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he role of reinsurance essentially is providing

capital and underwriting support to the insurers.

As such, itis important that the agreements that
reinsurers enter into with the insurers should be
simple, exhaustive and non-controversial. Further, it
should be the endeavour of the insurers and the
reinsurers to aim at sustaining long-term relationships
rather than looking for short term benefits. It would
enable the insurers to plan for a stronger portfolio,
while the reinsurers would be able to derive the
benefits of time-tested underwriting practices and
claim commitments of theinsurers.

During the days of the pre-liberalized regime, planning
the reinsurance portfolio of the public sector insurers
used to be a much simpler exercise; with emphasis on
higher retentions, optimum underwriting capacity and
negotiation of better terms. Further, the factor of
retaining precious foreign exchange always played a
crudial role; and especially during the days of the Gulf
war when the foreign exchange reserves dwindled to
ridiculously low levels, this factor turned out to be a
greatrestraining element.

However, with greater ease on the reserves as also the
opening up of the insurance industry to private
participation, reinsurance throws several new
challenges to the players, the reinsurers themselves as
well as the supervisors; and thus calls for a review of the
relationships every now and then. Insurers should aim
at safety of their business, above all, while designing

their reinsurance portfolio. In order to achieve this, they
should maintain constant liaison with the reinsurers -
getting to know about the latest trends in global
developments and the effect of various catastrophes
occurring atvarious places.

While safety of the business is always a crucial factor,
insurers should actively consider the validity of
targeting top-line growth and indiscriminate cessions
to reinsurers. It is vital to take into consideration their
very purpose of existence, apart from taking stock of
the costs involved and the drain on precious foreign
exchange; while designing the reinsurance
programme. Regulations are in place to ensure that
these over-riding factors are truly practised and it
needs no emphasis that standards as regards
regulatory compliance are strictly maintained.

‘Role of Reinsurance’ is the focus of this issue of the
Journal once again. The most ancient and a very
challenging class of insurance is Marine insurance. The
focus of the next issue of the Journal will be on the
various trends and practices of ‘Marine Insurance’.

J. Hari Narayan
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from the editor

Dealing with Challenges

he challenges associated with

designing reinsurance programmes

are ever increasing — what with the
natural catastrophes as also the man-
made disasters demonstrating a
perpetual rise without let or hindrance.
The challenges for the insurers are in the
area of finding reasonable yet reliable
reinsurers; and to develop enduring
relationship with them so that they would
not need to run around in times of crisis.
Similarly, for the reinsurers it is a case of
finding insurers with good governance
and dependable underwriting standards
S0 that their reputation does not suffer a
setback. As a result, the reinsurance
scenariois truly hotting up - notjustin the
region butglobally, atlarge.

Historically, the finandial services industry
has been used to the dictum of being ‘fair
weather friends’; and not without reason.
While it would not make abundant sense
in debating whether it can be extended to
the reinsurance industry, one cannot
discount the prudence of good business
sense which emphasizes on the ultimate
bottom-line. Profitability would, of course,
rule the trends that reinsurers put in
practice; and in the current phenomenon
where anticipation of disasters itself is
replete with a huge uncertainty, the
hardening trends in the marketare only to
be expected. To say that this is another
factor thatis adding to the complexities of
insurance business in India is to state the
obvious.

The Indian insurance industry has always
had the dubious reputation of not being
endowed with rich data besides a certain
aversion to share information, which is
ironical. The availability of data that was
ever-elusive is presently a reality, with
several organizations actively associated
with this very specialized domain.
Insurers would do well to make the best
use of the data so that reinsurers enjoy the
comfort of working with an industry that
is objective in its decision-making. With
increasing emphasis on corporate
governance and the concomitant
standards to be maintained, it is hoped
that the day is not very far when such
symbiosisis achieved.

‘Role of Reinsurance’ is the focus of this
issue of the Journal once again. It has
been emphasized ad nauseum that the
incidence of natural catastrophes is
breaking all barriers of reasonable
forecast. As a result, the impact on the
insurance and the reinsurance industry is
being felt. We have Mr. K. Ramachandran
delving into the details, touching upon
some of the recent disasters that have
disturbed the equations. If the nature’s
events demonstrate such a turbulent
dynamism, the relationships in the
industry cannot remain static, obviously.
Mr. Salil R. Das takes us through the various
stages associated with building
relationships between insurers and
reinsurers; and the need for a regular

review and revamping of the obligations
every now and then.

Mr. R. Chandrasekharan gave us a glimpse
of the importance of the Dynamic
Financial Analysis in various managerial
functions of insurers - reinsurance
included - in the first part of his paper in
the previous issue. He continues with the
next level of erudition in his article. In the
end, we have Mr. Randeep Singh Jagpal
giving a vivid account of the regulatory
aspects of reinsurance, the role for the
various stakeholders in upholding the
sanctity of these requlations; and a
description of how the Indian insurance
industry has been performing over the
years. There have been various comments
on the market trends and the
performance of the various players over
the last few quarters. This issue contains
the details of the performance of the
players during the first quarter of the
current fiscal; and enables you to draw
your own conclusions.

Itis said that the very genesis of insurance
was triggered by events on high seas; and
as a result, Marine insurance is said to be
the pioneer. The focus of the next issue of
the Journal will be on ‘Marine Insurance’;
and as always, we will look forward to an
interesting collection.

U. Jawaharlal
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irda journal September 2012

INDIVIDUAL SINGLE PREMIUM (INCLUDING RURAL & SOCIAL) (% in Crores)
Sl . Premium Policies Sum Assured
N Particulars
o Jun, 2011 Jun, 2012 Jun, 2011 Jun, 2012 Jun, 2011 Jun, 2012
Non linked*
1 Life
with profit 601.11 885.89 87573 134199 830.50 936.41
without profit 11.58 1356.98 4773 263234 306.56 6752.29
2 General Annuity
with profit 0.34 0.00 46 0 0.00 0.00
without profit 223.55 255.76 5210 7693 0.57 23.53
3 Pension
with profit 6.16 0.55 599 -4 0.39 0.00
without profit 12.49 0.95 337 37 0.13 0.08
4 Health
with profit 0.00 0.00 0 0 0.00 0.00
without profit 0.09 0.04 60 13 241 0.70
A. | Sub total 855.32 2500.16 98598 405172 1140.56 7713.01
Linked*
1 Life
with profit 0.00 0.00 0 0 0.00 0.00
without profit 3009.98 421.04 504236 48165 4479.33 945.90
2 General Annuity
with profit 0.00 0.00 0 0 0.00 0.00
without profit 0.00 0.00 0 0 0.00 0.00
3 Pension
with profit 0.00 0.00 0 0 0.00 0.00
without profit 64.92 5.87 4092 0 0.30 0.05
4 Health
with profit 0.00 0.00 0 0 0.00 0.00
without profit 0.38 0.10 105 14 1.73 0.27
B. | Subtotal 3075.28 427.01 508433 48179 4481.35 946.22
Total (A+B) 3930.60 2927.17 607031 453351 5621.92 8659.23
Riders:
Non linked
1 Health# 0.00 0.00 0 0 0.00 0.10
2 Accident## 0.07 0.04 1 1 11.30 8.99
3 Term 0.00 0.00 0 0 0.00 0.01
4 Others 0.97 1.22 0 0 2.86 2.36
D. Sub total 1.04 1.26 1 1 14.16 11.46
Linked
1 Health# 0.00 0.00 1 0 0.55 0.14
2 Accident## 0.03 0.05 79 35 109.99 63.90
3 Term 0.00 0.00 0 0 0.05 0.05
4 Others 0.00 0.00 0 0 0.38 0.13
E. | Sub total 0.04 0.06 80 35 110.96 64.21
F. Total (D+E) 1.08 1.31 81 36 125.12 75.67
G. | *Grand Total (C+F) 3931.68 2928.48 607031 453351 5747.04 8734.89

* Excluding rider figures.

** for policies Grand Total is C.

# All riders related to critical illness benefit, hospitalisation benefit and medical treatment.
## Disability related riders.

The premium is actual amount received and not annualised premium.
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INDIVIDUAL NON - SINGLE PREMIUM (INCLUDING RURAL & SOCIAL)

Particulars

Non linked*
Life

with profit
without profit

General Annuity
with profit
without profit

Pension
with profit
without profit

Health
with profit
without profit

Sub total
Linked*

Life

with profit
without profit
General Annuity
with profit
without profit
Pension
with profit
without profit
Health

with profit
without profit

Sub total

Total (A+B)
Riders:
Non linked
Health#
Accidentf#
Term
Others

Sub total

Linked
Health#
Accident##
Term
Others
Sub total

Total (D+E)

**Grand Total (C+F)

* Excluding rider figures.
** for policies Grand Total is C.

Premium
Jun, 2011 Jun, 2012
5035.54 7413.01
309.15 661.24
0.20 0.43
0.00 0.00
42.74 18.01
47.15 26.63
0.00 0.00
22.54 19.25
5457.33 8138.58
0.01 0.02
1326.15 924.00
0.00 0.00
0.00 0.00
0.00 0.00
94.68 -1.86
0.00 0.00
20.22 14.39
1441.05 936.55
6898.38 9075.13
9.14 2.72
5.19 5.54
1.01 091
120.66 2.05
136.00 11.22
0.38 0.19
0.25 0.27
0.08 0.01
0.04 0.20
0.76 0.67
136.76 11.90
7035.14 9087.02

Policies
Jun, 2011 Jun, 2012
5299961 5164548
772920 955661
41 0
0 0
6559 -8
6447 -32
0 0
71339 33136
6157267 6153305
0 0
333135 177132
0 0
0 0
0 0
3155 -43
0 0
13780 8705
350070 185794
6507337 6339099
222 309
2417 1977
127 127
6 23
2773 2436
26 9
166 90
4 0
7 17
202 116
2974 2552
6507337 6339099

# All riders related to critical illness benefit, hospitalisation benefit and medical treatment.

## Disability related riders.
The premium is actual amount received and not annualised premium.

(% in Crores)

Sum Assured

Jun, 2011

78905.53
25947.81

0.00
0.00

229.59
5.58

0.00
410.57

105499.07

0.00
13943.92

0.00
0.00

0.00
-2.54

0.00
317.80

14259.19
119758.27

563.65
6716.77
233.15
857.49
8371.06

76.52
539.03
58.42
17.97
691.94

9063.00
128821.27

Jun, 2012

79073.34
42358.05

0.00
0.00

-1.19
-0.05

0.00
636.96

122067.11

0.00
10230.00

0.00
0.00

0.00
-8.82

0.00
297.79

10518.97
132586.08

493.66
7751.20
214.08
721.26
9180.19

23.15
339.89
17.33
21.26
401.63

9581.82
142167.90
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GROUP SINGLE PREMIUM (INCLUDING RURAL & SOCIAL) (2 in Crores)
| Particulars Premium No. of Schemes Lives Covered Sum Assured
No Jun, 2011  Jun, 2012 Jun, 2011 Jun, 2012 Jun, 2011 Jun, 2012 Jun, 2011 Jun, 2012

Non linked*
1 Life
a) Group Gratuity Schemes
with profit 0.00 0.00 0 0 0 0 0.00 0.00
without profit 1985.15 2473.84 498 29 411648 153721 2269.81 103.70
b) Group Savings Linked Schemes
with profit 0.00 0.00 0 0 0 0 0.00 0.00
without profit 281 59.34 8 9 1096 2623 12.97 25.07
c) EDLI
with profit 0.00 0.00 0 0 0 0 0.00 0.00
without profit 0.79 0.69 71 20 324362 52355 1782.72 693.79
d) Others
with profit 0.00 0.00 0 0 0 0 0.00 0.00
without profit 653.94 1026.61 2326 227 2769588 1826248 33767.63 41604.81
2 General Annuity
with profit 0.00 0.00 0 0 0 0 0.00 0.00
without profit 535.58 1026.64 44 8 1487 2368 0.00 0.00
3 Pension
with profit 0.00 0.12 0 0 0 0 0.00 0.00
without profit 1092.70 1674.87 199 1 234040 123333 25.69 83.64
4 Health
with profit 0.00 0.00 0 0 0 0 0.00 0.00
without profit 0.00 0.00 0 0 0 0 0.00 0.00
A. Sub total 4270.97 6262.11 3146 294 3742221 2160648 37858.82 42511.02
Linked*
1 Life
a) Group Gratuity Schemes
with profit 0.00 0.00 0 0 0 0 0.00 0.00
without profit 0.20 44.02 0 0 41 735 0.00 0.07
b) Group Savings Linked Schemes
with profit 0.00 0.00 0 0 0 0 0.00 0.00
without profit 16.51 475 0 0 2058 256 76.58 8.45
c) EDLI
with profit 0.00 0.00 0 0 0 0 0.00 0.00
without profit 0.00 0.00 0 0 0 0 0.00 0.00
d) Others
with profit 0.00 0.00 0 0 0 0 0.00 0.00
without profit 0.00 1.63 0 0 17 0 0.00 0.00
2 General Annuity
with profit 0.00 0.00 0 0 0 0 0.00 0.00
without profit 0.00 0.00 0 0 0 0 0.00 0.00
3 Pension
with profit 0.00 0.00 0 0 0 0 0.00 0.00
without profit 0.00 17.86 0 0 0 424 0.00 0.00
4 Health
with profit 0.00 0.00 0 0 0 0 0.00 0.00
without profit 0.00 0.00 0 0 0 0 0.00 0.00
B. Sub total 16.71 68.26 0 0 2116 1415 76.59 8.52
Total (A+B) 4287.68 6330.37 3146 294 3744337 2162063 37935.41 42519.54
Riders:
Non linked
1 Health# 0.08 0.17 7 10 1045 1755 60.48 139.22
2 Accident## 0.14 1.19 24 32 23844 210929 283.91 1995.67
3 Term 0.00 0.00 0 0 0 0 0.00 0.00
4 Others 0.00 0.00 0 0 0 0 0.00 0.00
D. Sub total 0.22 1.35 31 42 24889 212684.00 344.39 2134.89
Linked
1 Health# 0.00 0.00 0 0 0 0 0.00 0.00
2 Accident## 0.01 0.01 0 0 0 0 0.00 0.00
3 Term 0.00 0.00 0 0 0 0 0.00 0.00
4 Others 0.00 0.00 0 0 0 0 0.00 0.00
E. Sub total 0.01 0.01 0 0 0 0.00 0.00 0.00
F. Total (D+E) 0.23 1.36 31 42 24889 212684.00 344.39 2134.89
G.  *Grand Total (C+F) 4287.91 6331.73 3146 294 3744337 2162063 38279.80 44654.43

* Excluding rider figures.

** for no.of schemes & lives covered Grand Total is C.

# All riders related to critical illness benefit, hospitalisation benefit and medical treatment.
## Disability related riders.

The premium is actual amount received and not annualised premium.



FIRST YEAR PREMIUM OF LIFE INSURERS FOR THE QUARTER ENDED JUNE 2012

GROUP NEW BUSINESS-NON-SINGLE PREMIUM (INCLUDING RURAL & SOCIAL) (z in crores)

Sl Particulars Premium No. of Schemes Lives Covered Sum Assured
No Jun, 2011 | Jun, 2012 | Jun, 2011 | Jun, 2012 | Jun, 2011 | Jun, 2012 | Jun, 2011 | Jun, 2012
Non linked*
1 Life
a) Group Gratuity Schemes
with profit 45.52 488 3 1 50418 38 5.04 0.00
without profit 45.23 270.52 62 526 163161 684340 2330.85 3331.65
b) Group Savings Linked Schemes
with profit 1.16 0.78 3 0 1095 584 6.65 4.26
without profit 25.06 76.76 140 112 90131 1056366 1078.49 3495.71
c) EDLI
with profit 0.00 0.00 0 0 0 0 0.00 0.00
without profit 5.93 6.20 160 246 463524 611736 7684.51 6087.17
d) Others
with profit 0.00 10.35 0 2 0 18087 0.00 1.81
without profit 945.54 152.56 1690 3862 4769254 7961352 58749.28 96452.48
2 General Annuity
with profit 0.00 0.00 0 0 0 0 0.00 0.00
without profit 0.00 0.00 0 0 0 0 0.00 0.00
3 Pension
with profit 53.62 64.29 5 0 640 711 0.00 0.00
without profit 1539.42 434.81 6 19 79168 33884 0.71 18.26
4 Health
with profit 0.00 0.00 0 0 0 0 0.00 0.00
without profit 1.88 0.00 0 0 17783 5 342.04 0.23
A. Sub total 2663.36 1021.15 2069 4768 5635174 | 10367103.00 70197.58 | 109391.58
Linked*
1 Life
a) Group Gratuity Schemes
with profit 0.00 0.00 0 0 0 0.00 0.00
without profit 190.78 66.10 95 80 406484 117984 2742.71 182.47
b) Group Savings Linked Schemes
with profit 0.00 0.00 0 0 0 0 0.00 0.00
without profit 8.63 321 26 24 52334 12099 4244.06 208.30
¢ |EDU
with profit 0.00 0.00 0 0 0 0 0.00 0.00
without profit 0.00 0.00 0 0 0 0 0.00 0.00
d) Others
with profit 0.00 0.00 0 0 0 0 0.00 0.00
without profit 16.03 5.86 3 1 4926 241 10.31 3.89
2 General Annuity
with profit 0.00 0.00 0 0 0 0 0.00 0.00
without profit 0.00 0.00 0 0 0 0 0.00 0.00
3 Pension
with profit 0.00 0.00 0 0 0 0 0.00 0.00
without profit 147.49 5.45 2 15 8910 1721 797.32 0.00
4 Health
with profit 0.00 0.00 0 0 0 0 0.00 0.00
without profit 0.00 0.00 0 0 0 0 0.00 0.00
Sub total 362.93 80.62 126 120 472654 132045.00 7794.40 394.66
C. Total (A+B) 3026.29 1101.77 2195 4888 6107828 | 10499148.00 77991.97 | 109786.24
Riders:
Non linked
1 Health# 1.37 1.42 30 35 28774 164581 1615.79 14639.66
2 Accidenti## 0.40 0.84 13 12 8467 15400 588.47 1445.67
3 Term 0.00 0.03 0 0 398 2077 30.65 446.45
4 Others 0.05 0.01 15 3 18789 568 3666.65 359.11
D. Sub total 1.82 2.30 58 50 56428 182626.00 5901.56 16890.88
Linked
1 Health# 0.00 0.00 0 0 0 0 0.00 0.00
2 Accident## 0.01 0.00 0 0 0 0 0.00 0.00
3 Term 0.00 0.00 0 0 0 0 0.00 0.00
4 Others 0.00 0.00 0 0 0 0 0.00 0.00
E. Sub total 0.01 0.00 0 0 0 0.00 0.00 0.00
F. Total (D+E) 1.83 2.30 58 50 56428 182626.00 5901.56 16890.88
G **Grand Total (C+F) 3028.12 1104.07 2195 4888 6107828 10499148 83893.54 | 126677.12

*  Excluding rider figures.

*k

for no.of schemes & lives covered Grand Total is C.

# All riders related to critical illness benefit, hospitalisation benefit and medical treatment.
## Disability related riders.
The premium is actual amount received and not annualised premium.
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Press release

Toalltrainee surveyors

All the applicants enrolled with Insurance
Regulatory & Development Authority
(IRDA) as Trainee Surveyors upto 30th
June, 2012 (Training Enrollment #8095 to
8396) who have submitted their quarterly
training reports with the Authority are
advised to download the Application
Form for Insurance surveyors
Examination and submit the same along
with the requisite fee to -

Insurance Institute of India
Universal Insurance Building
‘G’Block,Plot no.C-46,

Bandra Kurla Complex,

Bandra (East)Mumbai-400051
Ph:022-26541154/26541156

Website: www.insuranceinstituteofindia.com
Candidates are advised to appear for the
examination only for the respective
Departments for which they are enrolled
with IRDA as Trainee Surveyors. Surveyors
holding valid license enrolled with IRDA
for grant of additional/swapping of
department(s), who have completed their
training by 30th November, 2012 are also
eligible to apply for examination, provided
while mentioning their enrollment
number in the application form, they are

Examination Time-Table is as under:

Date:09-08-2012
requested to add ‘additional department’
after writing their enrollment number (eg:
If the enrollment number is 6152 then
one needs to mention it as 6152-Addl
Dept). Repeaters are also eligible for
writing the examination in November,
2012 to appear in the subjects that they
have failed.

The last date of sending application forms
to Insurance Institute of India, Mumbai is
15th September, 2012. Incomplete
Application Formin any respect will not be
entertained by the Insurance Institute of
India, Mumbai.

SubjectCode  Subject Day Exam Date Exam Time
S1 Principles & Practice of

Insurance & Survey &

Loss Assessment (Section - 1) Saturday 10.11.2012 930PM.-12.30PM.
S6 Motor Insurance Saturday 10.11.2012 2.00PM.-5.00PM.
S5 EngineeringInsurance Sunday 11.11.2012 930AM.-12.30PM.
S7 Miscellaneous Insurance Sunday 11.11.2012 2.00PM.-5.00PM.
S8 Loss of ProfitInsurance Saturday 17.11.2012 930AM.-12.30PM.
S4 Marine HullInsurance Saturday 17.11.2012 2.00PM.-5.00PM.
S2 Fire Insurance Sunday 18.11.2012 930AM.-1230PM.
S3 Marine Cargo Insurance Sunday 18.11.2012 2.00PM.-5.00PM.

Press release

Change in the shareholding pattern of
M/s. Metlife India Insurance Company
Limited.

The 73rd meeting of the Board of
Insurance Regulatory and Development
Authority (IRDA) was held on August 31,
2012 at New Delhi. Amongst the various
agenda items considered by the Board,
the IRDA considered the proposal for
change in the shareholding pattern of
M/s. Metlife India Insurance Company
Limited and broadening the definition of
‘Indian Promoter’ as defined under the
IRDA (Registration of Indian Insurance
Companies) Regulations, 2000 to include
a Limited Liability Partnership.

The IRDA has for some time been
examining the inability of some of the
existing shareholders of M/s. MetLife India

Insurance Company Limited (MLIQ) to
subscribe to the capital calls due to certain
applicable regulatory restrictions. This
constraint was impacting the solvency
position of the insurer and limiting its
ability to grow. MLIC had submitted a
proposal under section 6A of the
Insurance Act, 1938, seeking the approval
for the induction of Punjab National Bank
as a shareholder of the insurance
company with a 30 per cent stake.

The Board approved the proposal for
inducting Punjab National Bank as a
shareholder subject to certain conditions
inter alia on appointment of Directors on
the Board of the insurer by Punjab
National Bank, reduction in the equity
stake by some of the existing shareholder
and maintaining solvency margin as per
the directions suggested by IRDA. The

Date:03-09-2012

Board further advised IRDA that in public
interest and with a view to protect
policyholders™ interest, IRDA may issue
directions under section 34 of the
Insurance Act, 1938, subject to
compliance with due regulatory process.

The Board also approved an amendment
to the Regulations to include a Limited
Liability Partnership (LLP) firm as an
Indian promoter under Clause 2(g) of the
IRDA (Registration of Indian Insurance
Companies) Regulations, 2000. Such an
LLP can, however, neither be a foreign LLP
nor should any of the partners in the LLP
be foreign entities.

Sd/-
(R. K. Nair)
Member (F&I)



Ref:IRDA/GEN/08/2007

Right to Information Act, 2005

The Government of India has enacted the
Right to Information Act, 2005
(http://www.persmin.nicin) which has
come into effect from October 13, 2005.
The Right to Information under this Act is
meant to give to the citizens of India
access to information under control of
public authorities to promote
transparency and accountability in these
organisations. The Act, under Sections 8
and 9, provides for certain categories of
information to be exempt from disclosure.
The Actalso provides for appointment of a
Chief Public Information Officer to deal
with requests forinformation.

IRDA’s Obligation under the Act

The Insurance Regulatory and
Development Authority (IRDA) is a public
authority as defined in the Right to
Information Act, 2005. As such, the
Insurance Regulatory and Development
Authority is obliged to provide
information to members of public in
accordance with the provisions of the said
Act.

Access to the Information held by IRDA

Theright toinformation includes access to
the information which is held by or under
the control of any public authority and
includes the right to inspect the work,
document, records, taking notes, extracts
or certified copies of documents / records
and certified samples of the materials and
obtaining information which is also
stored in electronic form.

IRDA Website

The IRDA maintains an active website
(URL: http://www.irda.gov.in ). The site is
updated regularly and all the information
released by the IRDA is also
simultaneously made available on the
website. The information published in
publicdomaininclude the following:

1. Acts/Regulations

2. Information relating to
Insurers/Reinsurers, Agents Training
Institutes, Appointed Actuaries.

3. Information relating to Surveyors,
Third Party Adminstrators, Insurance
Brokers, Corporate Agents

4. Information relating to Insurance
Coundils, Insurance Ombudsmen

5. AnnualReport/IRDAJournal
6. PressReleases.

Complaints against Insurance
Companies

IRDA has provided for a separate channel
for lodging complaints against deficiency
of services rendered by Insurance
Companies. If you have a
complaint/grievance against an
insurance company for poor quality of
service rendered by any of its
offices/branches, please approach the
Nodal Officer of the Insurance Company
concerned. In case you are not satisfied
with the Insurance Company’s response
you may also file a complaint with the
Insurance Ombudsman in your State. The
Insurance Ombudsmanis anindependent
office to provide speedy and cost effective
resolution of grievances to the customers.
For more details on Insurance
Ombudsman Scheme and their contact
numbers, please visit
http://www.rdaindia.org/ins_ombusman
htm.

Complaints from Policyholders

Policyholders who have complaints
against insurers are required to first
approach the Grievance/Customer
Complaints Cell of the concerned insurer. If
they do not receive a response from
insurer(s) within a reasonable period of
time or are dissatisfied with the response
of the company, they may approach the
Grievance Cell of the IRDA. For details of

Date:03-09-2012

contact, please visit IRDA website
http://irdaho/irdaweb/grievancescell.ht
m

Making an Application under the Right to
Information Act, 2005

Citizens of India will have to make the
request for information in writing, clearly
specifying the information sought under
the Right to Information Act, 2005. The
application for request should give the
contact details (postal address, telephone
number, fax number, email address) so
that the applicants can be contacted for
clarifications or for further information. As
per the Act, information can be furnished
onlyto citizens of India but not to others.

How doIsend myapplication?

As per the Right to Information
(Regulation of Fee and Cost) Rules, 2005
prescribed by the Government of India: a
request for obtaining information under
Section 6(1) of RIA needs to be
accompanied by an application fee of
Rs.10 by way of cash against proper
receiptor by DD or bankers’ cheque.

You could send your request by post
accompanied by the application fee of
Rs.10/- payable by demand draft or
bankers’ cheque favouring Insurance
Regulatory and Development Authority.
The fee can also be paid in cash along with
the application. Applications can also be
made over fax or email. IRDA will take up
the application for consideration, as
required under the Act, only after the
application fee has been received.

Where doIsend my request?

You can send your request addressed to
any of the concerned Central Public
Information Officers (CPIOs) indicated
below:
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in the air

Name and designation of the CPI0 Department EmailId

Mr.DNKLN K Chakravarthy, AD Actuarial d.chakravarthi@irda.gov.in
Mr.DVSRamesh,DD Life dvsramesh@irda.gov.in

Mr. S.Dakshinamurthy, AD Non-Life sdhakshnamoorthy@irda.gov.in

Mr.R Pardha Saradhi, AD

Health including TPA

r.pardhasaradhi@irda.gov.in

Mr. K Srinivas, AD

Consumer Affairs

k.srinivas@irda.gov.in

Mr.BRaghavan, Sr.AD

Admn/HR/IT/Legal/Sectoral Development

raghvanb@irda.gov.in

Mr. P Himakiran, AD

Intermediaries

himakiran@irda.gov.in

Mr.Rajeshwar Gangula. AD

Agency Distribution

g.rajeshwar@irda.gov.in

Mr. Ammu Venkata Ramana, DD

F&A (Lifeand Non life)

ammuvenkat@irda.gov.in

Mr. Biswajit Samaddar, AD Internal Accounts cabiswajit@irda.gov.in
Mr.Mahesh Agarwal, SrAD Investments maheshagarwal@irda.gov.in
Mr. Rakesh Bajaj,]D Dehli office - Liaison work rakesh@irda.gov.in

Postal Address

Insurance Regulatory

and DevelopmentAuthority
3rd Floor, Parisrama Bhavan,
Basheer Bagh

HYDERABAD 500 004
Ph:(040) 23381100

Fax: (040) 66823334

How long will IRDA take to provide
information?

IRDA will, within 30 days of receipt of the
application for information along with the
fee, communicate to the requestor
whether it can or cannot provide the
information.

Will T have to pay to get the
information?

As per the Right to Information
(Regulation of Fee and Cost) Rules, 2005,
the publicauthority shall charge:

- Rs.2/-foreach page (in A-4 or A-3 size
paper) created or copied:;

- actual charge or cost price of a copy in
larger size paper;

- actual cost or price for samples or
models;and?

- forinspection of records, no fee for the
first hour; and a fee of Rs.5/- for each
15 minutes (or fraction thereof
thereafter)

Further, to provide information under
Section 7(5) of the Right to Information
Act, 2005, the public authority shall
charge:

- Rs.50/- per diskette or floppy; and

- for information provided in printed
form at the price fixed for such
publication or Rs. 2/- per page of
photocopy for extracts from the
publication.

At what stage will I have to pay this
cost?

If IRDA has the information and can
provide it to you it will, within 30 days of
its receiving the application along with
appropriate fees, communicate to you the
cost of providing the information as
prescribed under Section 7(1) of Right to
Information Act.

When willIget the information?

You will get the information, once IRDA
receives the payment towards providing
theinformation.

Can IRDA refuse to give me
information?

The Right to Information Act, 2005 under
Sections 8 and 9 exempts certain
categories of information from
disclosures. Theseinclude:

« Information, disclosure of which
would prejudicially affect the
sovereignty and integrity of India, the
security, strategic, scientific or
economic interests of the State,
relation with foreign State or lead to
incitement of an offence.

« Information which has been expressly
forbidden to be published by any
court of law or tribunal or the

disclosure of which may constitute
contemptof court;

Information, the disclosure of which
would cause a breach of privilege of
Parliamentor the State Legislature;

Information including commerdcial
confidence, trade secrets or
intellectual property, the disclosure of
which would harm the competitive
position of a third party, unless the
competent authority is satisfied that
larger public interest warrants the
disclosure of such information;

Information available to a person in
his fiduciary relationship, unless the
competent authority is satisfied that
the larger public interest warrants the
disclosure of such information;

Information received in confidence
from foreign Government;
information, the disclosure of which
would endanger the life or physical
safety of any person or identify the
source of information or assistance
given in confidence for law
enforcement or security purposes;

Information which would impede the
process of investigation or
apprehension or prosecution of
offenders;

Cabinet papers including records of
deliberations of the Council of
Ministers, Secretaries and other
officers;

Information which relates to personal
information the disclosure of which
has no relationship to any public



activity or interest, or which would
cause unwarranted invasion of the
privacy of theindividual.

Dolhavearighttoappeal?

Under the Right to Information Act, 2005
you have the right to appeal if you are not
satisfied with the information provided by
IRDA or its decision not to provide the
information requested.

Who shouldIaddress my appeal to?
You canaddress the appeal to:

Shri.H.Ananthakrishnan

Officer on Special Duty (Legal )
Insurance Regulatory and
Development Authority

3rd Floor, Parisrama Bhavan,
Basheer Bagh HYDERABAD 500 04
Ph:(040)23381100(D) 23381243
Fax: (040) 66823334

What if I am not satisfied even with the
decision of the appellate authority?

Under the Act, if you are not satisfied with
the dedision of the appellate authority
within IRDA, you can appeal to the Central
Information Commissioner appointed in
terms of Chapter 3 of the Right to
Information Act, 2005.

IRDA/NL/ORD/MISC / 189/08/2012

Order of Insurance Regulatory and
Development Authority Against
National Insurance Company Ltd.

IRDA Circular NO IRDA/NL/
Misc/159/07/2011 dated 08th July, 2011
mandated every non-life insurer to
submitinformation pertaining to Policies,
premium, claims, agent and offices in
prescribed formats (form I to X) within 21
days of the end of every quarter.

National Insurance Company Ltd failed to
comply with the above circular, by not
submitting the required information in
time despite repeated reminders.

The company submitted the reports for II
quarter on 07.12.2011 (against the last
date of 21st Oct, 2011) and reports for the
IIT quarter were submitted on 16.02.2012

IRDA /NL/ORD / MISC/190/08/2012

Order of Insurance Regulatory and
Development Authority Against New India
Assurance Company Ltd.

IRDA circular NO IRDA/NL/Misc/
159/07/2011 dated 08th July, 2011
mandated every non-life insurer to
submit information pertaining to Policies,
premium, claims, agent and offices in
prescribed formats (form I to X) within 21
days of the end of every quarter.

New India Assurance Company Ltd failed
to comply with the above circular, by not
submitting the required information in
time despite repeated reminders.

The company submitted the reports for II
quarter on 03.12.2011 (against the last
date of 21st Oct, 2011) and reports for the
IIT quarter were submitted on 17.02.2012
(last date 21.01.2012) and for IV quarter

(last date 21.01.2012) and for IV quarter
were submitted by 18.06.2012 (against
21.04.2012)

The company was issued with show cause
notice on 28th November, 2011 in this
regard which was not replied and the
company failed to justify the reasons for
the delay.

Hence, by not submitting the information
as required by the above circular, insurer
has violated Section 14(2) (h) of IRDA Act,
1999.

In view of the above submission and in
exercise of the power conferred upon the
Authority by the provisions of Section
102(a) of the Insurance Act, 1938, the
Authorityimposes a penalty of ¥ 5 Lakh on
National Insurance Company Ltd for the

Order

were submitted by 15.06.2012 (against
21.04.2012)

The company was issued with show cause
notice on 28th November, 2011 in this
regard which was not replied and the
company failed to justify the reasons for
the delay.

Hence, by not submitting the information
as required by the above circular, insurer
has violated Section 14(2) (h) of IRDA Act,
1999.

In view of the above submission and in
exercise of the power conferred upon the
Authority by the provisions of Section
102(a) of the Insurance Act, 1938, the
Authority imposes a penalty of¥ 5 Lakh on
National Insurance Company Ltd for the
breach of Section 14(2) (h) of IRDA Act,
1999.

Date: 08-08-2012

breach of Section 14(2) (h) of IRDA Act,
1999.

Therefore, the Insurer (National Insurance
Company Ltd) is directed to remit the
penalty of ¥ 5 Lakh (Z 500000) within a
period of 15 days from the date of receipt
of this order through a Demand Draft
Favoring IRDA payable at Hyderabad,
which may be sent to Shri Randip Singh
Jagpal, JD (Non- Life), IRDA, III Floor,
Parishram Bhavan, Basheer Bagh,
Hyderabad. 500004

Further National Insurance Company is

advised to submit the required
informationin time.

Sd/-

M. Rama Prasad

Member (NL)

Date: 08-08-2012

Therefore, the Insurer (New India
Assurance Company Ltd) is directed to
remit the penalty of ¥ 5 Lakh (F 500000)
within a period of 15 days from the date of
receipt of this order through a Demand
Draft Favoring IRDA payable at Hyderabad,
which may be sent to Shri Randip Singh
Jagpal, JD (Non-Life), IRDA, III Floor,
Parishram Bhavan, Basheer Bagh,
Hyderabad. 500004

Further New India Assurance Company
Ltd is advised to submit the required
informationin time.

Sd/-
M. Rama Prasad)
Member (NL)

=
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IRDA/LIFE/ORD/MISC/195/08/2012

Final Order in the matter of M/s. TATA-
AIG Life Insurance Company Ltd.

Based on its reply to Show Cause Notice
dated 12th December 2011 and its
submissions made during the Personal
Hearing on April 10,2012 at 3 PM at the
office of the Insurance Regulatory &
Development Authority, 3rd Floor,
Parishram Bhavan,Basheer
Bagh,Hyderabad

Chaired by Sri] Hari Narayan, Chairman,
IRDA

The Insurance Regulatory and
Development Authority (hereinafter
referred to as “the Authority”) carried out
an onsite inspection of M/s TATA-AIG Life
Insurance Company Ltd. (herein after
referred to as “the insurer”) between
16.8.2010 and 20.8.2010 which inter-a
liar revealed violations of the provisions of
the Insurance Act, 1938 (the Act), various
regulations/ guidelines/ circulars issued
by the Authority.

The Authority forwarded the copy of the
inspection report to the insurer under the
cover of letter dated 1.10.2010 and
soughtthe comments of the insurer to the
same. Upon examining the submissions
made by the insurer vide letter dated
18.10.2010, the Authority issued notice to
show-cause dated 12.12.2011 which was
responded to by the insurer vide reply
dated 12thJanuary 2012.

A personal hearing was given by
Chairman, IRDA on 10th of April, 2012 to
the insurer upon their request with regard
to the show cause notice issued by the
Authority. Mr. Vivek Mathur ,CFO of the
insurer, and his team were present in the
hearing. On behalf of IRDA, Mr. Kunnel
Prem, CSO(Life), Mr. Suresh Mathur, Sr.
JD(Intermediaries), Mr. R. Kumar, DD
(Investments), Dr. Mamta, JD (F&A), Ms.
Meena Kumari, HoD (Actl) were presentin
the personal hearing. The submissions of
the insurer in their written reply to Show

Cause Notice as also those made during
the course of the personal hearing were
takeninto account.

The findings on the expla nations offe red
by the Life Insurer to the issues ra ised in
the Show Cause Notice dated 22
December, 2011 are as foll ows.

Issue no. 1 Insp. Q.No.|.A: Non-adherence
to exposure/prudential norms at
“Investee Company” and “Industry” Level
in respect of ULIP funds leading to
Violation of Sections 3 & 5 of IRDA
(Investment) Regulations 2000

Decision: The insurer has submitted that
the Industry sector classification was on
lines of ‘NIC classification ‘ as provided in
the IRDA (Investments) (Fourth
Amendment) Regulations, 2008. It is
observed that as of March 2010,
investments across any industrial sector
do not exceed 25% as per the above
classification. With regard to exposure at
investee company level, the Insurer
submitted that Investments in IRFC and
REC can be classified as infrastructure
investments as per the amended
Investment regulations 2008 and
exposure limit upto 25% is allowed.
Taking into account the insurer’s
submission, charge is not pressed.

Issue No 2- Insp Q. No. 1.b: Exposure to
Power Finance Corporation (PFC) beyond
permissible limit Treated as infrastructure
investments leading to Violation of 3 {1)
(iii) (c) of the IRDA (Investment)
Regulations 2000

Decision: Taking into account the
insurer’s submission that PFC is classified
as Infrastructure Finance Company by RBI
chargeisnot pressed.

Issue No 3- Insp Q.No. 3: Investment in
Private Company: Investment is made in
Finandial Planning Corporation (India)
Private Limited (FPCIPL), a private Itd
company leading to Violation of Sec 27A
(5)ofthe Insurance Act 1938

09/13-08-2012

Decision: The Insurer has submitted that
the investments in FPC/PL are from the
shareholder funds and that the loss if any
shall also be debited to shareholders. The
insurer further undertakenin the personal
hearing that the said investment will be
divested within six months and has
provided proof of initiating this process on
16th April 2012. The submissions of the
insurer are accepted under condition of its
review in six months time and hence,
chargeis not pressed.

Issue No 4- Insp. Q.No.4: Wrong
categorization /classification of
investment: Insurer has categorized
equity shares of HDFC & LICHFL as
infrastructure investments leading to
Violation of Sec 3 of IRDA (Investment)
Regulations 2008 and Sec2(h) of the IRDA
(Registration of Indian Insurance
Companies) Regulations, 2000

Decision: The insurer has submitted it has
reclassified the investments in HDFC and
LICHFL in accordance with recommen-
dations of the Authority. Taking into
account the corrective action by the
insurer, charge is not pressed.

Issue No 5- Insp Q.No.6: Daily ULIP NAV
computation is not in the manner
prescribed as the expenses taken for
computation of NAV are based on past 6
months’ average instead of taking actual
expenses incurred, leading to Violation of
105 of “Guidelines on ULIP'S” dated
21.12.2005.

Decision: Since the Insurer has changed
its approach in conjunction with latest
circular no. IRDA/F&I/CIR/
INV/187/08/2011 dated August 17, 2011
wherein the NAV process and Fund
approval procedure are standardized and
appropriation & expropriation factors are
suitably amended by the authority, the
chargeis not pressed.

Issue No 6- Insp g.No.7: Fund of Funds:
The investments are in the nature of Fund



of Funds in product “Invest Ass ure” as per
F&U documents of the Insurer. The
investment in the funds needs to vary as
per F&U- However, in practice the same
were at a fixed percentage without
review. FMC is being applied in case of
some funds and excluded in some others
in practice. All these are in Violation of
IRDA (Investment) Regulations, 2000

Decision: The insurer explained in the
personal hearing that the existing
investment of the fund was vyielding
above the benchmark return and hence,
no changes were made to the investment.
The insurer has also submitted the
working of the FMC apportionment to
Fund of Fund which is satisfactory. Taking
into account the Insurer's submissions,
the chargeis not pressed.

Issue No 7- Insp Q.No.8.a: Commissions:
Rs. 282.19 Crore booked as commission
which includes - Referral partner
payment, production bonus to agent s,
loyalty bonus to Banks and other channel
partners Not accounted as a separate line
item in Schedule-2 to the Finandial
statements as prescribed leading to
Violation of circular no. IRDA /(IR /F & A/
0881Mar-05

Decision: The Insurer’s Financial
Statement 2010-11 has reclassified
referral fees and commission. The
changes are also made to the previous
year’s statement. Taking in to account the
Insurer’s submissions and corrective
actions, chargeisnot pressed.

Issue No 8- Insp Q.No.8.d Legal and
Professional Charges: The payments to
Business Associates for Rs 50 Cr and
individuals acting as referral partners of
Rs. 7.43 (r have been booked as
expenditure under this head of account
leading to Violation of referral circular
dated 14.2.2003 which bars referral
agreements with non-banking entities.

Decision: The Insurer had submitted that
the Business Associate Model has been
brought to the notice of Authority.
Individual referral partners were engaged
under Reg. 10 of IRDA (Advertisement)

Regulations 2000, which the Insurer
confirmed that they are discontinued
after Sharing of Database Regulations
2010 cameinto effect. Taking into account
the submissions of the Insurer the charge
isnot pressed.

Issue No 9- Insp Q.No.8.e.l: Payment of Rs.
87 .09 lakhs to M/s HSBC - Group
administrator for promotion and lead
generation activitiesisin Violation of C4 of
IRDA'S Guidelines on Group Insurance
policies dated 14.7.2005

Issue No 10- Insp Q.No.8.eIV: An amount
0of Rs.2. 78 Cr was paid to M/s. CGitibank N.A.
for mailer campaigns while it is acting in
the capacity of the insurer’s master policy
holder whichisin Violation of C-4 of Group
guidelines

Decision: The IRDA has examined the
detailed account of the payments made
by the insurer to M/s HSBC and M/s
(itibank. With regard to M/s HSBC, the
account shows thatin the year 2009-10, a
sum of Rs.1.17 crores was paid towards
advertisements/call centre promotion
including a sum of Rs.3.16 crores which is
paid towards bank charges. In the year
2010-11,asum of Rs.69.81/akhs was paid
towards promotion charges and Rs.3.55
crores towards bank charges. The
payment towards bank charges does not
fall within the prohibition of (4 but the
other charges certainly do.

With regard to M/s Citibank, the
corresponding figures are Rs. 3.8 crores
towards advertisement charges and Rs.
1.1 crore towards bank charges for the
year 2009-10 and Rs. 1.95 crores towards
advertisement charges and Rs.1.01 crores
towards bank charges for the year 2010-
11. There have thus been four instances
where the prohibition of (4 has been
violated and as has been done in earlier
cases, for each of these instances, a
penalty of Rs.2 lakhs is imposed
amounting to Rs.8 lakhs under section
102(b)ifInsurance Act, 1938.

Issue No. 11- Insp Q.No.9: Preparation of
Financial Statements - Schedule-10 -
Fixed

Assets: The insurer capitalized the
expenses incurred on improvements
made to the leased property. The
classification of fixed assets into various
categories viz., furniture & fittings, office
equipment, and Leasehold improvements
is not demarcated properly and also the
Authority’s financial statement
regulations do not provide for “leasehold
improvements” leading to Violation of
IRDA (Preparation of Financial Statement
& Auditor’'s Reports of Insurance
Companies) Regulations, 2002.

Issue No 12- Inso Q. No.10.a: Insurer has
capitalized the expenses pertaining to
improvements of Leasehold property
taking credit as Other Assets of Form-AAin
full without any disallowance,
significantly affecting the available
Solvency Margin by 64.86 Crs leading to
Violation of Regulation 3 of ALSM
Regulations.

Decision: The insurer submitted that the
furniture and fittings have been valued at
zero in line with Schedule-1 of IRDA
(ALSM) Regulations and that IRDA (ALSM}
Regulations, 2000 do not disallow the
leasehold improvements as admissible
assets for solvency specifically. Taking into
account the submissions of the Insurer
and the fact that Insurer's solvency
does'nt fall below the prescribed level
even if leasehold improvements are
disallowed as admissible assets for
solvency, the charges are not pressed.

Issue No 13- Insp Q.No.18: Third party
cheques from CA accepted. While the CA
collects cash from policyholders in
different dates and makes a single
payment by Cheque leading to Violation
0f64VB{4)oflA, 1938.

Decision: The insurer submitted that
small ticket size rural premiums are
collected by the CA on different dates and
remitted through a single pay, hence the
delay in remittance of premium owing to
consolidation of premiums collected by
the CA as all these relate to rural policies
spread over remote areas and logistical
difficulties are present. During the
personal hearing, a sample data was
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called for one month’s remittance for two
consecutive years. The data submitted by
the insurer is for the month of May’08 and
May’'09 which in spite of being a lean
month for insurance business shows
average remittance delay of 4 to 5 days.
Although charge is not pressed
considering it a rural business yet the
insurer is directed to cover the risk on all
policies from the moment the premiums
arereceived by the CA.

Issue No 14- Insp Q.N0.19: The insurer is
covering risk even when the premium
shortage is Rs 150 upto 31.12.08 and
Rs.50 at present leading to Violation of
Section 64VB(1) 0fIA,1938.

Decision: Taking into account the
insurer's submission that the shortfall,
which is recovered through subsequent
premium, is usually due to miscalculation
of service tax by the intermediaries and
considering that rejection of a proposal
for shortfall of a small amount would
inconvenience the proposer, charge is not
pressed.

Issue No 15- Insp Q.No.22: No. of
instances observed in sample checks
where identity/address proof/
photograph are not collected from
policyholders when premium exceeds
Rs.10,000 leading to Violation of AML
Guidelines dated 31.3.2006

Decision: The insurer has submitted
copies of documents for all the cited cases
and assured of implementing robust
systems to comply with KYC norms.
Therefore charge is not pressed.

Issue No 16- Insp Q.No.23: No. of
instances observed where premium
exceeding Rs. 50000/- are split into part
cash/part cheque to bring it under
threshold limits leading to Violation of
threshold limits of cash receipts by a
combination of cash & cheque as per AML
guidelines dated 31.3.2006.

Decision: Considering that the inspection
team had reported a large number of
cases, further information was called for
at the Personal Hearing. It is observed
from the information submitted by the

insurer that only 152 cases are reported to
FIU out of 4465 actual cases in last six
years. Although the insurer has furnished
five instances where the agents are
terminated for facilitating policyholders to
breach the provision of AML guidelines,
yet the volume of unreported cases
indicates the indifference of the insurer in
reporting suspicious transactions as per
AML guidelines. The insurer is warned for
such deviations and advised to ensure
strict compliance to the AML Guidelines
issued by the Authority.

Issue No 17-Insp Q.No.25:KYCdocuments
are not being obtained by TALIC in case of
assignments as envisaged in the AML
policy leading to Violation of the AML
Guide lines dated 31.3.2006 in respect of
KYCnorms

Issue No 24- Insp Q.No.39.a)
Assignments: The Insurer is not carrying
out AML checks in case of policy
assignments to third party individuals
where premium exceeds Rs one lakh in
Violation of AML guidelines dated
31.3.2006.

Decision: The insurer has submitted that
post issuance of Circular Ref:
IRDA/F&I/CIR/AML/99/06/2010 dated
June 16, 2010, whereby ‘customers’ were
clarified to include assignees the insurer
has started collecting KYC documents
from the Assignees since 13/09/2010.
Taking into account the insurer’s
submission and consequent action of
completing the Assignees KYC, no charge
is pressed. However, the insurer is strongly
advised to strictly follow the provisions of
the captioned guidelines.

Issue No 18 - Insp Q.No.28.a: The
occupations of many policyholders under
social sector policies do not match the
definition of social sector leading to
Violation of 2(d) of the IRDA (Obligations
of Insurers to Rural or Social Sectors)
Regulations, 2002

Decision: Taking into account the
submission of the Insurer that as per IRDA
{Micro Insurance) Regulations, 2005, all
micro insurance policies may be reckoned

for the purpose of fulfillment of social
obligation the chargeis not pressed.

Issue No 19- Insp Q.No.28.b: The Insurer
has counted multiple policies of same life
as different lives under social sector. Total
number of lives instead of no. of policies is
to be considered. This leads to Violation of
3(b) of the IRDA (Obligations of Insurers to
Rural or Social Sectors) Regulations, 2002

Decision: The Insurer has submitted
corrected figures of fives under social
sector and it is observed that even with
revised figures the social obligations of
the Insurer are being complied with. The
charges are not pressed, however the
Insurer is advised to strictly follow the
provisions of IRDA (Obligations of Insurers
to Rural and Social Sectors) Regulations,
2002

Issue No 20- Insp Q.No.28.c: In a number
of policies shown under Rural business of
the Insurer, the addresses are Urban. This
is in Violation of 2(c) of IRDA (Obligations
of Insurers to Rural or Social Sectors)
Regulations, 2002

Decision: The insurer submitted that as
their system does not accept address
without pin code number and in many
rural cases the pin code is not available
readily, the address/pincode of the
district, town or mandal are provided. The
insurer has submitted an analysis that out
of 219421 rural policies sold, 125797
policies had address with pin code and
93624 policy holders actually resided in
rural areas without a pin code. Taking into
consideration the insurer's submission
charge is not pressed. However, the
insurer is advised to rectify the systems to
acceptall addresses of rural areas and also
rectify the addresses/pincode of the
93624 policies.

Issue No 21- Insp Q.N0.29: The insurer
merged and/or closed the branches
without ensuring compliance to
Authority’s circular/s on branch closures
leading to Violation of provisions of the
circular on branch closures
no.ref:041/IRDA/BO0O/Dec-06, dated
28.12.2006 with regard to intimation to
policyholders.



Decision: The insurer has accepted thatin
a few cases adequate notice period of 2
months to the policyholder could not be
maintained owing to exigencies. However
after examination of the information
called for at the Personal Hearing it is
observed that, in 44% cases (24 numbers)
the prior notice issue date is less than
2 months from the date of closure during
the period 01/06/2008 to 30/10/2009
(17 months) while same was 2.5%
(2 numbers) in the period 01/04/2010 to
31/03/2011 (12 months). After
considering the improvement in
compliance to the above circular over the
period charge is not pressed. However, the
insurer is strictly advised to strictly comply
with the above circular.

Issue No 22- Insp Q.N0.30: TALIC is yet to
conduct the mandatory first quarter
meeting of the policyholder’s protection
committee and place the minutes before
the Board leading to Violation of the
provisions of Corporate Governance
Guidelines dated 29.1.2010

Decision: The Insurer had admitted that
due to insufficient quorum the 1st quarter
meeting was deferred to September 2010
and informed that the same s reqularized
now. The insurer’s submission is accepted
and theissueis not pressed.

Issue No 23-Insp Q.No.34: The Insurer has
not filed copies of some of the
advertisements within 30 days of release
with the authority leading to Violation of
Reg. 3 (V) of Advertisement Regulations
2000 and Sec 9 of the Advertisement
Guidelines dated 14.5.2007

Decision: The insurer has accepted thatin
a few cases there was slight delays
beyond the stipulated period of filing
advertisements, however, has confirmed
of instituting necessary controls to avoid
delays in future. The insurer’'s submission
isaccepted and charge is not pressed.

Issue No 25- Insp Q.No.41.a: The Insurer
has engaged 45 corporate entities for
soliciting business without license i.e. 35
as Database Sharing partners & 10 coop
banks as Referral partners.

Issue no. 26 -Insp Q.No.4lb: 22,213
individuals engaged by the insurer as
referral entities. Total payoutis Rs. 5.77 Cr.
for FY 09-10 which was not disclosed in
the Yearly statement. The account heads
debited for referral payments were not
appropriate.

Issue no.27 -Insp Q.No.4l.c : 13 New
Business proposal forms pertaining to
various entities were verified on sample
basis. These policies are procured through
unlicensed entities.

Issue no.28. -Insp Q.No.41.d: Signatures
are not uniform though booked under the
same unlicensed entity code.

Issues 25 to 28 - Violation of proviso II of
the referral circular dated 14.2.2003 for
entering into referrals with non-banking
entitiesand utilizing unlicensed entities.

Decision (25 to 28}: The insurer
submitted that corporate entities were
engaged under Proviso (ii) of Requlation
10 of IRDA {Insurance Advertisements)
Regulations, 2000 and that since these
entities were notinvolved in solicitation or
procurement of life insurance, they were
not required to be licensed. Insurer
confirmed that all such arrangements are
terminated after removal of above
proviso. The insurer has also confirmed
that the corrections are now effected to
debit the appropriate heads of account.
With regard to proposals verified and
signatures being not uniform though
procured from same entity, the Insurer
submitted that names of the referral
entities were entered in the space
provided for Agent in the proposal form
for the purpose of tracking submission
and that the signatures belong to
Insurer's employees who concluded the
sale. This contention of the Insurer is not
acceptable as the signatures are not
identified and established as that of their
own employees. Therefore it is concluded
that soliciting of insurance business
through unlicensed entities has
happened in the case of above referred
entities and a penalty of Rs 5 lakh is
imposed as penalty under Section 102(b)
of Insurance Act,1938.

Issue No 29- Insp.Q.No.42.a: Aegis Life
Enterprises is CA of both Tata-AlG Life &
Reliance Life. The signature of CIE variesin
different proposal forms. The address of
the policyholder and (IE's place of
signature differs. All these are in Violation
of Regulation 9(1)(a) of IRDA (Licensing of
corporate agents) Regulations,2002,
Clause 2,8,17 of quidelines issued on
licensing of corporate agents vide circular
dated 14thJuly, 2005.

Issue No 30- Insp Q.No.42.b: Emiinence’is
(A of Tata-AlG Life whereas Emiinence
Global India is CA of Reliance Life. Both
have the same address proving that both
constitute the same entity leading to
violation of 3(2} of the Corporate Agency
Regulations, 2002 and clause 5 of the
Corporate Agency Guidelines dated
14.7.2005

Issue No 32- Insp Q.No.42.d Shree
Beereshwar Souhard Credit Sahakari Ltd.
is CA of LIC, Bajaj Allianz Life and SBI Life
too along with Tata-AlIG . The employees
of the insurer are soliciting business on
behalf of the CA in Violation of provisions
of section 42 D (8} of the Insurance
Act1938 and the same amounts to
violation of Regulation 9(2}(ii)(a) of IRDA
(licensing of corporate agents)
Regulations, 2002 and Clause 2,8,17 of the
Guidelines issued on licensing of
corporate agents.

Decision: The issues 29, 30 and 32 relate
to two types of violations. 30 and 32
primarily relate to enrolling certain party
as a Corporate Agent even though at that
time the same party was a Corporate
Agent of some other insurance company
or companies. The insurer is charged with
not conducting its due diligence in an
appropriate manner and thereby issuing
a corporate agency license to an entity
which is not eligible because he was by
then the corporate agent of some other
insurance company. However, the
Authority notes that in the absence of an
official site or listing of the various
corporate agents, it would not be possible
for the insurer to satisfy himself that the
party seeking corporate agency is not a
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corporate agent of some other party. For
this reason, this part of the charges is not
pressed.

The second part of the charges relate to
conclusion/closure/ solicitation of sales by
unlicensed entities. In the case of Aegis
Life Enterprises, the signature of Corporate
Insurance Executive {CIE) varies in
different proposal forms. Also in some
cases, the residential address of the
policyholder is at one place whereas the
(IE’s place of office is at some other place.
These raise a doubt whether the
authorized CIE affixed his signature on the
proposal form . In the case of Emiinence,
the proposal forms, which were accepted
for purpose of issuing policies and based
on which commissions have been paid to
the corporate agent, seem to carry
signatures which are un-relatable to the
licensed entity. These indicate that the
sale was concluded by an unlicensed
entity for which act of omission or
commission the corporate agent is
directly responsible. The insurance
company is also no doubt responsible for
the actions of its agent as, in these cases,
the insurance company should have
scrutinized whether the proposal forms
have been filled correctly before issuance
of policies. Therefore a penalty of Rs. 2 lacs
per entity , a total of Rs. 4 lacs is imposed
under section 102(b) of Insurance Act,
1938.

Issue No 31- Insp Q.No.42.c: Jayapriya Life
Investment Growth (P) Ltd the CA of Life
Insurer has procured business over
different places and logged through
Salem Br. The signature of the specified
person also varies in different proposal
forms leading to Violation of the
provisions of the Corporate Agency
Regulations, 2002 and the Guidelines
dated 14.7.2005

Decision: The Insurer submitted that it
had sought an explanation from the CA
which revealed that it is having Chit Fund
customers spread across 20 locations in
Tamil Nadu and that the SP visits and
(anvasses/procures business from these
locations and logs to the branch in bulk.

The insurer submitted that in order to
monitor the activities of their
intermediaries and detect wrong
practices, the insurer has commenced
review of market practices of their
channel partners and signature
verification of SP’s. Taking into
consideration the insurer's submission
chargeisnot pressed.

Issue No 33- Insp Q.No.42.e: The
signature of specified persons on 18
proposal forms verified are not uniform
with respect to same corporate
agent/specified person. In most of the
cases, the proposals are signed and
logged in a place other than the normal
place of residence or place of business of
the proposer/life assured. Violation of
Section 3(2) and 9(2)(ii}(a) of Corporate
Agency Regulations, 2002 and clauses 2, 8
& 17 of the Corporate Agency Guidelines
dated 14.7.2005

Decision: The Insurer has admitted the
discrepancy and has said that it instituted
a process of verification of signature of
SPs.Itis clear on examination of the above
proposal forms that the signature of the
same specified person was different on
different proposal forms. It is also
observed that the proposals are signed
and logged in at a place other than the
normal place of residence or place of
business of the life assured/proposer. All
these clearly indicate that soliciting of
insurance business has taken place
through unlicensed persons under 6
entities referred in the inspection report
and therefore a penalty of 2 lakhs each per
entity, a total of Rs 121acs is imposed
under Section 102(b) of/nsurance Act,
1938.

Issue No 34- Insp Q.No.43: The insurer is
paying commission to the agents on own
life policies brought in by them without
verifying whether they fall under the
definition of ‘bona fide’ insurance agentas
defined under Rule 16 (B) of Insurance
Rules, 1939 leading to Violation of proviso
to Section 41 (1) of the Insurance Act,
1938.

Decision: The Insurer has assured that
their IT Systems are modified to control
this aspect now and no charges are
pressed.

Issue No 35- Insp Q.No.44: Business
Promotion expenses of Corporate Agents
were borne by TALIC apart from the
regular commission payments in
Violation of Clause 21 of Corp agency
Guidelines.

Decision: Section 40{1) and 40{A) of the
Insurance Act_1938 limit the payments to
any agent by way of remuneration or
reward or otherwise to a defined sum.
Regulation 8{1) of the IRDA Licensing of
Corporate Agents Regulations 2002
requires a Corporate Agent to abide by
Section 40 of the Act and Regulation 21 of
the Guidelines cited reinforce this concept
that a Corporate Agent can be paid only
the approved commissions and no other
fees or charges or rewards whatsoever
except reasonable expenses for co-
branded sales literature

At the personal hearing, the actual details
of payments were again asked forin order
to ensure that there is no discrepancy
between the figures of the IRDA and that
of the company.

The insurer's submission that these
expenses are for various promotional
services taken up by the CAs on behalf of
the company and do not relate to
garnering/procuring business, is not
tenable and are in violation of the
Insurance Act and Regulations cited. Even
if it is assumed that the payments made
are for other services, the following points
are noted by the IRDA:

(i) The insurer has not produced any
agreement with the Corporate Agent
specifying the service for which the
payments are made;

(i) Heavy payments are paid towards
Advertisement and business
promotionsin some cases

(iii) It is noted that in some cases the
payments made are several
percentage points more than what is
permissible



Financial Year 2009-10

Name Maximum commission Actualamount % age
payalbe as per Section paid deviation
40Aof Insurance Act1938
Belair Wealth Management Services Pvt Ltd. 4187812 4332712 3.46%
Eminence 1,01,080 1,07,996 6.84%
Indur Developers and Agencies Private Limted 53,63,085 54,03,685 0.76%
Jayapriya Life Investment Growth Pvt. Ltd 17,43,583 17,79,056 2.03%
Nulook Insurance Agency Limited 6,86,76,417 7.25,26,807 5.61%
Om Consultancy 3,60,65,199 4,02,58453 11.63%
Financial Year 2010-11
Name Maximum commission Actualamount % age
pavyalbe as per Section paid deviation
40Aof Insurance Act1938
Future Financial Solution 88,59,006 1,80,56,077 103.82%
Jayapriya Life Investment Growth Pvt. Ltd 37,81,817 56,76,498 50.10%
Om Consultancy 3,55,99,238 3,67,68,300 3.28%
ShriBeereshwar Souhard Credit Sahakari Ltd 5,99,101 23,33,653 289.53%
SriRaasi Marketing Agency 27,61,901 32,59,942 18.03%
The Orissa State Cooperative Bank Ltd 85,19,100 1,16,92,833 37.25%

(iv)The payments made to different
entities have a strong correlation with
the first year premium and hence
cannot be deemed as being
independent of business procuration.
The payments are in deviation of the
[imits prescribed in Section 40A of
Insurance Act, 1938 as captured in the
following table:

This is an exceedingly serious violation.
The Authority is empowered to impose a
penalty of Rs.5 lakhs under Section 102 (b)
of Insurance Act, 1938, for every case
where such violation has been observed.
However, as noticed from the table above,
the violations are serious in 4 instances
and consequently a penalty of Rs.S lakhs
each tor the tour instances of serious
violations totaling Rs.20 lakhs is imposed
ontheinsurer.

The penalty referred herein is without
prejudice to the action which the
Authority would take against the
corporate agents who have also violated
the regulatory provisions.

Issue No 36 - Insp Q.No.45: Insurer is
engaging outside agency for Valuation of
Gratuity/ Superannuation benefits in case
of Group Insurance and meeting the cost
of theva luationin Violation of F&U norms.

Decision: The Insurer has submitted that
the service provided is to ensure correct
provisioning and funding of customer’s
liability towards gratuity and
superannuation and the cost born by the
insurer is insignificant. Taking into
account the submissions by the Insurer
the charges are not pressed.

Accordingly, in exercise of the powers
conferred upon me under the provisions
of theInsurance Act, 1938, I hereby directt
he insurer to remit the penalty of Rs. 49
lacs (Rupees Forty Nine Lacs) debiting
Shareholders’ Account within a period of
15 days from the date of receipt of this
Order through a cross demand draft
drawn in favour of In su rance Regulatory
and Development Authority and payable
at Hyderabad which may be sent to Mr. V
Jayanth Kumar, Joint Director (Life) at the
Insurance Regu latory and Development
Authority, 3rd Floor, Pa risrama Bhavan,
Basheer Bagh, Hyderabad 500 004.

Sd/-
J. Hari Narayan
Chairman
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Challenging, yet Charming

- Marine Insurance

‘With all its complexities and special features, Marine insurance has its own charm and uniqueness

that have remained untouched’ writes

nsurance is broadly believed to have

taken its genesis in the form of an

indemnification of the losses of rich
European merchants who used to send
their wares across high seas. The rich
merchants whose merchandise
eventually made it to the destination
made huge profits, and they are believed
to have contributed to make good the
losses of the unfortunate others whose
ships were pirated: and thus the first seeds
of insurance were sown. Accordingly, it is
hugely believed thatitis Marine insurance
which is the pioneer of all forms of the
modern day insurance business.

Apart from thus being the trendsetter,
Marine insurance has several unique
features thatare its own; and thus make it
a fascinating and challenging branch of
insurance even to this day. Espedially, in a
world where cross-border relationships
are an in-built component of trade, and
the oceans being the most feasible and
viable medium for transport of goods;
Marine insurance is bound to be replete
with the challenges of having to tackle
problems associated with piracy,

terrorism and above all, money-
laundering. There is thus no end to the
issues that underwriters have to contend
with while writing Marine insurance
business.

For a very strange reason, it is a few
specific sea-routes which have been
historically notorious for theincidence of a
large number of piracies. While some of
these routes have overcome the problems
as time elapsed, a few of these zones
continue to be in limelight for crimes
associated with the hijack of passenger
cruises, cargo vessels and even an
occasional warship - for ransom. This
necessarily compels the underwriter to be
anadeptatknowing history;in addition to
understanding the sea-routes and the
geography of various zones etc. besides
knowing the intricacies of the likely terms
of ransom-seekers. In other words, there
is need for the Marine underwriter to be ‘a
nearversatile genius'.

Depending on the priorities of
international trade, membership of the
various countries in international trade

‘Marine Insurance’

in the nextissue...

bodies and the code of ethics that need to
be observed; the terms of exchange
between different sets of countries etc. are
updated. This is another reason for the
Marine underwriter to be abreast of the
various conventions and protocols, in
order that they are not mulcted with
avoidable penalties. Apart from these
broad guidelines, Marine insurance also
throws challenges as to the specifics of an
adventure. If the subject under reference
is cargo, the nature of the commodity and
its perishability; the type and quality of
packing; the route of the voyage etc. have
all to be considered. Further, the previous
experience of the insurers with the
shippers/traders, and the importers and
their bankers also have a bearing on the
ultimate results of the contract. Thus,
Marine insurance stands apart as a very
special class of insurance.

‘Marine insurance’ will be the focus of the
nextissue of the Journal.




World Catastrophe Scene

- Lessons for Learning

emphasizes thatinview of the unpredictable calamities being experienced lately,
itwould be essential for the insurers to be ever prepared for the challenges.

Black Swan

assim Taleb wrote a book ‘The
N Black Swan: The Impact of the

Highly Improbable’. The book
underscores occurrences that can never
be truly anticipated. Likewise each of the
events that happened in year 2011 was
not envisaged fully or partially by
modelers. The best of engineering
research and skills missed in identifying
the New Zealand fault that set out
earthquakes very nearly month after
month during 2010-11. Even now an
earthquake emerges around New
Zealand.

The tsunami that hit Fukushima was
modeled to have a height of 5 meters. The
actual strike was with a height of 15
meters. Government documents show
that the operator of the Fukushima Daiichi
nuclear plant predicted in 2008 that a
tsunami over 10 meters high could hit the
plant, which was only designed to
withstand tsunami of 5.7 meters. But it
failed to report this to the government
untiljust before the March 11th disaster.

Various regions of Thailand are prone to
seasonal flash floods. The monsoon was
accompanied by a severe tropical storm
that caused intense heavy rainfall and
flooding that remained continuous
between August and October causing
submergence of vast tracts of cultivable
land and factories and their inventory
under 10 feet of water. Most of Thailand
was declared as disaster prone and
flooded. 13.6 million people in a total
population of 66 million were affected,
with estimated 813 deaths and damage
valued at USD 45 billion.

Catastrophe events in the Eastern
hemisphere have increased in their
emergence and severity as against events
mostly reported as hurricane season in
the USand hailstormin Europe. The planet
is throwing up unexpected and very
severe catastrophic events.

El Nino has again affected the monsoon
this year. It has displaced precipitation to
China and North Eastern India where it
has caused flooding and leaving the rest
of India starkly deficient in rainfall
creating drought like scenario for the
present and potential for power and
water cuts. This effect also resulted in heat
wavesin droughtaffected USA.

N ASERMICE

Matural catastrophes worldwide 1880 - 2011

Mumber of events with trend

There are three lessons from these -

1. Need for active recognition of
catastrophe as a reality that can and
does affect the people of a country
with consequences upon other
countries. Without active recognition
to potential occurrence of
catastrophe no action is possible. This
applies to governments, enterprises,
institutions and people. In Japan, the
height of a wave is a conversational
talking point and the country is
sensitive to temblors and their
consequences. The Japanese have
recognized and learnt to live with
catastrophe and manage them in
their lives.
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NAICHSERVICE

Matural catastrophes worldwide 1980 - 2011

Overall and Insured losses with trend
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2. The need to minimize loss even if it
cannot be prevented and
anticipatory steps to mitigate the l0ss
post the occurrence of a catastrophic
event. Countries that are vulnerable
mustactivelyinvestin these.

3. Insurance industry that provides
financial protection in times of
fortuities must address these
exposures in a distinguished manner
acting as partner in continuity of life
and business of an affected country
and its people. We in Indian
insurance need to rise to this
requirementas anindustry.

Exposures

Munich Re NatCatSERVICE's research into
global catastrophic events comprises of
more than 30,000 data sets of loss events
spread over 30 years into the past. The
datais classified into four types of events:
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1. Geophysical - earthquake, tsunami,
volcaniceruption

2. Meteorological - storm

3. Hydrological - flood, mass
movement

4. (limatological - extreme events,
drought, forestfire

The following graphs evidence the
increasing frequency of catastrophe loss
events from less than 400 in 1980 to
exceeding 1000 in 2006. The increase is
pronounced for meteorological,
hydrological and climatological loss
events.

Munich Re have researched data sets for
loss events during 1980-2011 and put
together the following analysis.

An analysis of the dataindicates -

1. Geophysical and climatological events
produce the highest number of
fatalities

2. Economic losses are higher from
meteorological events followed by
geophysicaland hydrological events

3. Insured losses are highest from
meteorological event and constitute
45% of the overall economic loss

Clearly greater attention of the insurance
industry is needed to geophysical loss
events of earthquakes, tsunamis and
volcanic eruptions and to hydrological
events of floods. The other loss events
continue to require the attention they
deserve.

The increasing trend in value of overall
losses underscores assets that are being
established in at-risk areas. This is a major
exposure related challenge to
government and insurance industry alike.
Insurance Council of Australia observed
thatinsurance can only help communities
recover from the impact of floods.
Governments are responsible for
protecting at-risk communities in the first
place. Urgent investments in permanent,
well-designed physical mitigation
measures - such as levees, barrages, flood
gates and improved drainage - are still
required. One third of China's farmland,
two-thirds of its people, more than 60%
of its cities and 80% of its GDP are
threatened by floods. India must review
its catastrophe exposures along these
lines to assist for structured finandial
solutions.

Geophysical 14% 39% 26% 12% 11%
Meteorological 38% 19% 39% 2% 45%
Hydrological 35% 10% 23% 9% 10%
(Climatological 13% 32% 12% 7% 14%
Total 20,200 2,275,000 USD3,530bn Usb870bn



Government Schemes for Risk

Managementand Mitigation

- a case for government - insurance
partnership

In India we provide insurance against
storm, cyclone, typhoon, tempest,
tornado, flood, inundation, earthquake,
volcanic eruption and other convulsions
of nature. These areinsured at the request
of the proposer. Subsidence, landslide,
rockslide and bush fire are other natural
perils that are automatically insured. The
accumulation of losses from any of these
events to an insurance company is
reinsured through a blend of proportional
and non-proportional reinsurances
including a catastrophe reinsurance that
covers multiple lines of insurances.
However, it may be noted, at the
policyholder level the thrust is upon
providing fire insurance while insurance
against other perilsincluding catastrophic
perils is incidental. They are often not
solicited. Munich Re s research shows that
while storm losses are significantly
insured at 72% of the total loss, flood and
earthquake losses are insured for only 9-
12% of the total loss in this regard. This
gap is a matter of concern to government
and publicalike.

Disaster Managementin India

The Institute for Financial Management
and Research, Centre for Insurance and
Risk Management produced a report on
Financing Disaster Management in India:
Possible Innovations. The following are
abstracts from this report.

Based on the recommendations of the
Ninth Finance Commission, the Calamity
Relief Fund (CRF) was created in 1990 for
each state. In 2002, through an
amendment to the Business Allocation
Rules, the mandate of disaster
management was transferred to the
Ministry of Home from the Ministry of
Agriculture. Only drought remained under

the Ministry of Agriculture and epidemics
remained under the Ministry of Health.
This brought a broader scope to disaster
managementin India.

The National Centre for Disaster
Management which was established in
1995 as a response to the International
Decade for Natural Disaster Reduction
(IDNDR) and in October 2003 was
upgraded to form the National Institute of
Disaster Management (NIDM).

The Disaster Management Act was passed
in 2005 and was instrumental in bringing
about fundamental changes in
approaching disaster management in
India.

Through this act, the National Disaster
Management Authority (NDMA) under the
chairmanship of the Prime Minister, State
Disaster Management Authorities (SDMAs)
under the Chief Ministers and District
Disaster Management Authorities
(DDMAs) under the chairmanship of the
District Magistrates were set up. This Act
has brought together all the institutions
involved in the disaster management
process.

The disaster
management
mechanisms and their
financing changed in
order to adopt a more
comprehensive
approach to disaster
management and a
more adapted
approach to fund
requirements.

The National Disaster Management
Authority (NDMA) was constituted in 2006.
It concentrates on prevention,
preparedness and mitigation of disasters.
The NIDM was given the responsibility of
developing training modules;
undertaking research and documentation
indisaster managementthrough thisact.

The National Disaster Management
Program is currently in place with two
types of funds: the Calamity Relief Fund
(CRF) and the National Calamity
Contingency Fund (NCCF).

For the purpose of these funds,
avalanches, cyclone, cloudburst, drought,
earthquake, fire, flood, hailstorm,
landslide and pest attacks are considered
as natural calamities for providing
assistance.

In 2005, in the wake of the occurrence of
several simultaneous natural disasters in
India and following reports on Disaster
Management (DM), the Government of
India enacted the Disaster Management
Act. The disaster management
mechanisms and their financing changed
in order to adopt a more comprehensive
approach to disaster management and a
more adapted approach to fund
requirements.

Calamity Relief Fund (CRF)

From 1990 onwards, each state was to
create a (RF. The decentralization of this
fund to the states enabled each of them to
assess the funds necessary to ensure
appropriate disaster response and relief.
The contribution to the (RFs are shared
between the Central Government - which
contributes 75% of the amounts and
provides these sums in two installments
every year - and the State Governments -
for the remaining 25%.

The amounts deposited by the Central
Government and the States in the CRF are
invested in securities, deposits and other
safe financial products as prescribed by
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Ministry of Finance. The investments are
made by the local branch of the RBI or
some other bank prescribed by the RBL
Funds transferred and maintained at state
level are available to the state within
reasonable time when a disaster occurs.

National Calamity Contingency Fund

If the CRF is insufficient for a state
confronted with a disaster, the state may
request the use of a National Calamity
Contingency Fund, provided by the Central
Government.

PMNRF

Itis a relief fund under the authority of the
prime minister. The fund does not get any
budgetary supportand consists entirely of
public contributions. All donations are
exempt from taxes. The fund is generally
invested in fixed deposits. The PMNRF is
utilized to render immediate relief to
families of those killed in natural
calamities like floods, cyclones and
earthquakes, etc. and also to the victims of
the major accidents and riots.

ACA - Additional Central Assistance

Another financing mechanism from the
GOI to support states where disaster
occurs exist, titled are the Additional
Central Assistance. Unlike the other funds,
the ACA is a combination of a Grant and a
Loan to the affected state. States falling
into the general category receive 30%
grant — 70% loan whereas the special

category states get 90% of the amount as
a grant and only 10% as a loan they will
have to reimburse to the Central
Government. The funds are released
weekly according to the
recommendations of the Aids Account &
Audits division of the Ministry of Finance5.
The 12th Finance Commission has
recommended that External Assistance
may be passed on to states on the same
terms and conditions, on which the
loans/grants are received by GOI which
has been accepted by the Government of
India.

The report prepared by the Institute of
Financial Management and Research
recommended two approaches:

1. In the current Indian scenario, the
government should insure its public
finances so that in the event of a
calamity, there won’t be any pressure
on the government budget. If a
calamity strikes, the government will
have in hand the necessary finances
to deal with
rescue/relief/rehabilitation activities.
For high end losses, the government
can issue a cat bond and be rest
assured about relief funds flowing in
from the capital markets within a brief
period of time of the disaster striking
the country.

2. Along with government insuring its
funds and public assetsitisimportant
to encourage domestic insurance

Mechanism of the Catastrophe Insurance
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market. A good domestic market will
not only reduce the burden on the
government but can also mitigate
losses effectively. The government can
also help the insurance industry by
giving them warranties of reinsurance
(asinreinsurer of last resort).

Given the reach of insurance companies in
India through banking and institutional
network it would be useful to pursue
market model such as in Japan and build
up partnership between government and
insurance industry to address concerns of
calamity relief.

Office of Insurance Commission, Thailand,
informs that a feeling of socioeconomic
uncertainty prevails in the aftermath of
the lengthy flood catastrophe of 2011 in
Thailand. Confidence of investors, Thais
and foreigners alike, has been shaken. As
measures to restore public confidence, the
government has laid down and put into
motion a resuscitation package that
includes rehabilitation, a new nation-
wide water resources management
programme as well as a reconstruction
and future development plan for the
country. As part and parcel of the
resuscitation package, the government
has ordered the creation of the ‘National
Catastrophe Insurance Fund’ to mitigate
those burdens. The fund is hence enacted
as a legal entity by a royal decree with
immediate effect.

Event Limits

Proportional reinsurance treaties — both
quota share and surplus - receive a share
of each policy as ceded by the original
insurance company. When each of these
policies as ceded are affected by a loss the
respective share pertaining to the
reinsurance companies is recovered.
When the loss under each policy is due to
the same event, losses as recovered from
the single event cumulate into a
catastrophic loss to reinsurance
companies.



Reinsurance companies worldwide have
moved away from offering reinsurance
protection on proportional basis and
gladly provide reinsurance on excess of
loss basis both for a single risk and in a
catastrophe.

Where proportional reinsurance are in
place reinsurance companies are careful
not to participate unless they see a limit to
the accumulation of losses from an event
or a catastrophe. This is incorporated
within the treaty as ‘Event Limit.

In India until 2011-12 there was no event
[imit. This discouraged foreign
reinsurance companies such as Munich
Re, Swiss Re and Allianz from participating
in the property surplus treaties from the
Indian market. They are still not
participating. In 2012-13, following the
impact of Thailand floods other
reinsurance companies sought
incorporation of ‘Event Limit’.

When the surplus treaty was modeled for
accumulation from a single event and a
maximum event limit was derived it was
found that this exposure exceeded the
‘Event Limit’ that reinsurance companies
stipulated. This caused a ‘spill over of
exposure only to be retained to net
account by the ceding insurance
company. An additional reinsurance
protection to absorb this ‘spill over’ was
entailed due to the ‘Event Limit. This
added to XL (Excess of Loss) cost of
reinsurance.

The learning from this change assisted to
increase awareness of accumulation
issues within Indian insurance
companies. The ‘Event Limit' is here to
stay.

Costs of Reinsurance

A global report of Guy Carpenter on 1st
April, 2012°s renewals states and
considered valid for the Indian
circumstance:

Despite the
introduction of event
limits to all
proportional treaties,
new capacity was
hard to find outside
the key two or three
markets.

e (areful planning by ... insurers and
their brokers ensured that capacity
was secured albeit at increased prices
for excess of loss covers and with
tightened terms and conditions in
many lines.

e Rates were up in all property
catastrophe and per risk lines.
(Casualty lines indicated mixed results,
but the general trend was for modest
increases.

* Reinsurer capacity was available but
tight. Following the trend of recent
years, there was limited or no signing
down in most programs, and
placements were not completed until
thelastreinsurersreplied.

The following graph shows excess capital
in reinsurance market between 2009 and
the present. However the catastrophe
losses lend themselves to rate increases.
For the first half of 2012 one may note the
slight hardening of rates reflected in
changing slope of the trend line. This
explains the third pointabove.

India

Despite positive results in the Indian
domestic market, the renewal was subject
to issues similar to those faced in other
Asian countries. The Indian market, which
relies on proportional treaty capacity, has
found it to be limited this year. Despite the

introduction of event limits to all
proportional treaties, new capacity was
hard to find outside the key two or three
markets.

Following some losses to the Indian
market caused by the Thailand floods,
restriction of cover was newly introduced
in order to restrict Indian interests abroad.
Additionally, stricter contingent business
interruption clauses on pro rata treaties
were introduced.

The quoting market for excess of loss
protection is also within a fairly limited
panel and catastrophe excess of 10ss
reinsurers insisted on minimum rates on
line for top layers.

The availability of excess capital softened
the blow of potential larger rate increases.
However there was a tightening in
conditions of coverage. It pays to remain
alertto changein trends.
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Designing a Reinsurance Programme

- Not a mere Ritual

observes that whatever be the portfolio structure, the reinsurance programme of an

insurer needs to be reviewed every now and then to ensure that it is in tune with the risk
management strategy of the company.

eciding the reinsurance
D programme is normally, an annual

activity for insurers. The intention
of all insurers is to create the most
effective reinsurance treaty arrangement
with due consideration of prevailing
domestic and international market
conditions.

The reinsurance programme may be
actively considered in achieving different
objectives by the top management,
executives of reinsurance departmentand
people atthe operating level.

« Top managements expect the
company’s reinsurance arrangement
toachieve the following:

1. To reduce the company’s probability of
ruin

2. To stabilize any fluctuation in the
company’s annual aggregate claims,
and

3.Toassistthe company to grow.

e Risk (reinsurance) management of
the company will expect the
company’s reinsurance programme
to achieve the following major
objectives:

1. Maximising premium retention within
the company and minimize overall
exposure to company

2. Providing maximum automatic
underwriting capacity

3. Arranging protection to retained
business to reduce probability of ruin.

e At the operating level people will
expect reinsurance to provide
solution to the problems in
accepting risks which otherwise have
no comprehensive  solution from
within.

Designing a reinsurance programme is to
arrange “Capacity Treaties” for various

At the operating level
people will expect
reinsurance to provide
solution to the
problems in accepting
risks which otherwise
have no
comprehensive
solution from within.

classes of business to allow the company
to have underwriting flexibility and also
organizing “Protection Treaties” to protect
company’s balance sheet from
unexpected loss situation which may
occur during the next 12-month period.

The first step for developing or reviewing
of reinsurance programme is to decide
risk retention strategy to be adopted by
theinsurer for each class of business.

Risk and Accumulations - Reinsurance.

Process of designing a reinsurance
programme s to decide

e Risk Retention,

o Transfer of risks through treaty
arrangement,

» Protection forrisks retained and

e Protection from accumulation of risks
retained.

As the main constituent element of a
treaty is ‘risk’, it is of fundamental
importance to understand what
constitutes the ‘risk” for each class of
business and how to assess ‘accumulation
of risks retained” while deciding a
reinsurance program. The reinsurer who
will be supporting the programme will
also be interested to understand what
constitutes the risk, as their liability and



the potential compensation to the ceding
company are based on the definition of
the risk.

The insurer can recognize the extent of
accumulations by calculating its
aggregate exposure to certain perilsin a
particular region / location. This is often
possible in Property insurance but, in
other classes, such as Personal Accident
insurance, Marine Cargo etc., ascertaining
and controlling accumulation may be
more difficult because of the very nature
of risk. The existence of an accumulation
hazard is known but the actual exposure
may not be calculated in such cases.

To some extent, even if accumulation is
known this is difficult to establish in
estimating potential severity for
catastrophe situation. This is because
future occurrence of an earthquake or
path of a windstorm may be difficult to
anticipate. For earthquake there are some
studies made by professional reinsurers
and also by independent agencies like
RMS, who have developed (Cat Models
(both detailed and aggregated basis)
which can provide some guide on
quantum of “Expected Loss” on a given
portfolio for event occurrence period or
return period of an event. However, such
studies may have some limitation.

Retentions

Well accepted definition of retention
amongst the insurers/reinsurers is “the
amount of money an insurer is ready to
loose from any one loss”, even text books
on reinsurance have the same version on
retention. This retention may be termed
as loss retention by insurer, which is
underlying of excess of loss treaty
arrangement. Along with it, one may
consider another retention which is
referred to as “Risk Retention”. This new
dimension of retention is the most
important aspect of reinsurance
programme which helps in optimizing
retained premium within the company
and assists in arranging automatic

Although risk
retention of the
company may be
PML/MFL amount, the
insurer’'s maximum
liability will be
equivalent to sum
insured.

underwriting capacity to insurer. Thus risk
retention is the amount of sum insured
and sometime quantum of PML kept by
insurer on its own account ie. the
underwriting capacity offered based on
the strength of each company in respect
of each and every risk.

Itis the practice by insurers of this market
to assess the loss probability (PML/MFL) of
a risk under most unfavorable
circumstances which is generally
calculated by risk engineer in respect of
large commercial, industrial risks and
project insurance. Retention on PML/MFL
basis may help insurance company to
improve net retained premium. Although
risk retention of the company may be
PML/MFL amount, the insurer's maximum
liability will be equivalent to suminsured.

There are no universal rules on setting risk
retention that can be applicable uniformly
to all classes of business and to all
companies as the insurance companies
differ in size, having different portfolio
composition and more importantly, they
might differ in their risk mitigating
strategies. Then the question is how risk
retention is fixed, given the differing
situations or circumstances that may
exist?

Inrespect of portfolio where the insurance
company can draw up (1) risk profile, (2)
claim profile (3) business plan and (4)
market condition, tools are available to
guide the company in fixing risk retention.
However, all such methods may suggest ‘a
range of risk retention’ suitable to the
company’s portfolio and other
parameters. The management
(reinsurance) needs to decide optimum
risk retention based on further analysis
which may revolve around:-

(1) Incremental premium income vis-a-
visincrease in exposure

(2) Cost of protecting retention for
increased retention and

(3) As if, past claim experience for
expected retained account.

As data requirement is very specific and
may not be available for all classes of
business, for short term the insurance
company may use ‘rules of thumb’ in
deciding risk retention but ultimately they
have to switch over to informative
decision making based on analysis
suggested.Some of the thumb rules are as
under and company may adopt one or a
combinationin deciding risk retention:-

1. Risk retention as a percentage of net
worth of the company

2. Risk retention such that the company
retains premium as pre-fixed
percentage of gross premium for the
respective class.

3. Deciding risk retention to achieve
desired net account incurred claim
ratio.

Some may like to follow their peer
competitor or may adjust their existing
risk retention or review the market
practice as a guide to fix risk retention. To
summarize, there are no hard and fast
rules for setting the risk retentions and it
mainly depends on the management’s
dedision in risk-taking, nature of risk, and
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composition of the portfolio, profitability,
and capital base.

One universally applicable rule is that the
setting of retentions should be subject to
thorough investigation, careful analysis,
past retention, domestic and
international reinsurance market
condition. Based on the analysis of data
and other factors, various feasible
alternative retentions are to be examined
and finally the best alternative retention
can be selected by undertaking cost
benefitanalysis.

Automatic Reinsurance Capacity

Second aspect of designing reinsurance
programme is to organize automatic
underwriting capacity from reinsurers
and these reinsurers must be as per
guidelines issued by top management or
stipulated by regulator. These
arrangements will allow insurance
company to have flexibility in
underwriting risks beyond risk retention.
Such automatic capacity is available
through proportional treaty; and
commonly used treaties are Surplus
treaties which allow insurers to reinsure
the risks beyond their retention, which
otherwise could be retained only through
infusing additional capital. Hence through
proportional treaties insurers arrange
rented capital.

Before arranging proportional treaties
insurer should address whether
reinsurance is a cost effective source of
capital? Reinsurance will add value, when
the cost of capital is below the cost of
alternative risk mitigation.

Whatisaninsurer’s required capital?
1. Withnoreinsurance
2. With currentreinsurance

3. With alternative reinsurance
portfolios

Insurance company
may avoid using the
treaty capacity for
such risks which
according to their
analysis are
vulnerable to loss and
may decide to place
them on facultative
basis even if they are
within treaty terms.

Gross Capital Requirement
- Proportional Reinsurance
-Reductionin required capital

Net Capital Requirement
- Proportional Reinsurance
Arrangement

Expected Ceded Premium

Costof Reinsurance
- Expected Ceding Commission
- Expected claimsrecoverable

Cost of Rented Reinsurance Capital = Cost
of Reinsurance Divided by Reductionin

Required Capital.

Once insurer decides to arrange
proportional treaties, the next question is
to be addressed on requirement of treaty
capacity or treaty limit to be arranged.
Operating level will expect reinsurance
department to arrange adequate
reinsurance capacity, which will be
sufficient to accommodate all risks likely
to be accepted by the insurance company
in their portfolio, implying automatic
coverage by reinsurers. It also implies
that the company can underwrite new
risks which will be automatically
absorbed in the treaties without resorting
toarranging any specific reinsurance.

It is most important for an insurance
company to nourish the “capacity treaty”
and to ensure that the treaty to generate
profit to reinsurers under normal
circumstances. Hence insurance company
may avoid using the treaty capacity for
such risks which according to their
analysis are vulnerable to loss and may
decide to place them on facultative basis
evenifthey are within treaty terms.

Although the insurance company may
expect maximum automatic
underwriting capacity, their reinsurers
supporting these treaties may look for the
following factors which cannot be
overlooked:

1. Balance treaty (premium to treaty:
treaty limit)

2. PastUtilization of treaty limit
3. Profitability.

In practice, insurers and their supporting
reinsurers need to strike a balance
between their expectations and decide
mutually the acceptable limit.

Protection of retained risks through
Excess of Loss Treaties:

Insurance companies aim to mitigate all
risks likely to be accepted by them during
the vyear, through proportional
arrangementsi.e. by ceding risk to surplus
treaties and arranging facultative
placement on case to case basis; besides
retaining part of each risk as agreed in the
reinsurance programme. Individual losses
suffered by the insurance company during
the year will have to be recovered from
various proportional reinsurance
arrangements and proportionate
quantum of each loss will have to be
retained in the net account of the
company.

Occurrence of events like storm, flood or
earthquake may be a rare phenomenon
but such occurrence will affect large
number of risks.  For each affected risk,



the insurer will have to pay its share of loss
for retained part and will be exposed to
accumulated losses from one event.

Thus the retained portfolio is exposed to
single risk loss or accumulated losses from
one event and if such losses are large,
then the insurance company’s balance
sheet might be impacted, hence the need
to mitigate these loss situations.

Individual risk losses to retained portion
may be protected beyond an amount
through “Risk Excess of Loss treaty”.
Insurance company has to decide amount
of loss they wish to retain known as
‘underlying quantum’ and protection to
be arranged accordingly. For arranging
such Risk Excess of Loss treaty, the insurer
oritsreinsurers will have to decide:-

» Underlying- Amount of loss retained
by insurance company for each and
every loss. Amount of underlying
should be such thatitis

0 Acceptable to reinsurers to offer
reasonable price.

0 Withinthe tolerance limitofinsurance
company’s financials.

0 A function of financial parameter of
the company and prevailing
reinsurance market condition.

e (Cover limit-. Maximum protection the
insurance company wishes to
purchase. The limit to be purchased
must be sufficient to cover:

0 Totallosssituation.

0 However, there are cases where the
company may purchase protection
covering PML plus PML error.

Retained risks are likely to have
accumulated loss from one event and
protection against such losses is
arranged through Event Excess of Loss
Treaty or Catastrophe Excess of Loss
Treaty. Insurance company has to

decide underlying and the cover limit
for protection

e Underlying- Reinsurers expect that
underlying for Cat XL to be more than
Risk XL.

e Cover limit - It is difficult to arrive at
cover limit which will be adequate to
protect the company’s balance sheet
againstfuture accumulation hazard.

Normally insurers decide such limits
based on past loss experience, future
business growth and with the help of
available statistical model.

There are tools available to estimate likely
loss from an event with various return
periods and such “Catastrophe Modeling”
may be used by the insurer which may
minimize probability of ruins. The
aggregate sums insured exposed to a
certain peril is the starting point and (at
modeling is an assessment of the likely
extent of damage caused by the
catastrophe peril to the exposed sum
insured due to an event having return
period of say 100 years, 250 years or say
500 years or so. In some countries the
regulators stipulate how much minimum
protection each company is to arrange,
which is based on return period of an
event. This study is possible only for
property class of business.

In some countries the
regulators stipulate
how much minimum
protection each
company is to
arrange, which is
based on return
period of an event.

Arranging Treaty programme for each
portfolio business needs to be completed
before commencement of business for
the New Year. For that the insurance
company will have to first decide whether
reinsurers will provide capacity treaty or
the portfolio needs capacity from
reinsurers. The next step will be to decide
(1) Retention, (2) Capacity and (3)
Protection for the respective portfolio.

For business portfolio, where capacity
treaty is either not possible or not
required, the insurance company will
have to decide retention and protection
only. Each class of business needs different
consideration for defining “risk” and
accumulation; and needs attention of
insurance company in finalization of
retention /capacity / protection for each
class of business portfolio. Once it is
organized for each class of business
portfolio, it is time to look into the
necessity for a common protection
covering all or major portfolio.

It is experienced that most of the
insurance companies organize treaty
programme on annual basis and also
review on annual basis. Any reinsurance
programme to be effective, needs support
and co-operation from all levels in the
company and need to be reviewed more
frequently than annual considering
market dynamics, expected portfolio vis-
a-vis achieved portfolio, adequacy of
protection etc.

A reinsurance programme is designed
with stated objectives, one need to
examine whether such objectives are
achieved over reasonable period of time
by carrying out a test called “Effectiveness
of Reinsurance Programme”.

| 4
The author is President — Reinsurance,
Alliance Insurance Brokers Pvt. Ltd .
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Dynamic Financial Analysis

- The Next Level for Indian Insurers

asserts that DFA makes it possible for the insurers to use it as a platform for

analyzing various models and techniques from finance and actuarial science by integrating them
into one multivariate dynamic simulation model.

ver the years DFA has gradually
Oemerged as one of the most

important approaches to financial
modeling. Using DFA may vield much
more information about the risk profile of
an insurer and the implications of
management strategies chosen than
mere statistical techniques.

DFA is being applied in many insurance
areas including solvency testing, asset
allocation, and capital allocation. Given
the fact that there are many more
problems that could be resolved using
DFA, we are likely to witness significant
developments in this area. The sooner all
stakeholders in our market gear up for
adopting DFA techniques, better it would
be for the healthy growth of the market.

DFA  for insurance and reinsurance
companies:

There are two methods in use to analyze
the financial status of insurance and
reinsurance firms over a specific time
horizon:

i.Scenario testing method:

This method is used to project business
results under chosen deterministic
scenarios into the future. The test results
arevalid only for this specific scenario; and
useful only if the scenario was correct and
risks associated can roughly be quantified.

ii. Stochastic simulation method

This method takes a random draw from
the probability distributions of each
component factor and combines them
into a realization. This mathematical
concept is known as Dynamic Financial
Analysis (DFA).

Elements of DFA:

The generic structure shown below
identifies all those elements that are
typical for any DFA methodology. DFA is a

software intensive activity. It relies on
complex software tools and extensive
computing power. But one should not
reduce DFA to the pure software aspects.
Full-fledged and operational DFA is a
combination of software, methods,
concepts, processes, and skills.

Four stepsinatypical DFA model:
() Parameterisation or Calibration

Parameterisation or Calibration
means the process of finding suitable
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Schematic overview of the elements of DFA



parameters for the models to produce
sensible scenarios.  One of the
foremost steps when setting up a
model is to parameterise it
appropriately. Itis anintegral part of
any DFA. In a DFA tool, there are
various inputs that need to be
parameterised. For e.g. (laim
frequency and severity distributions
need to have appropriate parameters
in order for the model to reflect the
business accurately. Most DFA tools
have curve fitting tools associated
with them which allow users to
determine the goodness of fit of
various distributions and also what
the bestfit parametersare.

(ii) Scenario Generator

The scenario generator comprises
stochastic models for the risk factors
affecting the company. Risk factors
typically include economic risks (e.g.
inflation), liability risks (e.g. Motor
liability claims), asset risks (e.g. stock
market returns), and business risks
(e.g. underwriting cycles). The table
below gives an overview of risk factors
typically included (optional variables
in more sophisticated systems are
shownin brackets).

(iii)Company model

The most important feature of a DFA
tool is that it allows for company
specific analysis. Although a DFA tool
initselfis very general, it allows for the
construction of very bespoke and
unique models. Different companies
have different risk profiles, lines of
business, reinsurance structures,
operating environments, etc. DFA tools
allow the user to tailor each and every
one of these aspects and thereby
resulting in a highly customised
model.

Each one of the scenarios is then fed
into the company model.  Each
company model comprises a number
of parameters that are under the
control of management, for example,
investment portfolio weights or

reinsurance retentions. The company
model reflects the internal financial
and operating structure of the
company, including features like the
consolidation of the various lines of
business, the effects of reinsurance
contracts on the risk assumed, or the
structure of the investment portfolio
of the company, and features like
accounting and taxation.

Company models can be relatively
simple, as the ones, which basically
consolidate in a purely technical way
the outcomes of the various risks. In
practice, DFA company models tend to
be highly complex. In particular, they
also incorporate the effects of
regulation, accounting, and taxation,
since these issues have an important
impact on the behavior and the
financial results of insurance
companies.

(iv)Simulation Analysis and
presentation

Technically, DFA is a platform using
various models and techniques from
finance and actuarial science by
integrating them into one
multivariate dynamic simulation
model. Given the complexity and the
long time horizons of such a model, it
is not anymore possible to make
analytical evaluations. Therefore, DFA
is based on stochastic simulation (also
called Monte Carlo Simulation), where
large numbers of random scenarios
are generated, the reaction of the
company on each one of the scenarios

is evaluated, and the resulting
outcomes are then analyzed
statistically.

Given the Monte Carlo setup, there is a
large number of output values, so that
sophisticated analysis and presentation
facilities become necessary for extracting
information from the output: these can
consist of statistical analysis (e.q.
empirical moment and quartile
computations), graphical methods (e.q.
empirical distributions), or also drill-down
analysis, in which input scenarios that
gave rise to particularly bad results are
identified and studied. The results can
then be used to readjust the strategy for
the optimization of the target values of
the company.

DFA tools allow for results to be viewed in
a variety of fashions. One can look at
tabular or graphical representations of
specific output variables. One can usually
view balance sheets on a Nominal or NPV
basis. Financial items of interest can
specifically be looked at and analysed in
more detail. Often results can be looked at
in various dimensions Le. by Line of
business, underwriting year, l0ss type or a
user defined dimension.

1.DFA Software packages:

There are a number of companies in the
market that offer software packages or
components for DFA, usually in
conjunction with related consulting
services (we may recall that DFAis notonly
a software package, but rather a
combination of software, processes, and
skills).

Inflation Per Line of Business Government Bonds (Underwriting cycles)
Interest rates Attritional losses Equity / Stocks (Re-insurance cycles)
(Exchangerates)| Large losses Real Estate (Operational risks)
(Creditspreads) | Loss Development Etc,
(GDP (Bonds)
(Wage Levels) | Across Linesof business | (Asetbased securities)
etc, (atLosses (Index based securities)

(Reserve uncertainity) etc.,
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issue focus

In general, one can distinguish between
two types of DFA software packages:

1. Flexible, modular environments that
can be adapted relatively quickly to
different company structures, and that
are mainly used for addressing dedicated
problems, usually the structuring of
complex reinsurance programs or other
deals.

2. large-scale software systems that
model a company in great detail and that
are used for internal risk management
and strategic planning purposes on a
regular basis, usually in close connection
with other business systems.

DFA Users

The main users of DFA are the insurance
and reinsurance companies themselves.
They normally use DFA models on a
permanent basis as a part of their risk
managementand planning

Another type of users are consulting
companies and brokers who use
dedicated - usually less complex — DFA
studies for special tasks, for example, the
structuring of large and complicated
deals.

An emerging class of users are regulatory
bodies and rating agencies; they normally
set up relatively simple models that are
general enough to fit on a broad range of
insurance companies and that allow to
conduct regulation or rating in a
quantitatively more sophisticated,
transparent, and standardized way,

In general, DFA is used to determine how
an insurer might fare under a range of
future possible environment conditions
and strategies.

The analytical capabilities can then be
used for a number of specific tasks, either
on a permanent basis or for one-time
dedicated studies of special issues. If a
company has set up a DFA model, it can
recalibrate and rerun it on a reqular basis,
forexample, quarterly oryearly, in order to
evaluate the in-force strategy and
possible improvements to this strategy. In
this way, DFA can be an important part of

the company’s business planning and
enterprise risk management setup.

On the other hand, DFA studies can also be
made on a one-time basis, if strategic
decisions of great significance are to be
made. Examples for such decisions
include mergers and acquisitions, entry in
or exit from some business, thorough
rebalancing of reinsurance structures or
investment portfolios, or capital market
transactions.

Typical strategy elements whose impactis
explored by DFA would involve any or a
combination of the following:

a) Business mix: Relative and absolute
volumes in the different lines of
business, premium, and commission
level,andsoon.

b) Reinsurance: Reinsurance structures
per line of business and on the entire
account, including contract types,
dependencies between contracts,
parameters (quota, deductibles,
[imits, reinstatements, etc.), and cost
of reinsurance.

) Asset allocation: Normally only on a
strategic level; allocation of the
company’s assets to the different
investment asset classes, overall or
per currency; portfolio rebalancing
strategies.

d) Capital: Level and structure of the
company’s capital; equity and debt of
all kinds, including dividend
payments for equity, coupon

DFA studies can also
be made on a one-
time basis, if strategic
decisions of great
significance are to be
made.

schedules, and values, redemption
and embedded options for debt,
allocation of capital to lines of
business, return on capital.

e) Profitability: Profitability can be
analyzed on a cash flow basis or on a
return-on-capital basis. DFA allows
profitability to be measured per line of
business or for the entire company.

f)  Solvency: DFA allows the solvency and
the liquidity of the company or parts
of it to be measured, be it on an
£CoNnomic or on a statutory basis. DFA
can serve as an early warning tool for
future solvency and liquidity gaps.

g) Compliance: A DFA company model
can implement regulatory or
statutory standards and mechanisms.
In this way, the compliance of the
company with regulations, or the
likelihood of requlatory interventions
can be assessed. Besides legal ones,
the standards of rating agencies are of
increasingimportance forinsurers.

h) Sensitivity: One of the mostimportant
virtues of DFA is that it allows the
exploring of how the company reacts
to a change in strategy (or also a
change in environment conditions),
relative to the situation in which the
current strategy pertains also to the
future.

i) Dependency: Probably the most
important benefit of DFA is that it
allows discovering and analyzing
dependencies of all kinds that are
hard to grasp without a holistic
modeling and analysis tool. A very
typical application here is to analyze
the interplay of assets and liabilities,
that is, the strategic asset liability
management (‘ALM’).

(It is proposed to explain a fundamental
DFA case study, in the concluding part of
this series on DFAtoolsin the nextissue).

| 4
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Reinsurance in the Indian Market

—- New Challenges

opines that while itisimportant to avail the services of reputed reinsurers, it
should be ensured that insurers do not overstep the regulated norms nor exceed the limits while

placing reinsurance.

Reinsurance regime in India before
2000

uring the pre-reform period when

GIC was the holding company of

the four PSUs, the insurance
market was characterized by existence of
tariffs and market agreements amongst
insurers. GIC played an important role in
drawing up and in placing the reinsurance
programme of each insurance company.
As aresult, the reinsurance programme of
the entire market was placed as a single
block. GIC organized pools for different
classes of business such as Fire, Marine
Hull and inter-company cessions amongst
companies to increase retention within
the country. It also organized market
surplus treaties and participated in a
significant way in company’s surplus
treaties. The companies made obligatory
cessions to the extent of 20% with GIC. The
foreign inward business was done by GIC
alone through a single window by pooling
itsown capacity and that of the four PSUs.

The benefits of such arrangements were
the high reinsurance retentions within the
country, optimum utilization of
underwriting capacity and negotiation of
better reinsurance terms and prices. On

the other hand, the downturn was
reflected in lack of innovative covers and
absence of competition.

Liberalization of the Indian insurance
market

The liberalization of the Indian insurance
market was undertaken in 1999 with
passage of IRDA Act, 1999 and
amendment to Insurance Act, 1938.
Reinsurers were allowed entry into the
Indian market with an equity capital of
200 cr and FDI limit of 26%. The
provisions of the Insurance Act, 1938 were
operationalized with the creation of IRDA.
The Reinsurance Regulations were
notified by the Authority. However, till
date no reinsurer has applied for
certificate of registration.

Comparison between the reinsurance
retentionsin 1999-2000and 2010-11

Legal Framework

The mandate to the Authority in respect of
reinsurance lies in the provisions of
Section 14(1) and 14(2) Sub Section (f) of
the IRDA Act, 1999 as well as Sections 34F,
101A,101Band 101C of the Insurance Act,
1938. In addition, the Authority has
framed regulations pertaining to
reinsurance by general insurers which lay
down the ground rules in placing
reinsurance with the reinsurers.

Section 34F of the Insurance Act, 1938
gives powers to the Authority to issue
directions regarding reinsurance treaties.
In case the Authority is of the view or

1999-2000 2010-11

Gross Prem | Net Prem
®nmn) | &inmn)

Ret Ratio
(&in mn)

Gross Prem Net Prem | Ret Ratio
&in mn)

Fire 23,562 21,920 93.03% 42893.24 2804696 | 6539%
Marine (argo 7933 7,141 90.01% 13676.47 1082948 | 79.18%
Marine Hull 2,471 1,083 43.83% 8895.32 2228.76 25.06%
Engineering Included in Other Misc class 17254.18 12104.25 70.15%
Motor 34,282 34,282 100.00% 16653749 | 164678.76 98.88%
Aviation 2,063 156 7.59% 4206.00 1577.15 37.50%
Other Misc 27,245 24,011 88.13% | 174749.89 | 158369.55 | 90.63%
Total 97,559 88,596 90.81% 428212.60 | 377834.92 88.24%
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believes that an insurer is entering or is
likely to enter into reinsurance treaties or
reinsurance contracts which are not
favourable to the insurer or are
detrimental to the public interests, it may
direct the insurer to modify the terms and
conditions or not renew such a treaty or
contract. Section 101A of the Insurance
Act, 1938 specifies that every insurer shall
cede such percentage of premium under
every policy written in the country to the
“National Reinsurer” as may be specified
by the Authority in consultation with the
Reinsurance Advisory Committee. While
Section 101B deals with the Constitution
of the Reinsurance Advisory Committee,
Section 101C pertains to the powers of the
Authority to examine the reinsurance
treaties of insurers.

The Authority under the powers granted
to it notified the Reinsurance regulations
in the year 2000. The reinsurance
regulations require every insurer to draw
up its reinsurance programme keeping in
mind the following objectives: a)
Maximize retention within the country; b)
Develop adequate capacity; ¢) Secure the
best possible protection for the
reinsurance costs incurred; d) Simplify the
administration of business. It requires
every insurer to maintain the maximum
possible retention commensurate with its
financial strength and volume of business.
Under the regulations, every insurer shall
file its reinsurance programme with the
Authority 45 days prior to
commencement of the financial year; and
copies of treaty slips and cover notes
within 30 days of beginning of the
financial year. The insurers are required to
place their reinsurance business outside
India with only those reinsurers having a
rating of at least BBB (with Standard &
Poor) or its equivalent. Surplus over and

above the domestic reinsurance
arrangements class-wise can be placed
with the reinsurers subject to a limit of
10% of the total reinsurance premium
ceded outside India being placed with any
one reinsurer. Lastly, every insurer is
required to submit to the Authority
statistics relating to its reinsurance
transactions.

Features of Reinsurance Supervision

The impetus to the growth of the market
can be achieved only by solid reinsurance
support, which can be provided by
reinsurers alone. Reinsurers help reduce
volatility and accordingly the uncertainty
in the insurer's pricing of risks. In
purchasing reinsurance, the insurers seek
to improve their financial performance
and security. The regulator’s role in all this
is to ensure that the reinsurance
programme of every insurer is guided by
the objectives laid down in the
regulations and that the regulations are
complied with. The responsibility of the
Authority does not end here. It extends to
other areas which have an important
bearing on the conduct of insurance

business in the country and includes
reinsurance supervision.

Reinsurance monitoring encompasses
not only submission of reinsurance
programme of the companies but also
includes examination of reinsurance
programme of the companies and
seeking clarification, if considered
necessary. The Authority checks whether
all classes of business being underwritten
by the company are covered in the
reinsurance programme. It verifies the
retentions proposed by the insurers in
their programme. Unduly low retentions
will result in greater cessions and high
retentions can affect the stability of the
company; and therefore every insurer is
required to explain the reasons for
keeping the retentions being proposed
and what the overall retention ratios
which the company is striving for with the
proposed reinsurance programme will be.
The Authority also checks the cost of
reinsurance programme and the outgo of
foreign exchange.

An important aspect in reinsurance is to
ensure that the company is not fronting
on behalf of the foreign partner. The
Authority verifies this aspect. The
submission of treaty slips and excess of
loss cover notes by the companies and
their subsequent examination is part of
the Authority supervision, to ensure that
the company follows what has been
proposed in their reinsurance
programme. Another important aspect of
reinsurance is the security rating of the
reinsurer. The reinsurer has to be
financially sound in order to support the
direct insurer in times of claims. The
Authority specifies that all reinsurers must
have at least a BBB rating. As part of the
monitoring, the Authority checks the



rating of the reinsurers. It gives specific
approval to the insurance companies in
case the total reinsurance premium being
placed with the reinsurer exceeds 10%.
The purpose is to ensure the spread of risks
and enforce compliance of it. The Authority
has encouraged the Indian insurers to
form domestic pools such as the terrorism
pool and now the Indian Motor Third Party
Pool. It checks on the domestic pool
arrangements organized by Indian
Reinsurer to ensure that the arrangement
is fairto all and that reinsurance protection
of the pool is in place and as per the
regulations.

The direct insurers submit to the Authority
on annual basis reinsurance statistics
which include the results of their various
proportional and non-proportional
treaties as well as the names of the
reinsurers. It offers important insights of
the functioning of the reinsurance treaties
and contracts; it also enables the Authority
to evaluate whether these treaties and
contracts are working efficiently; and
ensure that the terms and conditions are
not prejudicial to the insurers and public
interests. The results also throw up areas of
concern which can be taken up with the
direct insurers. The Authority also
examines the underwriting policy for
underwriting inward reinsurance business
and carries on a check to ensure that
persons possessing knowledge and
experience are responsible for taking
decisions in accepting inward reinsurance
business as this is a specialized and
technical subject. The examination of the
policy on inward reinsurance business
covers the classes of business
underwritten, geographical scope,
underwriting limits and profit objectives.

Latest Issues and Challenges facing the
Indian reinsurance market

The Indian reinsurance market at this
junctureis at the crossroads of developing
reinsurance industry on par with the best
international standards or becoming a
regional market. At the forefront are
issues and challenges which would
require the combined efforts of all the
stakeholders, the regulator, the insurers
and the reinsurers to take it to the next
higher levels.

Obligatory Cessions - GIC being the
National Reinsurer is currently entitled to
a 10% obligatory cession on every policy
underwritten in the country. Under the
various WTO rounds of negotiations, it has
been the consistent demand of different
member countries of WTO on India to
remove these compulsory cessions.

There is a feeling in some quarters that
since these cessions are obligatory, then
why should commissions be paid at all by
GIC to the direct insurers. It is well
understood world over that the
reinsurance commissions are in a way

reimbursement of the operating expenses
and the commissions incurred by the
direct insurers, by the reinsurer. Since GIC
gets a certain portion of the premium
without incurring any of the operating
costs, the direct insurers are entitled to
these commissions.

Another issue surrounding the obligatory
cessions is when these cessions are
making losses, is there a rationale in
continuing with them. It can be seen that
this is a form of subsidy which is being
extended by GIC to the direct insurer and
to that extent the direct insurer is not
prudent in underwriting the risk. There
are two aspects to this issue. From GICs
perspective it gives the necessary
premium numbers which allows it to rank
in the top 15 reinsurance companies.
From a direct insurer point of view the
obligatory cessions gives automatic
capacity to underwrite risks. So it is
observed that obligatory cessions benefit
both GIC and Indian insurers and may be
continued, but with the commissions
which reflect the overall result of the
business. So thereis a need to improve the
underwriting of the different portfolios so
thatthey produce a positive result.

Yetanotherissue that has come to the fore
arising out of the experience of obligatory
cessions is the necessity to have written
contracts duly signed. In the public sector
companies there is a common
understanding - which is, utilizing each
other’s capacity either by way of inter-
company cessions or through a public
sector Hull pool. Such an arrangement is
not documented or takes the form of a
written contract. Going forward, the
experience shows that all such contracts
should be signed and recorded so as to
leave no scope forambiguity and dispute.
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Reinsurers’ ratings - We all know that the
structuring of the reinsurance programme
is crucial to the balance sheet of the direct
insurers. Reinsurance portfolio has a direct
impact on the solvency of an insurer.
Under the solvency margin calculation, it
is assumed that the portion of the risk
which is reinsured has no impact on the
finandials of the directinsurer as the same
is passed on to the reinsurer. It implicitly
assumes that reinsurance of the risk is safe
and secure and in the event of any
accident, the reinsurer will be around to
make good the loss. However, we observe
in the real world that this not always true.
The reinsurers do deny liability by
invoking a condition in the reinsurance
contract or settle the claim for a lesser
amount. This may not be the norm but
instances abound in the Indian context,
where the direct insurers have come to
grief. It may therefore be necessary for the
directinsurers to evaluate the reinsurer on
parameters and factors beyond the
ratings. It is also observed that the
solvency margin regulations allow the
direct insurers to take credit for
reinsurance irrespective of the rating of
the reinsurer. As a result the solvency
margin calculations apply the factor on
net premium and net incurred claims
irrespective of the claims paying ability of
the reinsurer. This requires a relook. Going
forward, it may be a good idea to allow
credit for reinsurance based on the ratings
of thereinsurers.

Registration of Cross Border Reinsurers-
Animportantstep taken by the IRDAin this
direction is registration of all reinsurers
who underwrite reinsurance business
from the country. The IRDA has issued a
circular asking direct insurers to file with
the Authority an information sheet giving

particulars of the reinsurer which they will
use for placing reinsurance business. The
sheet not only gives the regulatory
authority the details with whom the
reinsurer is registered but also its ratings
from international rating agencies. It also
advises insurers to check the reinsurers’
claims paying record before filing their
application for allotment of the unique
identification number. It serves a two-fold
purpose. One, it ensures that reinsurers
with good claims paying record are
operating in the Indian market, and
secondly it will enable the Authority to
draft suitable guidelines if and when the
market is opened to branch offices of
foreign reinsurers.

Reinsurance Recoverables - The
outstanding loss recoveries continue to
haunt the direct insurers. It is also
observed that large amounts as being
shown as outstanding loss recoveries due
from reinsurers in the books of accounts
of direct insurers. The role of the
reinsurance broker also comes into focus
in these cases - after all, he is the
intermediary who facilitates placing of

risk by the direct insurer with the
reinsurer. It is the duty and responsibility
of the reinsurance broker to ensure that
the outstanding dues are settled or
brought to the minimum before
negotiating fresh contracts on behalf of
the direct insurer. Time has come for all
the players to take note of it and take
active stepsto bring them to a minimum.

Event Limits in proportional treaties -
The year 2012-13 saw the introduction of
event limits in proportional treaties of
Indianinsurers. Thisarose due to the large
catastrophe events that occurred in 2010-
11 namely Japan Tsunami, New Zealand
Earthquake and Thailand Floods. All major
reinsurers were adversely impacted and it
was realized that there cannot be infinite
capital available to support these huge
losses. So going forward, all reinsurers
decided to place a cap of about 2.5 to 3
times the treaty limits. Some direct
insurers purchased spillover coversin case
the losses exceed the treaty limits. It is
expected that this would enforce
discipline and encourage insurers to be
careful in underwriting risks.

Monitoring accumulations - The Indian
insurance industry is constrained by lack
of data on accumulations. This translates
into higher outgo in reinsurance
protection. Even the recent catastrophe
losses showed the lack of controls in
monitoring accumulations. This was
particularly more pronounced in
retrocession arrangements which
resulted in GIC running up huge losses.
More significantly the business
interruption losses arising to Japanese
industries from factories affected in
Thailand floods was a revelation to most
reinsurers. An important lesson from this
event is to monitor the inter-linkages



between various constituents of the risk
and the aggregate exposures resulting
outofthese cross-linkages.

Reinsurance retentions - Reinsurance
programme of an insurer should be so
devised as to maximize retentions within
the country. The compulsory cessions and
voluntary arrangements amongst the
insurers in the market should be the
mainstay of reinsurance placements.
However, it is observed that the market
has been able to consistently maintain
reinsurance retentions close to 90%. The
reasons are very obvious. The Motor and
Health segments are growing at a very
rapid pace and both put together
constitute close to 65-70%. The
retentions in both the classes are
extremely high, as high as 99%. As a result
the industry is maintaining such high
levels of retentions. It is therefore
pertinent to monitor the retentions
especially of smaller direct insurers who
often accept large risks and use
reinsurance capacity to underwrite risks.

Cessions to foreign promoters - It has
been observed that some insurers take
the help of their foreign partners to place
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reinsurance business. Often it is stated
thatitisonan ‘arm’s length’ basis. Itis also
stated at times that the terms offered are
most favourable. However it may be noted
that favourable terms should not be the
only criteria for ceding to the foreign
promoter. The direct insurer should
diversify and ensure that not more than
10% cessions are made to one reinsurer.

Natural Catastrophe Pool - Natural
catastrophes such as cyclones, floods and
earthquakes pose a challenge to any
nation to respond to the socioeconomic
consequences after their occurrence. Qver
the last ten years, India has seen its share
of natural disasters and insurance markets
in the area have been passing through
difficult periods. The availability of
reinsurance covers for such Acts of God
perils has an overall impact on the
profitability of insurance companies.
Weaknesses in an insurer’s reinsurance
arrangements may impair its liquidity or
capital position, and possibly affect its
ability to meet its obligations to
policyholders. This, in turn, can severely
erode confidence and upset stability in the
financial system. It therefore becomes
imperative for insurers to have adequate

AND

reinsurance support at all times for such
natural catastrophe perils.

India has a successful experience of
setting up a terrorism pool in the wake of
September 11 attacks. The experience
gained can be put to good use by creating
a Natural Catastrophe Pool to protect the
net account of the insurers from
unforeseen losses or damages arising out
of natural catastrophes.

Conclusion

The Authority has many tasks on hand. As
a regulator, one of its objectives is the
orderly growth of the insurance and
reinsurance industry. It has to strive to
meet the challenges squarely in the ever
changing dynamic reinsurance world.

| 4
The author is Joint Director and HOD
(Non-life), IRDA. The views expressed

are his own.
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ﬁlc'). Insurer Fire Marine %2:3‘: Ms:‘:lrlie Engineering Motor
1 | Royal Sundaram 47.75 9.59 9.59 0.00 7.80 240.71
Previous year 17.12 6.65 6.65 0.00 10.24 223.39
2 | TATA-AIG 117.18 64.03 64.03 0.00 29.62 224.41
Previous year 97.80 53.44 53.44 0.00 19.76 154.65
3 | Reliance 71.25 13.09 12.77 0.32 35.58 308.85
Previous year 44.89 21.15 20.88 0.27 32.33 311.54
4 | IFFCO Tokio 119.30 28.06 24.62 3.44 14.57 324.75
Previous year 110.88 41.88 31.57 10.31 15.71 244.42
5 | ICICI Lombard 180.22 72.81 60.33 12.48 46.21 605.60
Previous year 112.40 66.08 48.90 17.19 52.11 454.74
6 | Bajaj Allianz 113.01 28.27 28.23 0.05 40.54 522.34
Previous year 87.29 26.36 26.01 0.36 217.72 447.63
7 | HDFC ERGO 119.55 32.01 27.07 4,94 24.37 159.10
Previous year 88.00 20.15 14.74 541 2451 128.07
8 | Cholamandalam 32.01 9.92 9.91 0.01 6.52 245.37
Previous year 27.83 12.01 12.01 0.00 6.55 202.24
9 | Future Generali 42.08 19.17 19.17 0.00 10.78 144.92
Previous year 32.10 18155 13.55 0.00 7.19 118.98
10| Universal Sompo 29.16 4.38 4.38 0.00 3.81 55.47
Previous year 18.79 2.60 2.60 0.00 2.77 36.00
11| Shriram 1.60 0.35 0.35 0.00 0.87 324.43
Previous year 1.85 0.22 0.22 0.00 0.67 229.10
12| Bharti Axa 24.71 9.64 9.64 0.00 6.73 182.57
Previous year 22.22 8.04 8.04 0.00 3.76 114.33
13| Raheja QBE 0.68 0.01 0.01 0.00 0.03 0.01
Previous year 0.78 -0.03 -0.03 0.00 0.04 0.06
14| SBI 64.07 1.64 1.64 0.00 5.89 34.29
Previous year 25.07 0.21 0.21 0.00 1.95 0.60
15| L&T 9.42 2.05 2.05 0.00 3.06 24.28
Previous year 4.78 161 161 0.00 1.85 13.96
16| Star Health & Allied Insurance
Previous year
17| Apollo MUNICH
Previous year
18| Max BUPA
Previous year
Private Total 972.01 295.01 273.78 21.23 236.39 3,397.09
Previous year 691.81 273.95 240.41 33.54 207.16 2,679.71
19/ New India 434.55 188.03 97.59 90.44 115.02 884.84
Previous year 390.76 168.36 71.60 96.76 80.71 656.49
20| National 246.56 104.81 56.59 4321 74.36 1,056.57
Previous year 192.26 90.54 49.11 41.43 64.60 825.10
21| United India 349.75 185.66 92.19 93.47 128.46 812.81
Previous year 276.44 158.41 90.21 68.20 125.99 615.56
22| Oriental 322.11 163.49 86.50 76.99 96.63 578.67
Previous year 256.33 146.81 73.40 73.41 80.30 493.64
23| ECGC
Previous year
24| AIC of India
Previous year
Public Total 1,352.96 641.99 332.87 309.11 414.48 3,332.89
Previous year 1,115.79 564.12 284.32 279.80 351.59 2,590.79
Grand Total 2,324.97 937.00 606.65 330.35 650.86 6,729.99
Previous year 1,807.60 838.07 524.73 313.34 558.76 5,270.50

Compiled on the basis of data submitted by the Insurance companies



Motor OD

181.53
169.26
175.77
131.17
174.06
200.27
204.53
160.06
425.91
326.62
373.98
327.65
104.51
84.21
140.73
140.56
96.05
79.58
28.89
28.37
126.66
103.92
134.93
84.68
0.00
0.04
21.42
0.51
15.17
9.43

2,204.16
1,846.35
446.93
354.30
491.36
402.21
404.02
307.23
268.45
243.69

1,610.76
1,307.44
3,814.91
3,153.79

Motor TP

59.17
54.14
48.63
23.48
134.78
111.28
120.22
84.36
179.69
128.12
148.35
119.98
54.59
43.86
104.64
61.68
43.88
39.39
26.59
7.63
197.77
125.18
47.64
29.64
0.01
0.02
12.86
0.09
9.11
4.53

1,192.94
833.36
437.91
302.19
565.20
422.89
408.80
308.33
310.22
249.95

1,722.14
1,283.36
2,915.07
2,116.71

Health

64.78
77.46
47.14
36.50
80.45
79.03
36.55
58.23
348.98
423.54
136.20
109.84
143.86
123.40
87.21
51.71
32.29
37.30
17.57
12.22
0.00
0.00
66.30
39.33
0.00
0.00
1.99
1.45
3.94
0.10
176.90
406.13
97.31
67.73
36.39
14.13
1,377.86
1,538.12
865.07
741.72
567.90
509.66
676.60
540.60
369.37
322.03

2,478.94
2,114.01
3,856.80
3,652.13

Aviation

0.00
0.00
0.00
0.00
1.36
0.54
2.22
571
26.14
37.32
3.68
6.59
7.28
5.93
0.00
0.00
0.00
0.00
0.00
0.00
0.00
0.00
0.00
0.00
0.00
0.00
6.14
479
0.00
0.00

46.83
60.89
1177
20.57
20.82
11.60

3.93

145
20.29
19.29

56.80
52.92
103.64
113.80

Liability

2.70
211
50.41
44.72
23.05
10.61
17.27
18.54
40.89
38.00
33.88
3191
30.99
28.56
3.82
4.30
7.57
6.03
1.40
0.82
0.20
0.18
1.68
1.38
4.81
2.46
0.25
0.00
1.42
0.78

220.34
190.41
66.16
47.71
28.61
24.33
38.33
27.35
30.94
30.68

164.03
130.07
384.37
320.48

Personal
Accident

15.19
8.93
36.16
35.15
9.99
10.33
8.70
6.99
45.15
33.51
14.54
11.88
58.57
42.76
12.15
10.49
11.42
11.14
1.97
2.04
0.26
0.22
8.74
7.94
0.08
0.14
3.23
0.23
2.28
1.52
2.93
2.56
2.04
1.69
0.00
0.00
233.41
187.51
45.32
32.96
32.05
30.83
39.51
32.33
32.52
32.85

149.41
128.96
382.81
316.48

All Others

5.57
11.82
14.67

8.44
16.43
14.41
54.87
29.78
35.76
43.95
45.56
46.58

2.80

191

321

6.16
14.13

7.25
16.57
10.04

0.24

0.20

3.42

213

0.74

0.03

8.75

1.73

121

2.72

0.00

1.17

2.33

240

0.00

0.00

226.28
190.74
132.74
176.84
111.29
118.11
188.29
185.64
136.87
138.08
251.10
231.24
170.33
144.50
990.63
994.40
1,216.90
1,185.14

(% in Crores)

Grand Total

394.11
357.73
583.63
450.46
560.05
524.84
606.30
532.15
1,401.76
1,261.65
938.02
795.81
578.54
463.29
400.21
321.29
282.37
233.54
130.34
85.29
327.95
232.45
303.78
199.13
6.36
3.48
126.25
36.03
47.65
271.32
179.83
409.86
101.68
71.83
36.39
14.13
7,005.22
6,020.30
2,743.50
2,316.12
2,242.97
1,867.02
2,423.33
1,963.77
1,750.89
1,520.00
251.10
231.24
170.33
144.50
9,582.13
8,042.65
16,587.34
14,062.95
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Report Card: General

statistics non-life insurance

GROSS PREMIUM UNDERWRITTEN FOR AND UP TO THE MONTH OF JULY, 2012

(% in Crores)

Royal Sundaram 132.39 116.33 526.49 474.06 11.06
Tata-AIG 191.11 152.92 774.74 603.38 28.40
Reliance General 164.67 135.58 T24.72 660.42 9.74
IFFCO-Tokio 187.66 162.65 793.96 694.80 14.27
ICICI-lombard 493.83 398.09 1,895.59 1,659.74 14.21
Bajaj Allianz 344.74 290.20 1,282.75 1,086.01 18.12
HDFC ERGO General 172.04 145.25 750.58 608.54 23.34
Cholamandalam 134.05 126.51 534.26 447.80 19.31
Future Generali 89.24 71.09 371.61 304.63 21.99
Universal Sompo 36.27 25.93 166.61 111.22 49.81
Shriram General 117.43 93.22 445.38 325.67 36.76
Bharti AXA General 97.45 64.27 401.23 263.40 52.32
Raheja QBE 2.61 1.14 8.98 4.62 94.52
SBI General 60.23 22.16 186.48 58.19 220.45
L&T General 10.56 11.49 58.22 38.81 50.00
Star Health & Allied Insurance 66.23 102.20 246.06 512.06 -51.95
Apollo MUNICH 42.60 30.24 144.27 102.07 41.35
Max BUPA 13.46 5.34 49.85 19.38 157.18
Religare 7.36 - 7.36 - NA
New India 885.37 707.15 3,628.88 3,023.27 20.03
National 703.18 601.06 2,946.15 2,468.08 19.37
United India 875.09 639.40 3,297.57 2,603.17 26.68
Oriental 528.70 484.45 2,279.59 2,004.45 113873
ECGC 97.30 78.11 348.40 309.35 12.62
AlC 122.70 144.32 292.77 288.82 1.37
PRIVATE TOTAL 2,363.93 1,954.61 9,369.14 7,974.81 17.48
PUBLIC TOTAL 3,212.34 2,654.49 12,793.36 10,697.14 19.60

Note: Compiled on the basis of data submitted by the Insurance companies
* Figures revised by insurance companies
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Statistical Supplement
(Monthly - June, 2012)



non-life insurance

Name of the Insurer: Bajaj Allianz General Insurance Company Limited

LINE OF BUSINESS

BUSINESS FIGURES:

Total Premium u/w

Total No. of
Policies Issued

Accretions during
the month (premium)

Sum Assured

For the Up to For the Up to For the Up to For the Up to

month the month month the month month the month month the month
Fire 2457.47 11300.96 36080 97558 474.22 2572.20| 31463482.00 | 171368753.00
Previous year 1983.25 8728.76 35560 101856 99.24 1131.42| 25934554.00 | 106549455.00
Marine Cargo 707.92 2822.68 13946 39037 231.30 222.15| 10000524.00 | 35001180.00
Previous year 476.62 2600.53 13491 41461 -46.01 406.50| 6635780.00 | 26899335.00
Marine Hull (Including
Onshore & Offshore oil energy) 0.97 4.63 0 1 -4.39 -31.26 0.00 50.00
Previous year 5.36 35.90 4 29 -46.41 -196.75 362851.00 761286.00
Marine (Total) 708.89 2827.31 13946 39038 226.91 190.89| 10000524.00 | 35001230.00
Previous year (Total) 481.98 2636.43 13495 41490 -92.42 209.76| 6998631.00 | 27660621.00
Aviation 85.64 368.06 9 35 55.32 -290.87| 3266120.00 5808840.00
Previous year 30.32 658.93 26 95 -30.36 190.63 261103.00 5046876.00
Engineering 2028.95 4054.46 1494 4461 1311.93 1282.21| 25836528.00 | 54597696.00
Previous year 717.02 2772.25 1449 4306 -261.38 375.51| 17051106.00 | 43386206.00
Motor Own Damage 13565.25 37398.48 342415 931114 2645.61 4633.04 885382.00 2468442.00
Previous year 10919.64 32765.43 316928 995007 838.74 2200.77 786078.00 2399781.00
Motor Third party 5694.66 14835.21 347909 942032 1163.87 2837.39
Previous year 4530.79 11997.82 316928 995026 980.97 1426.27
Motor (Total) 19259.90 52233.69 347909 942032 3809.48 7470.44 885382.00 2468442.00
Previous year (Total) 15450.42 44763.25 316928 995026 1819.72 3627.05 786078.00 2399781.00
Workmen's compensation /
Employer's liability 272.29 838.14 1821 5163 41.89 24.68 46408.00 155893.00
Previous year 230.40 813.47 1779 5725 51.45 214.82 40665.00 134270.00
Public Liability 7.05 28.51 25 78 -1.62 -3.67 27046.00 129882.00
Previous year 8.67 32.17 20 75 242 4.09 40049.00 149648.00
Product Liability 76.49 617.17 65 201 7.09 53.99 89778.00 309156.00
Previous year 69.40 563.18 68 183 -18.92 129.76 73759.00 223653.00
Other Liability Covers 1046.28 1903.82 344 977 176.71 121.44 451857.00 999705.00
Previous year 869.57 1782.38 281 902 565.34 534.75 325631.00 807974.00
Liability (Total) 1402.10 3387.65 2255 6419 224.06 196.45 615089.00 1594636.00
Previous year (Total) 1178.04 3191.20 2148 6885 600.29 883.41 480104.00 1315545.00
Personal Accident 550.42 1453.64 7262 18074 177.19 265.63| 1974029.00 6092834.00
Previous year 373.24 1188.02 6396 18283 27.59 -111.93| 1892562.00 5985256.00
Medical Insurance 3001.19 10797.48 70401 168357 398.22 1838.07| 3137398.00 8465195.00
Previous year 2602.97 8959.41 64252 179800 -220.19 1886.16| 2863906.00 | 10398467.00
Overseas Medical Insurance 729.48 2822.19 47412 161254 65.36 797.25 886874.00 4046633.00
Previous year 664.13 2024.93 49424 164116 49.96 103.09| 1387808.00 4216996.00
Health (Total) 3730.67 13619.67 117813 329611 463.58 2635.32| 4024272.00 | 12511828.00
Previous year (Total) 3267.10 10984.35 113676 343916 -170.23 1989.26| 4251714.00 | 14615463.00
Crop Insurance 0.00 0.00 0 0 0.00 0.00 0.00 0.00
Previous year 0.00 0.00 0 0 0.00 0.00 0.00 0.00
Credit Guarantee -20.15 74.73 4 19 -151.59 -207.68 273800.00 632385.00
Previous year 131.45 282.41 14 54 6.97 -144.74 999955.00 1615118.00
All Other Miscellaneous 1502.43 4481.51 56165 145957 129.87 106.02| 2287833.00 6408957.00
Previous year 1372.56 4375.49 58116 148304 224.77 -376.21| 1890865.00 7548427.00
Grand Total 31706.33 93801.68 582937 1583204 6720.96 14220.60| 80627059.00 | 296485601.00
Previous year (Total) 24985.37 79581.08 547808 1660215 2224.18 7774.15| 60546672.00 | 216122748.00

*Wherever applicable
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non-life insurance

Name of the Insurer: Bharti AXA General Insurance Company Limited

BUSINESS FIGURES:

Total Premium u/w Policies Issued thécr%r(?rtlit?ln(sp:jel:rrliir&?n) sum Assured
LINE OF BUSINESS
For the Up to For the Up to For the Up to For the Up to
month the month month the month month the month month the month
Fire 246.74 2471.48 1141 3980 246.74 222474 479977.01 5464885.57
Previous year 122.46 2222.26 1167 3505 122.46 2099.80 197696.06 4591255.77
Marine Cargo 164.08 963.71 275 726 164.08 799.63 221050.76 2256626.80
Previous year 54.25 804.49 134 467 54.25 750.24 55907.78 1573289.48
Marine Hull (Including
Onshore & Offshore oil energy)
Previous year
Marine (Total) 164.08 963.71 275 726 164.08 799.63 221050.76 2256626.80
Previous year (Total) 54.25 804.49 134 467 54.25 750.24 55907.78 1573289.48
Aviation
Previous year
Engineering 126.71 672.71 167 474 126.71 546.00 104664.04 280529.80
Previous year 92.53 375.57 95 299 92.53 283.04 98052.55 306019.70
Motor Own Damage 4626.53 13492.75 67919 192780 4626.53 8866.22 251809.79 741320.68
Previous year 2608.47 8468.44 40231 126972 2608.47 5859.96 156026.58 505629.32
Motor Third party 1665.28 4763.82 67919 192780 1665.28 3098.54
Previous year 1057.73 2964.29 40231 126972 1057.73 1906.55
Motor (Total) 6291.81 18256.57 67919 192780 6291.81 11964.76 251809.79 741320.68
Previous year (Total) 3666.21 11432.72 40231 126972 3666.21 7766.52 156026.58 505629.32
Workmen's compensation / 24.23 63 84 218 24.23 38.94 4271 14661
Employer's liability
Previous year 15.87 53 40 149 15.87 36.68 1464.51 9576
Public Liability
Previous year
Product Liability
Previous year
Other Liability Covers 29 105 9 52 28.83 75.75 7600 26785
Previous year 23.87 86 10 41 23.87 61.66 10403.25 26935
Liability (Total) 53.06 167.75 93 270 53.06 114.69 11870.84 4144594
Previous year (Total) 39.74 138.09 50 190 39.74 98.35 11867.76 36510.83
Personal Accident 333.56 873.58 959 2639 333.56 540.02 680939.95 2175889.07
Previous year 217.93 793.75 1113 3092 217.93 575.81 524973.66 2118085.47
Medical Insurance 1896.56 6630.11 1576 4833 1896.56 4733.56 9855.16 38060.18
Previous year 1161.62 3933.32 1756 5267 1161.62 2771.70 9416.68 6830.77
Overseas Medical Insurance
Previous year
Health (Total) 1896.56 6630.11 1576 4833 1896.56 4733.56 9855.16 38060.18
Previous year (Total) 1161.62 3933.32 1756 5267 1161.62 2771.70 9416.68 6830.77
Crop Insurance
Previous year
Credit Guarantee
Previous year
All Other Miscellaneous 70.12 341.89 1211 3624 70.12 27177 144456.23 471070.54
Previous year 97.13 213.26 1033 3399 97.13 116.13 74857.10 258533.42
Grand Total 9182.63 30377.80 73341 209326 9182.63 21195.17 1904623.78 | 11469828.58
Previous year (Total) 5451.88 19913.45 45579 143191 5451.88 14461.58 1128798.17 9396154.78

*Wherever applicable
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non-life insurance

Name of the Insurer: Cholamandalam Ms General Insurance Company Limited

BUSINESS FIGURES:

LINE OF BUSINESS

Total Premium u/w

Total No. of
Policies Issued

Accretions during
the month (premium)

Sum Assured

For the Up to For the Up to For the Up to For the Up to

month the month month the month month the month month the month
Fire 981.8 3,201.2 13,755 41,448 297.1 418.1 4,574,423 10,795,831
Previous year 684.7 2,783.1 12,683 38,745 378.5 521.9 2,916,979 9,817,093
Marine Cargo 340.9 990.7 594 1,786 1455 (210.6) 1,946,799 8,836,550
Previous year 195.4 1,201.3 717 2,017 (20.4) 74.9 3,115,874 9,731,002
Marine Hull (Including
Onshore & Offshore oil energy) 1.0 - 1 - 1.0 - 100
Previous year - - - - (0.0 (1.1) - 0
Marine (Total) 340.9 991.6 594 1,787 1455 (209.7) 1,946,799 8,836,650
Previous year (Total) 195.4 1,201.3 717 2,017 (20.5) 73.8 3,115,874 9,731,002
Aviation - - - -
Previous year - - - - - - -
Engineering 263.5 651.7 948 2,366 45.6 (3.2) 651,579 1,056,355
Previous year 217.9 654.9 869 2,612 62.1 (23.6) 438,043 1,137,915
Motor Own Damage 4,893.5 14,073.2 65,661 184,242 (174.0) 17.4 349,364 987,461
Previous year 5,067.5 14,055.8 65,676 180,928 1,665.3 4,281.3 270,185 781,782
Motor Third party 3,757.2 10,464.2 66,088 185,367 1,533.4 4,295.8 B
Previous year 2,223.8 6,168.4 65,883 181,370 730.8 1,878.9 -
Motor (Total) 8,650.7 24,537.4 66,088 185,367 1,359.4 4,313.3 349,364 987,461
Previous year (Total) 7,291.3 20,224.2 65,883 181,370 2,396.1 6,160.2 270,185 781,782
Workmen's compensation /
Employer's liability 62.6 211.9 307 938 62.9 70.4 16,361 44,750
Previous year 0.2) 1415 B8 1,046 (28.3) 45.7 (1,9712) 25,975
Public Liability 51.3 170.2 68 243 (56.9) (118.4) 11,551 40,655
Previous year 108.2 288.6 91 328 50.7 21.3 25,183 68,532
Product Liability - - - -
Previous year - - - - - = g
Other Liability Covers - - - -
Previous year - - - - - d i
Liability (Total) 113.9 382.1 375 1,181 59 (48.0) 27,911 85,406
Previous year (Total) 108.0 430.1 404 1,374 22.4 67.0 23,212 94,507
Personal Accident 380.6 1,214.7 1,765 4,282 22.7 165.5 382,989 826,586
Previous year 357.8 1,049.2 2,403 6,352 132.9 241.6 7,166,067 7,833,860
Medical Insurance 3,761.5 8,522.8 4,667 10,010 1,959.0 3,352.0 236,821 292,256
Previous year 1,802.5 5,170.8 2,526 6,064 116.9 874.2 459,903 822,843
Overseas Medical Insurance 61.2 198.5 1,915 6,180 61.2 198.5 2,420 9,113
Previous year - - - - - - -
Health (Total) 3,822.7 8,721.3 6,582 16,190 2,020.2 3,550.5 239,241 301,369
Previous year (Total) 1,802.5 5,170.8 2,526 6,064 116.9 874.2 459,903 822,843
Crop Insurance (37.7) (12) (37.7) (477)
Previous year - - - - - bl il
Credit Guarantee - - - e
Previous year - - - - - i g
All Other Miscellaneous 114.1 321.0 4,172 12,288 (55.0) (294.7) 611,435 1,460,310
Previous year 169.1 615.7 5,715 23,063 (65.1) (247.8) 423,948 1,300,632
Grand Total 14,630.5 40,021.1 94,267 264,909 3,803.7 7,891.9 8,783,264 24,349,967
Previous year (Total) 10,826.7 32,129.2 91,200 261,597 3,023.4 7,667.2 14,814,211 31,519,634

*Wherever applicable
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non-life insurance

Name of the Insurer: Future Generali India Insurance Company Limited

BUSINESS FIGURES:

LINE OF BUSINESS

Total Premium u/w

Total No. of
Policies Issued

Accretions during
the month (premium)

Sum Assured

For the Up to For the Up to For the Up to For the Up to

month the month month the month month the month month the month
Fire 858.21 4208.06 2835 8245 270.89 998.13| 1480246.47 4953477.84
Previous year 587.33 3209.93 2088 6169 277.07 756.53| 1511501.37 4871001.73
Marine Cargo 299.71 1917.36 964 2850 -25.97 562.55 675397.45 4143915.86
Previous year 325.68 1354.81 679 2210 62.78 313.93 462698.07 3048904.84
Marine Hull (Including
Onshore & Offshore oil energy) 0.00 0.00 0 0 0.00 0.00 0.00 0.00
Previous year 0.00 0.00 0 0 0.00 0.00 0.00 0.00
Marine (Total) 299.71 1917.36 964 2850 -25.97 562.55 675397.45 4143915.86
Previous year (Total) 325.68 1354.81 679 2210 62.78 313.93 462698.07 3048904.84
Aviation 0.00 0.00 0 0 0.00 0.00 0.00 0.00
Previous year 0.00 0.00 0 0 0.00 0.00 0.00 0.00
Engineering 238.31 1078.06 539 1590 57.24 359.23 94307.73 314726.74
Previous year 181.07 718.82 458 1266 -133.65 22.14 112851.04 381499.82
Motor Own Damage 3357.03 9604.69 48982 139267 403.22 1646.37 268525.88 748907.28
Previous year 2953.82 7958.32 1181.85 2790.20 270668.35 703200.30
Motor Third party 1765.00 4887.80 79 158 94.49 948.58
Previous year 1670.51 3939.22 50479 135609 959.18 1931.99
Motor (Total) 5122.04 14492.49 48982 139267 497.71 2594.95 268525.88 748907.28
Previous year (Total) 4624.33 11897.54 50479 135609 2141.02 4722.19 270668.35 703200.30
Workmen's compensation /
Employer's liability 144.76 418.59 734 2060 51.96 110.35 33292.44 77058.36
Previous year 92.80 308.24 505 1360 39 171 20133.84 50316.10
Public Liability 0.00 0.00
Previous year 0.00 0.00 0 0 0 -2 0.00 0.00
Product Liability 135.04 338.04 161 429 23.34 43.02 27578.78 69640.85
Previous year 111.69 295.03 119 345 48 114 22996.88 56812.68
Other Liability Covers 0.00 0.00 0 0 0.00 0.00 0.00 0.00
Previous year 0.00 0.00 0 0 0.00 0.00
Liability (Total) 279.79 756.63 895 2489 75.30 153.36 60871.21 146699.21
Previous year (Total) 204.49 603.26 624 1705 87.09 283.49 43130.72 107128.79
Personal Accident 337.00 1141.99 6875 18718 91.01 28.19 288619.55 1442726.09
Previous year 245.99 1113.80 3936 10382 109.50 595.35 351114.10 1694898.23
Medical Insurance 935.39 2852.55 1891 4534 22.38 -523.47 33114.15 49577.10
Previous year 913.01 3376.02 1393 3725 358.65 380.49 43130.50 67941.47
Overseas Medical Insurance 102.28 376.61 5474 21430 -11.29 22.17 9903.25 67738.26
Previous year 113.57 354.44 6487 21446 20.14 56.50 12587.18 32711.73
Health (Total) 1037.67 3229.16 7365 25964 11.09 -501.29 43017.40 117315.36
Previous year (Total) 1026.58 3730.45 7880 25171 378.79 436.98 55717.68 100653.20
Crop Insurance 0.00 0.00 0 0 0.00 0.00 0.00 0.00
Previous year 0.00 0.00 0 0 0.00 0.00 0.00 0.00
Credit Guarantee 0.00 0.00 0 0 0.00 0.00 0.00 0.00
Previous year 0.00 0.00 0 0 0.00 0.00 0.00 0.00
All Other Miscellaneous 525.92 1413.40 4910 14068 333.54 688.00 454532.42 1261505.76
Previous year 192.38 725.40 2703 7083 34.40 249.48 229337.95 769440.29
Grand Total 8698.64 28237.15 73365 213191 1310.80 4883.12| 3365518.12 | 13129274.12
Previous year (Total) 7387.84 23354.03 68847 189595 2956.99 7380.08| 3037019.28 | 11676727.20

*Wherever applicable
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non-life insurance

Name of the Insurer: HDFC ERGO General Insurance Company Limited

BUSINESS FIGURES:

Total Premium u/w

Total No. of
Policies Issued

Accretions during
the month (premium)

Sum Assured

LINE OF BUSINESS

For the Up to For the Up to For the Up to For the Up to

month the month month the month month the month month the month
Fire 1,476.44 11,955.00 4,353 11,622 218.52 3,155.18| 3,634,900.81 | 28,613,191.52
Previous year 1,257.92 8,799.82 3,763 11,214 443.68 2,825.71| 3,869,171.34 | 25,072,419.10
Marine Cargo 631.78 2,706.63 259 846 362.16 1,232.55| 1,600,934.78 | 8,716,418.31
Previous year 269.62 1,474.08 184 524 104.10 647.63 723,550.97 | 6,477,277.34
Marine Hull (Including
Onshore & Offshore oil energy) 232.54 493.97 18 121 (144.06) (47.28) 38,799.92 132,855.10
Previous year 376.60 541.25 83 170 241.58 207.36 54,737.48 103,725.48
Marine (Total) 864.32 3,200.60 277 967 218.10 1,185.27| 1,639,734.71 | 8,849,273.41
Previous year (Total) 646.22 2,015.32 267 694 345.68 854.99 778,288.45 | 6,581,002.82
Aviation 15.63 728.44 2 15 (43.45) 134.98 2,975.00 | 1,478,567.31
Previous year 59.08 593.46 8 14 (257.96) (530.10) 13,652.33 | 1,360,830.84
Engineering 544.81 2,437.01 460 1,242 6.64 (14.32) 154,329.70 798,065.09
Previous year 538.17 2,451.33 410 1,021 247.38 762.75 733,110.68 | 1,884,744.47
Motor Own Damage 3,855.36 10,451.08 79,890 172,579 674.97 2,030.03 251,661.96 654,387.74
Previous year 3,180.38 8,421.05 45,824 127,168 924.69 2,402.37 211,981.74 566,622.74
Motor Third party 2,030.53 5,459.22 109,054 298,978 280.71 1,073.60
Previous year 1,749.82 4,385.62 80,579 226,994 902.90 2,027.97
Motor (Total) 5,885.88 15,910.30 109,054 298,978 955.68 3,103.63 251,661.96 654,387.74
Previous year (Total) 4,930.20 12,806.67 80,579 226,994 1,827.59 4,430.34 211,981.74 566,622.74
Workmen's compensation /
Employer's liability 29.12 199.37 63 223 (4.01) 60.98 (14,576.16) 46,500.73
Previous year 33.13 138.39 39 159 20.28 83.58 38,843.90 172,021.18
Public Liability 11.03 66.44 22 69 (0.83) (33.05) 9,836.23 46,548.67
Previous year 11.85 99.50 31 70 (5.44) 64.13 15,354.10 55,566.80
Product Liability 3.35 14.81 11 (0.71) (7.16) 1,780.00 8,270.00
Previous year 4.06 21.97 11 (70.89) (65.86) 2,050.00 7,282.60
Other Liability Covers 425.12 2,818.74 95 364 12.60 222.76 100,969.97 769,323.92
Previous year 412.53 2,595.97 86 Sl 73.27 357.35 115,573.85 593,209.01
Liability (Total) 468.62 3,099.36 183 667 7.05 243.53 98,010.05 870,643.32
Previous year (Total) 461.57 2,855.83 160 559 17.22 439.20 171,821.85 828,079.59
Personal Accident 1,665.90 5,857.27 103,347 317,541 473.92 1,581.75| 2,937,881.77 | 10,796,691.36
Previous year 1,191.98 4,275.52 93,752 250,040 353.14 1,535.98 200,012.62 | 6,993,212.88
Medical Insurance 4,129.68 13,202.73 43,489 117,025 1,300.11 1,230.08 208,613.29 512,939.01
Previous year 2,829.57 11,972.66 38,991 102,219 735.68 3,879.14 126,275.84 410,171.18
Overseas Medical Insurance 58.36 1,183.45 1,327 3,621 42.53 816.07 432,239.78 | 3,941,286.55
Previous year 15.82 367.38 798 2,067 (57.95) 147.85 312,055.85 | 4,048,739.68
Health (Total) 4,188.03 14,386.19 44,816 120,646 1,342.64 2,046.15 640,853.07 | 4,454,225.56
Previous year (Total) 2,845.39 12,340.04 39,789 104,286 677.73 4,026.99 438,331.70 | 4,458,910.86
Crop Insurance 1.48 10.41 - 1.48 10.41 118.40 873.02
Previous year - - - bl o
Credit Guarantee
Previous year - - - = 5
All Other Miscellaneous 60.04 269.70 572 1,338 (2.30) 78.81 322,460.82 | 1,764,750.45
Previous year 62.34 190.89 152 421 (57.70) (5.57)| 331,980.14 | 1,208,042.74
Grand Total 15,171.16 57,854.26 263,064 753,016 3,178.28 11,525.39| 9,682,926.28 | 58,280,668.76
Previous year (Total) 11,992.88 46,328.87 218,875 595,243 3,596.75 14,340.30| 6,748,350.84 | 48,953,866.03

*Wherever applicable
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non-life insurance

Name of the Insurer: ICICI Lombard General Insurance Company Limited

BUSINESS FIGURES:

LINE OF BUSINESS

Total Premium u/w

Total No. of
Policies Issued

Accretions during
the month (premium)

Sum Assured

For the Up to For the Up to For the Up to For the Up to

month the month month the month month the month month the month
Fire 1,682.39 18,022.10 2,116 7,057 149.10 6,781.69 3,266,773 26,282,408
Previous year 1,533.29 11,240.41 1,509 6,535 639.95 1,593.75 3,321,298 24,128,846
Marine Cargo 1,074.13 6,033.16 911 3,220 161.88 1,143.54 3,558,676 21,479,207
Previous year 912.25 4,889.62 1,107 3,583 112.08 1,383.60 4,776,515 21,072,184
Marine Hull (Including
Onshore & Offshore oil energy) 242.83 1,247.81 7 39 (131.37) (470.81) 59,351 403,041
Previous year 374.20 1,718.61 2 42 (103.41) 258.99 12,742 521,553
Marine (Total) 1316.96 7280.97 918 3,259 30.51 672.73| 3618026.84 | 21882248.42
Previous year (Total) 1286.45 6608.23 1,109 3,625 8.67 1642.59| 4789256.50 | 21593736.86
Aviation 774.64 2,614.09 13 56 265.12 (1,117.47) 629,374 1,662,618
Previous year 509.51 3,731.56 18 54 (663.89) 736.89 512,201 1,379,043
Engineering 1,319.05 4,620.95 532 1,812 (179.45) (589.77) 505,538 3,487,365
Previous year 1,498.50 5,210.72 483 2,009 649.32 368.87 594,728 3,908,542
Motor Own Damage 14,274.91 42,590.88 528,000 1,608,506 3,455.68 9,928.71 1,770,593 5,414,553
Previous year 10,819.22 32,662.17 400,681 1,199,338 1,949.08 7,291.23 1,429,334 4,378,407
Motor Third party 6,308.68 17,969.10 535,238 1,631,684 1,477.22 5,157.02
Previous year 4,831.47 12,812.08 407,226 1,220,322 1,377.39 3,234.37
Motor (Total) 20583.59 60559.98 535,238 1,631,684 4932.90 15085.73| 1770593.01 5414552.90
Previous year (Total) 15650.69 45474.25 407,226 1,220,322 3326.47 10525.60| 1429334.13 4378407.06
Workmen's compensation /
Employer's liability 249.75 868.99 709 2,198 102.02 229.69 35,805 194,739
Previous year 147.73 639.29 506 1,684 55.58 247.48 18,948 101,432
Public Liability 5.95 30.91 12 69 2.80 8.72 6,500 41,725
Previous year 3.16 22.20 53 (0.57) (6.26) 5,200 31,360
Product Liability 15.80 45.99 20 (25.86) (20.59) 3,942 10,117
Previous year 41.66 66.58 19 19.49 13.01 5,488 9,239
Other Liability Covers 392.28 3,142.85 167 628 (184.15) 70.46 99,093 696,630
Previous year 576.43 3,072.39 111 446 (335.58) 132.87 68,480 351,199
Liability (Total) 663.79 4088.74 894 2,915 -105.19 288.28 145339.97 943210.95
Previous year (Total) 768.97 3800.46 631 2,202 -261.07 387.09 98115.77 493230.07
Personal Accident 1,081.89 4,515.08 46,434 156,695 369.77 1,164.41 1,049,268 8,049,521
Previous year 712.12 3,350.67 32,884 118,891 4481 495.91 854,458 8,423,454
Medical Insurance 7,659.38 32,578.64 33,163 97,285 (2,972.93) (7,644.49) 225,714 1,201,966
Previous year 10,632.31 40,223.12 30,663 82,563 (3,885.46) 2,241.56 560,329 1,762,412
Overseas Medical Insurance 807.98 2,318.87 82,227 240,602 61.19 188.20 2,405,068 6,410,272
Previous year 746.79 2,130.67 51,273 153,022 51.19 115.94| 1,349,152.52 4,069,596
Health (Total) 8467.36 34897.51 115,390 337,887 -2911.74 -7456.29| 2630781.97 7612237.66
Previous year (Total) 11379.10 42353.80 81,936 235,585 -3834.27 2357.50| 1909481.28 5832007.81
Crop Insurance 0.00 - 0.00 -
Previous year 0.00 0.00 - 0.00 0.00 - -
Credit Guarantee 72.38 516.46 3 18 (72.03) 69.88 1,005 30,887
Previous year 144.41 446.58 3 9 29.83 (5.69) 10,007 12,376
All Other Miscellaneous 738.93 3,059.87 7,043 22,298 (336.99) (888.52) 1,230,295 5,524,504
Previous year 1,075.92 3,948.38 6,200 18,648 421.44 973.80 647,517 2,643,563
Grand Total 36700.96 140175.75 708,581 2,163,681 2142.00 14010.68| 14846994.94 | 80889554.38
Previous year (Total) 34558.97 126165.07 531,999 1,607,880 361.26 19076.33| 14166396.01 | 72793206.18

*Wherever applicable
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non-life insurance

Name of the Insurer: IFFCO Tokio General Insurance Company Limited

BUSINESS FIGURES:

Total Premium u/w Poleles lesued th/écr?ufrt]it%n(sprdel:;iir&?n) Sum Assured
LINE OF BUSINESS
For the Up to For the Up to For the Up to For the Up to
month the month month the month month the month month the month
Fire 1329.92 11930.45 6583 12566 -831.30 1329.92| 2919668.85 | 18972993.75
Previous year 1301.48 11087.95 7131 20518 125.23 1301.48| 1381747.92 | 11771813.14
Marine Cargo 620.96 2462.41 1032 2149 -410.84 620.96| 1395159.76 7759574.61
Previous year 1003.70 3156.87 1049 2468 168.45 1003.70| 1547085.31 4865925.02
Marine Hull (Including
Onshore & Offshore oil energy) 298.83 344.03 52 129 274.34 298.83 41229.20 58760.23
Previous year 906.46 1031.41 45 104 816.45 906.46| 10049650.25 | 11434919.27
Marine (Total) 919.79 2806.44 1084 2278 -136.50 919.79| 1436388.96 7818334.84
Previous year (Total) 1910.17 4188.28 1094 2572 984.90 1910.17| 11596735.55 | 16300844.29
Aviation 161.34 222.20 17 38 123.77 161.34 168032.81 231428.73
Previous year 250.86 571.14 43 110 55.85 250.86| 1391107.85 3167148.88
Engineering 539.01 1456.60 436 1152 -18.74 539.01 281751.93 535936.64
Previous year 603.76 1571.32 556 1260 58.96 603.76 47772.15 124330.19
Motor Own Damage 7075.11 20453.25 305546 933493 -1027.13 7075.11 541396.48 1565108.53
Previous year 5904.09 16005.92 310922 918804 11.76 5904.09| 35835496.81 | 97149552.86
Motor Third party 3891.73 12021.76 4077 5145 -489.61 3891.73
Previous year 3014.72 8435.73 3820 15660 345.65 3014.72
Motor (Total) 10966.84 32475.00 305546 933493 -1516.74 10966.84 541396.48 1565108.53
Previous year (Total) 8918.81 24441.65 310922 918804 357.42 8918.81| 35835496.81 | 97149552.86
Workmen's compensation /
Employer's liability 111.38 336.06 901 2717 -13.53 111.38 2252.50 6792.50
Previous year 135 383 1056 2887 3 134.79 79115 224645
Public Liability 57.32 185.20 15 35 7.27 57.32 6334.83 20466.68
Previous year 69 279 15 59 15 68.91 15631 63246
Product Liability 1.80 54.31 3 18 -9.55 1.80 157.60 4750.07
Previous year 3 Sill 14 42 -34 2.92 1353 23590
Other Liability Covers 839.71 1151.21 38 115 734.70 839.71 54609.00 74866.56
Previous year 868 1141 266 691 787 867.99 400551 526606
Liability (Total) 1010.22 1726.78 957 2885 718.89 1010.22 63353.93 106875.81
Previous year (Total) 1074.61 1853.57 1351 3679 770.58 1074.61 496650.26 838086.72
Personal Accident 372.90 870.48 2165 5484 65.72 372.90 88790.10 207265.10
Previous year 307.61 699.43 2419 6636 129.39 307.61| 7163470.37 | 16287967.75
Medical Insurance 931.98 3562.68 1780 5122 -7.64 931.98 32676.37 124912.42
Previous year 1065.86 5729.74 2588 7665 -283.05 1065.86 7040.01 37844.82
Overseas Medical Insurance 23.14 92.41 4146 11602 -25.85 23.14 2956.69 11809.24
Previous year 30.00 93.68 4671 13105 -8.67 30.00 469585.54 1466276.02
Health (Total) 955.11 3655.10 5926 16724 -33.49 955.11 35633.06 136721.66
Previous year (Total) 1095.87 5823.42 7259 20770 -291.72 1095.87 476625.55 1504120.84
Crop Insurance
Previous year
Credit Guarantee
Previous year
All Other Miscellaneous 1665.01 5487.01 26690 79913 570.37 1665.01| 1307199.65 4307859.77
Previous year 1285.52 2978.12 8741 26828 598.57 1285.52| 48988675.28 | 113490081.96
Grand Total 17920.13 60630.06 349404 1054533 -1058.02 17920.13| 6842215.77 | 33882524.82
Previous year (Total) 16748.68 53214.88 339516 1001177 2789.17 16748.68 | 107378281.74 | 260633946.64

*Wherever applicable
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non-life insurance

Name of the Insurer: L&T General Insurance Company Limited

BUSINESS FIGURES:

o premum uw | oMo ol | Acoetineduring | [ Sum Assured
LINE OF BUSINESS
For the Up to For the Up to For the Up to For the Up to
month the month month the month month the month month the month
Fire 141.53 941.88 162 552 58.28 463.84 230,176 4,138,322
Previous year 83.25 478.04 150 376 83.25 478.04 755,548 3,082,168
Marine Cargo 38.09 204.57 271 798 (20.97) 43.29 159,973 1,191,956
Previous year 59.06 161.29 147 350 59.06 161.29 119,717 493,390
Marine Hull (Including
Onshore & Offshore oil energy)
Previous year = = = = = =
Marine (Total) 38.09 204.57 271 798 -20.97 43.29 159,973 1,191,956
Previous year (Total) 59.06 161.29 147 350 59.06 161.29 119,717 493,390
Aviation - - - )
Previous year - - - - - i
Engineering 168.22 305.93 295 687 122.01 121.39 196,844 277,596
Previous year 46.20 184.54 159 362 46.20 184.54 42,613 153,698
Motor Own Damage 502.14 1,516.69 5,683 17,074 101.77 573.67 39,869 129,086
Previous year 400.37 943.02 4,947 11,028 400.37 943.02 35,122 83,036
Motor Third party 266.30 911.47 182 453 58.77 458.69 B
Previous year 207.54 452.79 - 207.54 452.79 -
Motor (Total) 768.45 2,428.17 5,683 17,074 160.53 1,032.36 39,869 129,086
Previous year (Total) 607.91 1,395.81 4,947 11,028 607.91 1,395.81 35,122 83,036
Workmen's compensation /
Employer's liability 20.00 115.05 213 668 (2.56) 54.15 3,379 22,681
Previous year 22.57 60.90 119 273 22.57 60.90 761 12,150
Public Liability
Previous year
Product Liability
Previous year - - - - -
Other Liability Covers 5.69 27.30 12 33 2.29 10.00 3,465 11,687
Previous year 3.40 17.30 2 20 142 16,894
Liability (Total) 25.69 142.35 225 701 -0.27 64.15 6,844 34,368
Previous year (Total) 25.96 78.20 121 293 25.96 78.20 903 29,044
Personal Accident 3.88 228.09 210 710 3.00 75.84 2,292 1,139,183
Previous year 0.88 152.26 2 3 1,292 517,195
Medical Insurance 34.52 393.68 211 464 24.42 383.58 5,707 21,235
Previous year 10.10 10.10 2 2 - - 312 312
Overseas Medical Insurance -
Previous year 5 = - - = - o
Health (Total) 34.52 393.68 211 464 24.42 383.58 5,707 21,235
Previous year (Total) 10.10 10.10 2 2 10.10 10.10 312 312
Crop Insurance =
Previous year - - - - - i 1
Credit Guarantee -
Previous year = o - - - A i
All Other Miscellaneous 16.80 120.77 120 331 9.07 (151.44) 98,255 277,554
Previous year 7.74 272.21 76 390 7.74 272.21 16,443 197,305
Grand Total 1,197.18 4,765.45 7,177 21,317 356.07 2,033.01 739,959.07 | 7,209,299.28
Previous year (Total) 841.11 2,732.44 5,604 12,804 840.22 2,580.19 971,950.15 | 4,556,148.31

*Wherever applicable
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non-life insurance

Name of the Insurer: National Insurance Company Limited

BUSINESS FIGURES:

Total Premium u/w Poleles lesued th/écr?ufrt]it%n(sprdel:;iir&?n) Sum Assured
LINE OF BUSINESS
For the Up to For the Up to For the Up to For the Up to
month the month month the month month the month month the month
Fire 8148.51 24656.01 45140 145184 711.80 5429.80 82137267 281676263
Previous year 7436.71 19226.21 47844 142432 2403.77 3497.40 57215630 111400639
Marine Cargo 1549.52 5659.44 12991 39965 144.91 748.58 5727613 24611731
Previous year 1404.61 4910.86 9401 28172 -33.87 480.11 4907587 25446822
Marine Hull (Including
Onshore & Offshore oil energy) 3988.17 4821.42 194 649 609.66 678.54 11760651 12428914
Previous year 3378.51 4142.88 185 490 1525.53 1775.93| 127723354 128263502
Marine (Total) 5537.69 10480.86 13185 40614 754.57 1427.11 17488264 37040644
Previous year (Total) 4783.12 9053.75 9586 28662 1491.66 2256.05| 132630941 153710324
Aviation 671.42 2081.77 5 44 91.99 921.67 25687 3364762
Previous year 579.43 1160.10 16 61 114.78 237.29 2165121 3939816
Engineering 2335.02 7435.84 2720 8346 393.85 976.18 2163605 8073174
Previous year 1941.17 6459.66 2502 8778 690.58 1879.19 2303944 18681905
Motor Own Damage 16133.37 49136.43 425382 1279236 3007.33 8915.35 762727 2043388
Previous year 13126.04 40221.08 395527 1185305 1428.46 4125.33 563173 1712535
Motor Third party 18759.22 56520.28 818956 1908725 4263.15 14231.60 2217533 3496552
Previous year 14496.07 42288.68 587761 1782674 3225.89 7671.49 562205 1710588
Motor (Total) 34892.59 105656.71 818956 1908725 7270.48 23146.95 2980260 5539940
Previous year (Total) 27622.11 82509.76 587761 1782674 4654.35 11796.82 1125378 3423123
Workmen's compensation /
Employer's liability 586.05 1929.16 4611 13886 93.84 201.10 81494 301631
Previous year 492.21 1728.06 4639 13977 138.04 500.86 47243 152260
Public Liability 4.47 29.07 118 382 -0.53 2.17 1010 9310
Previous year 5.00 26.90 78 252 1.93 1.73 10 5510
Product Liability 12.24 127.01 11 45 1.37 29.50 9747 66340
Previous year 10.87 97.51 7 42 -3.66 51.18 14170 49483
Other Liability Covers 244.22 775.90 591 2054 46.67 195.23 181363 632629
Previous year 197.55 580.67 510 1700 -15.33 94.51 134251 413053
Liability (Total) 846.98 2861.13 5331 16367 141.36 427.99 273614 1009910
Previous year (Total) 705.62 2433.14 5234 15971 120.97 648.29 195675 620305
Personal Accident 965.14 3205.31 28602 86431 25.28 122.75 2744980 12784782
Previous year 939.86 3082.56 29750 85966 113.25 114.52 3155560 14286990
Medical Insurance 17980.29 55878.09 111628 334907 3547.20 5150.56 8108753 12223420
Previous year 14433.09 50727.53 107626 311137 2553.07 12311.89 1282247 5141075
Overseas Medical Insurance 201.93 911.92 1856 7137 134.49 673.22 10 265
Previous year 67.44 238.70 2052 7327 -14.28 -28.09 4872 4946
Health (Total) 18182.23 56790.01 113484 342044 3681.70 5823.78 8108763 12223685
Previous year (Total) 14500.53 50966.23 109678 318464 2538.79 12283.80 1287120 5146021
Crop Insurance
Previous year
Credit Guarantee 0.00 0.00 0 0 0.00 0.00 0 0
Previous year 0.00 0.00 0 0 -14.30 -21.96 0 0
All Other Miscellaneous 3672.42 11129.36 73277 223149 39.97 -681.23 11973127 47603463
Previous year 3632.45 11810.59 82241 235784 788.44 2223.41 5546821 90636151
Grand Total 75252.00 224297.00 1100700 2770904 13111.00 37595.00 127895568 409316623
Previous year (Total) 62141.00 186702.00 874612 2618792 12902.29 34914.81 205626189 401845275

*Wherever applicable
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non-life insurance

Name of the Insurer: Raheja QBE General Insurance Company Limited

BUSINESS FIGURES:

Ll LT P;?ctiaellez'sﬁfed thécr%r(?rtlit?ln(sp:jel:rrliir&?n) Sum Assured
LINE OF BUSINESS For the Up to For the Up to For the Up to For the Up to
month the month month the month month the month month the month
Fire 6.40 68.32 6 12 6.40 68.32 14715.82 43135.82
Previous year 15.26 78.10 6 21 15.26 78.10 33595.00 83692.85
Marine Cargo 0.00 0.60 0 1 0.00 0.60 0.00 0.00
Previous year -0.09 -2.80 3 3 -0.09 -2.80 191.59 611.32
Marine Hull (Including
Onshore & Offshore oil energy) 0.00 0.00
Previous year 0.00 0.00
Marine (Total) 0.00 0.60 1 0.00 0.60 0.00 0.00
Previous year (Total) -0.09 -2.80 3 -0.09 -2.80 191.59 611.32
Aviation
Previous year
Engineering 2.12 3.44 0 3 2.12 3.44 0.00 0.00
Previous year 3.62 4.34 7 10 3.62 4.34 9188.35 9696.35
Motor Own Damage 0.00 0.13 0 1 0.00 0.13 12.53 12.53
Previous year 3.83 4.22 29 37 3.83 4.22 470.61 539.95
Motor Third party 0.77 0.78 34 34 0.77 0.78 0.00 0.00
Previous year 0.06 1.50 4 188 0.06 1.50 0.00 0.00
Motor (Total) 0.77 0.92 34 34 0.77 0.92 12.53 12.53
Previous year (Total) 3.88 5.72 29 188 3.88 5.72 470.61 539.95
Workmen's compensation /
Employer's liability 2.72 3.08 3 5 2.72 3.08 254,57 264.29
Previous year 0.25 2.37 1 5 0.25 2.37 300.00 751.06
Public Liability 2.79 8.46 3 7 2.79 8.46 2726.20 3776.20
Previous year 0.00 0.70 0 1 0.00 0.70 0.00 500.00
Product Liability 0.00
Previous year 0.00
Other Liability Covers 99.32 469.53 24 72 99.32 469.53 104406.83 201496.37
Previous year 76.36 243.02 27 62 76.36 243.02 39724 108481
Liability (Total) 104.83 481.07 30 84 104.83 481.07 107387.60 205536.86
Previous year (Total) 76.61 246.09 28 68 76.61 246.09 40024.40 109732.06
Personal Accident 7.60 7.54 6 11 7.60 7.54 30704.60 28728.60
Previous year 7.63 13.69 18 26 7.63 13.69 43176.10 47730.10
Medical Insurance
Previous year
Overseas Medical Insurance
Previous year
Health (Total) 0.00 0.00 0 0.00 0.00 0.00 0.00
Previous year (Total) 0.00 0.00 0 0.00 0.00 0.00 0.00
Crop Insurance
Previous year
Credit Guarantee
Previous year
All Other Miscellaneous 37 74.40 9 36.85 74.40 15082 16604
Previous year 2.50 3.03 4 11 2.50 3.03 3653.90 4598.77
Grand Total 158.57 636.28 79 154 158.57 636.28 167902.30 294018.12
Previous year (Total) 109.41 348.17 95 327 109.41 348.17 130299.95 256601.41

*Wherever applicable
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non-life insurance

Name of the Insurer: Reliance General Insurance Company Limited

BUSINESS FIGURES:

Ll LT P;?ctiaellez'sﬁfed th/écr?ufrt]it%n(sprdel:;iir&?n) Sum Assured
LINE OF BUSINESS For the Up to For the Up to For the Up to For the Up to

month the month month the month month the month month the month
Fire 1405.97 7125.29 3231 9761 792.06 2635.91| 2018597.27 | 17066624.14
Previous year 613.92 4489.38 4131 10776 -581.69 363.92 999847.32 | 25069484.41
Marine Cargo 216.94 1277.14 3810 8555 -468.53 -811.16 479891.41 4301715.99
Previous year 685.47 2088.31 2525 6954 438.48 1135.02 892621.28 4295141.12
Marine Hull (Including
Onshore & Offshore oil energy) 20.79 31.70 3 3 4.17 5.11 750.00 750.00
Previous year 16.62 26.59 3 3 -104.55 -299.55 750.00 750.00
Marine (Total) 237.73 1308.84 3813 8558 -464.36 -806.05 480641.41 4302465.99
Previous year (Total) 702.09 2114.89 2528 6957 333.93 835.48 893371.28 4295891.12
Aviation 42.04 136.36 1 17 41.57 82.10 125.00 13246.68
Previous year 0.48 54.26 2 23 -1704.43 -3353.07 100.00 4952.60
Engineering 529.72 3558.32 384 1083 175.31 324.92 103151.28 890035.09
Previous year 354.40 3233.40 386 1286 -181.18 3330.23 129311.29 2617796.35
Motor Own Damage 6078.59 17406.45 133315 377475 -535.30 -2620.40 409836.19 1148389.21
Previous year 6613.88 20026.85 145006 435231 953.57 4499.52 429033.28 1279368.94
Motor Third party 4866.14 13478.32 142213 396322 696.41 2350.76
Previous year 4169.73 11127.56 147770 445176 1373.16 3687.99
Motor (Total) 10944.73 30884.77 142213 396322 161.12 -269.64 409836.19 1148389.21
Previous year (Total) 10783.61 31154.41 147770 445176 2326.73 8187.52 429033.28 1279368.94
Workmen's compensation /
Employer's liability 59.32 209.35 254 717 13.85 13.41 7554.51 37615.67
Previous year 45.47 195.93 167 593 -16.96 43.72 4143.81 22173.17
Public Liability 5.41 72.24 51 213 -6.17 19.52 3941.84 53424.75
Previous year 11.58 52.73 72 275 2.52 3.96 7823.25 37123.49
Product Liability 1.86 3.91 3 5 -1.03 -2.28 530.00 1680.00
Previous year 2.89 6.20 8 7 -2.18 -1.63 590.00 2300.00
Other Liability Covers 1605.47 2019.66 666 1727 911.53 1213.84 540437.84 603987.10
Previous year 693.95 805.82 583 1459 662.44 103.37 276037.50 305135.00
Liability (Total) 1672.07 2305.16 974 2662 918.18 1244.48 552464.19 696707.52
Previous year (Total) 753.89 1060.68 825 2334 645.82 149.42 288594.56 366731.67
Personal Accident 104.52 998.52 1224 3850 -156.72 -34.21 216993.80 1838996.61
Previous year 261.25 1032.73 2068 8261 45.25 -1379.69 379937.67 2121680.82
Medical Insurance 1375.58 6982.07 7862 24483 -220.39 117.77 69459.06 440820.94
Previous year 1595.97 6864.30 8568 27293 -223.16 1329.54 70347.49 255297.53
Overseas Medical Insurance 368.34 1062.82 67974 198809 2.70 23.73| 2660150.92 8184013.86
Previous year 365.64 1039.09 61296 169191 -8.52 -77.39| 2553790.39 7569798.68
Health (Total) 1743.92 8044.88 75836 223292 -217.69 141.49| 2729609.98 8624834.80
Previous year (Total) 1961.61 7903.39 69864 196484 -231.68 1252.14| 2624137.88 7825096.21
Crop Insurance -1.82 -1.82 -1 -1 -1.82 -1.82 -19.60 -19.60
Previous year 0.00 0.00 0 0 0.00 0.00 0.00 0.00
Credit Guarantee 0.00 0.00 0 0 0.00 0.00 0.00 0.00
Previous year 0.00 0.00 0 0 0.00 0.00 0.00 0.00
All Other Miscellaneous 530.42 1644.76 4599 13737 200.77 203.63 396226.28 1407085.62
Previous year 329.66 1441.13 5045 14086 -146.82 163.68 825925.92 2476981.59
Grand Total 17209.30 56005.08 232274 659281 1448.40 3520.81| 6907625.81 | 35988366.05
Previous year (Total) 15760.90 52484.27 232619 685383 505.93 9549.61| 6570259.21 | 46057983.70

*Wherever applicable
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non-life insurance

Name of the Insurer: Royal Sundaram Alliance Insurance Company Limited

BUSINESS FIGURES:

LINE OF BUSINESS

Total Premium u/w

Total No. of
Policies Issued

Accretions during
the month (premium)

Sum Assured

For the Up to For the Up to For the Up to For the Up to
month the month month the month month the month month the month
Fire 3036.62 4775.32 2576 6703 2741.94 3063.30 349466.46 3399350.32
Previous year 294.68 1712.01 2095 6959 -315.01 -166.18 963144.60 3387331.78
Marine Cargo 125.86 959.09 1860 7079 20.92 293.84 186525.19 2328044.98
Previous year 104.94 665.25 2609 7148 -154.91 -39.34 202898.27 1954356.14
Marine Hull (Including
Onshore & Offshore oil energy) 0.00 0.00 0 0 0.00 0.00 0.00 0.00
Previous year 0.00 0.00 0 0 0.00 0.00 0.00 0.00
Marine (Total) 125.86 959.09 1860 7079 20.92 293.84 186525.19 2328044.98
Previous year (Total) 104.94 665.25 2609 7148 -154.91 -39.34 202898.27 1954356.14
Aviation 0.00
Previous year 0.00
Engineering 116.25 780.14 74 271 -154.34 -244.21 25623.34 224024.05
Previous year 270.60 1024.34 124 305 1.59 177.26 31243.24 198423.18
Motor Own Damage 5998.62 18153.39 77168 229468 190.83 1227.57 279278.37 839332.39
Previous year 5807.80 16925.82 82060 231889 1352.94 4279.37 317000.05 882870.86
Motor Third party 2124.31 5917.17 656 2225 0.47 503.52
Previous year 2123.83 5413.65 538 1603 866.49 1913.35
Motor (Total) 8122.93 24070.56 77168 229468 191.30 1731.08 279278.37 839332.39
Previous year (Total) 7931.63 22339.47 82060 231889 2219.43 6192.72 317000.05 882870.86
Workmen's compensation /
Employer's liability 20.84 78.14 43 154 -8.75 -1.20 1582.16 11194.57
Previous year 29.59 79.34 61 149 18.49 18.08 7135.74 9931.19
Public Liability 46.72 186.12 33 111 4.27 70.09 9367.53 49163.06
Previous year 42.45 116.03 32 125 6.80 7.92 5066.09 46549.24
Product Liability 2.71 6.16 4 -3.98 -9.20 1370.01 3514.21
Previous year 6.69 15.36 4 9 -7.40 -7.15 2135.09 7922.49
Other Liability Covers
Previous year
Liability (Total) 70.26 270.42 78 269 -8.46 59.70 12319.71 63871.84
Previous year (Total) 78.72 210.72 97 283 17.89 18.85 14336.92 64402.92
Personal Accident 786.27 1519.43 13704 36665 528.93 626.60| 2048387.95 6156119.62
Previous year 257.35 892.83 7786 29640 -47.71 0.16| 2108901.60 6371967.71
Medical Insurance 3703.22 6478.43 21175 56210 2278.33 -1267.68 420680.83 2415128.82
Previous year 1424.89 7746.11 21304 60063 -235.26 2992.39| 1541801.56 7799301.97
Overseas Medical Insurance
Previous year
Health (Total) 3703.22 6478.43 21175 56210 2278.33 -1267.68 420680.83 2415128.82
Previous year (Total) 1424.89 7746.11 21304 60063 -235.26 2992.39| 1541801.56 7799301.97
Crop Insurance
Previous year
Credit Guarantee
Previous year
All Other Miscellaneous 122.77 557.18 932 3012 -915.61 -624.93 20439.60 339737.52
Previous year 1038.38 1182.10 792 2611 866.92 426.60 280677.82 577257.38
Grand Total 16084.19 39410.57 117567 339677 4683.01 3637.72| 3342721.44 | 15765609.55
Previous year (Total) 11401.18 35772.85 116867 338898 2352.94 9602.45| 5460004.05 | 21235911.94

*Wherever applicable
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non-life insurance

Name of the Insurer: SBI General Insurance Company Limited

LINE OF BUSINESS

BUSINESS FIGURES:

Total Premium u/w

Total No. of
Policies Issued

Accretions during
the month (premium)

Sum Assured

For the Up to For the Up to For the Up to For the Up to

month the month month the month month the month month the month
Fire 1808.47 6406.54 21871 58932 988.51 3899.68| 1375476.05 6813672.71
Previous year 819.96 2506.86 10074 24776 792.87 2327.07 403830.33 1562025.37
Marine Cargo -15.68 164.11 67 235 -15.96 142.87| -108874.60 382505.03
Previous year 0.28 21.24 1 4 0.28 21.24 0.00 44185.52
Marine Hull (Including
Onshore & Offshore oil energy) 0.00 0.00 0 0.00 0.00 0.00 0.00
Previous year 0.00 0.00 0 0.00 0.00 0.00 0.00
Marine (Total) -15.68 164.11 67 235 -15.96 142.87| -108874.60 382505.03
Previous year (Total) 0.28 21.24 1 4 0.28 21.24 0.00 44185.52
Aviation 0.00 614.27 20 45 -12.80 134.85 0.00 51627.64
Previous year 12.80 479.42 4 il 0.00 32.56 0.00 51627.64
Engineering 142.10 588.96 137 401 106.75 394.43 114391.17 376398.36
Previous year 5.8 194.53 55 139 -698.88 -1106.00 3132.27 139147.70
Motor Own Damage 841.79 2142.29 14727 36748 807.34 2091.03 60517.54 148603.16
Previous year 34.45 51.26 548 770 -415.49 -741.17 1400.76 2246.09
Motor Third party 493.75 1286.21 45 121 487.70 1277.67
Previous year 6.05 8.54 0 0 -1178.12 -2084.42
Motor (Total) 1335.54 3428.50 14727 36748 1295.04 3368.70 60517.54 148603.16
Previous year (Total) 40.50 59.80 548 770 -1593.61 -2825.59 1400.76 2246.09
Workmen's compensation /
Employer's liability 8.11 18.19 12 31 8.11 18.19 664.37 1916.71
Previous year 0.00 0.00 0 0 0.00 0.00 0.00 0.00
Public Liability 0.00 0.13 0 1 0.00 0.13 0.00 1200.00
Previous year 0.00 0.00 0 0 0.00 0.00 0.00 0.00
Product Liability 0.00 0.00 0 0 0.00 0.00 0.00 0.00
Previous year 0.00 0.00 0 0 0.00 0.00 0.00 0.00
Other Liability Covers 1.21 6.68 3 22 1.21 6.68 240.00 17498.50
Previous year 0.00 0.00 0 0 0.00 0.00 0.00 0.00
Liability (Total) 9.32 25.00 15 54 9.32 25.00 904.37 20615.21
Previous year (Total) 0.00 0.00 0 0 0.00 0.00 0.00 0.00
Personal Accident 231.99 323.39 39 220.26 300.37 925002.92 1313443.16
Previous year 11.73 23.02 4 7 -25.57 -144.36 0.00 73322.00
Medical Insurance 31.72 199.10 166 340 17.10 53.78 866.00 6380.80
Previous year 14.62 145.32 3 14.62 145.32 307.84 3849.71
Overseas Medical Insurance 0.00 0.00 0 0.00 0.00 0.00 0.00
Previous year 0.00 0.00 0 0 0.00 0.00 0.00 0.00
Health (Total) 31.72 199.10 166 340 17.10 53.78 866.00 6380.80
Previous year (Total) 14.62 145.32 8 8 14.62 145.32 307.84 3849.71
Crop Insurance 0.00 0.00 0 0 0.00 0.00 0.00 0.00
Previous year 0.00 0.00 0 0 0.00 0.00 0.00 0.00
Credit Guarantee 0.00 0.00 0 0 0.00 0.00 0.00 0.00
Previous year 0.00 0.00 0 0 0.00 0.00 0.00 0.00
All Other Miscellaneous 123.02 875.29 7451 18882 103.61 702.31 87377.11 | 13612458.05
Previous year 19.41 172.98 501 875 -3419.95 -8785.70 46255.61 1147117.56
Grand Total 3666.48 12625.16 44463 115676 2711.83 9021.98| 2455660.56 | 22725704.12
Previous year (Total) 954.65 3603.18 11190 26594 -4930.24 -10335.45 454926.81 3023521.59

*Wherever applicable




._ﬁ-!

0 8.9T 0 0 000 000 1829 00¥¢ T9'96€ 70'8LT
€6€¢ 191 0 0 000 000 0697 €15ST YAWIV G/'956
000 000 000 000 6.T 06 9€L L0V
000 000 000 000 8ryL 290Y €1'.8 16'8€
00°0 000 00°0 000 0 0 00°0 000
000 000 000 000 0 0 000 000
000 000 000 000 0 0 000 000
000 000 000 000 0 0 000 000
0 8/ST 0 0 000 000 0 0 000 000
£6¢¢ T9% 0 0 000 000 0 0 000 000
00°0 00°0 000 000 00°0 000 0 0 00°0 000
000 000 000 000 000 000 0 0 000 000
00°0 00°8.ST 00°0 000 00°0 000 0 0 00°0 000
00°€6€¢ 00°T9Y 000 000 000 000 0 0 000 000
000 000 000 000 0 0 000 000
000 000 000 000 0 0 000 000
0 0 00°0 000 0 0 000 000
0 0 000 000 1T € €78 050
00°0 000 00°0 000 0 0 000 000
000 000 000 000 4 0 ¥.°0 000
00°0 000 00°0 000 0 0 000 000
000 000 000 000 0 0 000 000
000 000 000 000 0 0 000 000
000 000 000 000 T 0 €10 000
000 000 000 000 0 0 000 000
000 000 000 000 8 € 9e’L 050
0 0 000 000 STT 16 9T’L 09°S
0 0 000 000 0TCT 2L9¢ Z8'%90T §T'82¢
000 000 000 000 0 0 9T'T 260
000 000 000 000 0 0 TLv9% A%
00°0 00°0 000 00°0 STT 16 009 89'v
000 000 000 000 70TCT ¢L9¢ T1°009 TO'SST
000 000 00°0 000 6¢ ST 9T'6 §5°C
000 000 000 000 0TT 6€ TC'L6 SC'vy
000 000 000 000 0 0 000 000
000 000 000 000 0 0 000 000
0 0 000 000 0 0 000 000
0 0 000 000 0 0 000 000
000 000 000 000 0 0 000 000
000 000 000 000 0 0 000 000
000 000 000 000 0 0 000 000
000 000 000 000 0 0 000 000
000 000 000 000 869 ¥0¢¢ £6°CLE 28'G9T
000 000 000 000 LT0SC LE.8 8L6V.T 88719
yuow ay yiuow yuow ayy yiuow yuow ay yiuow yiuow ay yiuow yiuow ay yuow
01dn ayl 104 01dn ay) 104 01dn ayl 104 o1dn ayl 104 o1dn ay) 104

« PIBA0D SaAIT
40 "ON

(swfe2 urwniwald)

101995 [e120S Ul
PaIBA0D SBAIT JO "ON

10198S [eID0S Ul M/N
wniwald Jo Junowy

sealy [einy ul
sa191]0d 40 "ON

ZT0Z "'INNC 40 HLNOW 3HL OL dN ANV J04

sealy [einy ui m/n
wniwald 0 nowy




non-life insurance

Name of the Insurer: Shriram General Insurance Company Limited

BUSINESS FIGURES:

Total Premium u/w Poleles lesued thécr%r(?rtlit?ln(sp:jel:rrliir&?n) Sum Assured
LINE OF BUSINESS
For the Up to For the Up to For the Up to For the Up to
month the month month the month month the month month the month
Fire 45.70 160.12 210 502 1.17 -25.20 124379.00 320715.56
Previous year 44.53 185.33 162 521 9.09 75.17 36566.14 246912.16
Marine Cargo 23.39 35.28 148 327 4.32 13.00 255034.34 279958.64
Previous year 19.07 22.29 106 261 11.01 11.83 197763.51 201510.34
Marine Hull (Including
Onshore & Offshore oil energy) 0.00 0.00 0 0 0.00 0.00 0.00 0.00
Previous year 0.00 0.00 0 0 0.00 0.00 0.00 0.00
Marine (Total) 23.39 35.28 148 327 4.32 13.00 255034.34 279958.64
Previous year (Total) 19.07 22.29 106 261 11.01 11.83 197763.51 201510.34
Aviation 0.00 0.00 0 0 0.00 0.00 0.00 0.00
Previous year 0.00 0.00 0 0 0.00 0.00 0.00 0.00
Engineering 27.75 87.16 52 121 3.04 20.27 7590.96 56044.24
Previous year 24.71 66.88 62 169 14.22 38.03 4581.64 27316.24
Motor Own Damage 4324.34 12666.24 122624 370963 861.16 2274.14 405454.75 1212331.77
Previous year 3463.18 10392.10 115393 327469 960.68 3303.93 350747.82 1058617.36
Motor Third party 6812.25 19776.68 123188 372468 1931.37 7258.66
Previous year 4880.89 12518.02 115574 328144 2479.74 5801.52 0.00 0.00
Motor (Total) 11136.59 32442.92 123188 372468 2792.53 9532.80 405454.75 1212331.77
Previous year (Total) 8344.07 22910.12 115574 328144 3440.42 9105.45 350747.82 1058617.36
Workmen's compensation /
Employer's liability 6.91 10.78 21 64 -0.21 0.48 105.40 169.18
Previous year 7.12 10.30 26 53 1.92 2.81 78.27 137.23
Public Liability 0.00 0.00 0 0.00 0.00 0.00 0.00
Previous year 0.00 0.00 0 0.00 0.00 0.00 0.00
Product Liability 0.00 0.00 0 0.00 0.00 0.00 0.00
Previous year 0.00 0.00 0 0.00 0.00 0.00 0.00
Other Liability Covers 0.01 9.02 1 24 -0.02 1.03 20.00 10436.00
Previous year 0.03 7.99 2 25 -0.10 2.31 12.00 5248.41
Liability (Total) 6.92 19.80 22 88 -0.23 1.51 125.40 10605.18
Previous year (Total) 7.14 18.29 28 78 1.81 5.12 90.27 5385.64
Personal Accident 7.29 25.56 2451 4225 -0.02 3.45 5303.76 18367.07
Previous year 7.31 22.11 1113 2682 -1.64 2.07 5069.40 17552.62
Medical Insurance 0.00 0.00 0 0 0.00 0.00 0.00 0.00
Previous year 0.00 0.00 0 0 0.00 0.00 0.00 0.00
Overseas Medical Insurance 0.00 0.00 0 0 0.00 0.00 0.00 0.00
Previous year 0.00 0.00 0 0 0.00 0.00 0.00 0.00
Health (Total) 0.00 0.00 0 0 0.00 0.00 0.00 0.00
Previous year (Total) 0.00 0.00 0 0 0.00 0.00 0.00 0.00
Crop Insurance 0.00 0.00 0 0 0.00 0.00 0.00 0.00
Previous year 0.00 0.00 0 0 0.00 0.00 0.00 0.00
Credit Guarantee 0.00 0.00 0 0 0.00 0.00 0.00 0.00
Previous year 0.00 0.00 0 0 0.00 0.00 0.00 0.00
All Other Miscellaneous 2.90 23.89 146 404 -0.41 3.86 2912.16 27001.64
Previous year 3.31 20.03 122 387 -0.95 8.77 6092.09 60787.84
Grand Total 11250.54 32794.73 126217 378135 2800.40 9549.68 800800.37 1925024.09
Previous year (Total) 8450.14 23245.05 117167 332242 3473.96 9246.44 600910.87 1618082.19

*Wherever applicable
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non-life insurance

Name of the Insurer: TATA AIG General Insurance Company Limited

BUSINESS FIGURES:

o premium uy | pred Mool | accretone during | sum Assured
LINE OF BUSINESS
For the Up to For the Up to For the Up to For the Up to
month the month month the month month the month month the month
Fire 2,097 11,718 5,896 15,657 10,736,794 41,765,002
Previous year 1,420 9,780 33,651 44,700 - 11,466,790 40,148,949
Marine Cargo 1,741 6,403 4,309 11,484 478,958 1,457,765
Previous year 1,303 5,344 2,440 7,092 442,810 1,257,058
Marine Hull (Including
Onshore & Offshore oil energy) 5 o
Previous year - - - - i
Marine (Total) 1,741 6,403 4,309 11,484 478,958 1,457,765
Previous year (Total) 1,303 5,344 2,440 7,092 442,810 1,257,058
Aviation -
Previous year - - - - B
Engineering 331 2,962 107 314 - 1,963,834 7,995,569
Previous year 239 1,976 94 246 - 1,016,559 2,944,231
Motor Own Damage 5,678 17,577 150,082 410,858 336,875 920,653
Previous year 4,408 13,117 117,902 351,752 - 235,659 765,821
Motor Third party 2,083 4,863 150,082 410,858
Previous year 818 2,348 117,902 250,013 - -
Motor (Total) 7,760 22,441 150,082 410,858 336,875 920,653
Previous year (Total) 5,226 15,465 117,902 351,752 - 235,659 765,821
Workmen's compensation /
Employer's liability 148 533 25 103 40,672 264,646
Previous year 90 438 25 87 - 27,083 227,494
Public Liability 269 996 43 188 - 1,104,206 3,804,561
Previous year 208 803 33 152 201,266 2,322,129
Product Liability 107 206 9 22 228,155 537,797
Previous year 42 218 9 32 - 54,681 508,341
Other Liability Covers 654 3,306 700 2,136 276,140 1,140,959
Previous year 605 3,012 549 1,843 - 230,010 893,884
Liability (Total) 1,178 5,041 777 2,449 - 1,649,172 5,747,963
Previous year (Total) 945 4,472 616 2,114 - 513,040 3,951,848
Personal Accident 1,048 3,616 13,056 45,545 - 1,198,313 4,617,783
Previous year 1,098 BI5I5) 11,003 31,108 - 1,024,694 2,909,931
Medical Insurance 416 1,790 2 7 - 32,147 138,042
Previous year 472 472 o - i ]
Overseas Medical Insurance 1,099 2,924 39,082 101,031 4,241,269 11,035,795
Previous year 910 3,178 47,818 116,518 - 5,435,328 13,771,817
Health (Total) 1,515 4,714 39,084 101,038 4,273,416 11,173,836
Previous year (Total) 1,382 3,650 47,818 116,518 - 5,435,328 13,771,817
Crop Insurance = = - B ]
Previous year - - - - d g
Credit Guarantee - - 5 | 2
Previous year = o - - A i
All Other Miscellaneous 790 1,467 6,620 20,448 - 53,275 77,441
Previous year @) 844 6,832 22,650 - 4,777 36,582
Grand Total 16,459 58,363 219,931 607,793 - 20,690,637 73,756,013
Previous year (Total) 11,612 45,046 220,356 576,180 - 20,139,657 65,786,236

*Wherever applicable
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non-life insurance

Name of the Insurer: The New India Assurance Company Limited

BUSINESS FIGURES:

Ll LT P;?ctiaellez'sﬁfed th/écr?ufrt]it%n(sprdel:;iir&?n) Sum Assured
LINE OF BUSINESS For the Up to For the Up to For the Up to For the Up to

month the month month the month month the month month the month
Fire 10487.78 43454.54 59333 201550 2662.62 4378.51| 95541362.22 | 251700451.56
Previous year 7825.16 39076.03 82560 212300 13796449.98 | 77649685.48
Marine Cargo 3247.45 9758.99 24391 70657 1368.58 2598.56| -3610935.49 | 76062858.74
Previous year 1878.87 7160.43 29540 64707 29657010.99 | 45517718.63
Marine Hull (Including
Onshore & Offshore oil energy) 4841.91 9044.41 374 1789 -1625.35 -631.39| 52150186.99 | 79678988.68
Previous year 6467.26 9675.80 640 1166 8919434.37 | 10757680.70
Marine (Total) 8089.36 18803.40 24765 72446 -256.77 1967.17| 48539251.50 | 155741847.42
Previous year (Total) 8346.13 16836.23 30180 65873 0.00 0.00| 38576445.36 | 56275399.33
Aviation 104.55 1177.00 53 171 -107.35 -880.33 255126.42 2493190.90
Previous year 211.90 2057.33 227 357 220594.85 | 43187036.39
Engineering 4715.79 11502.37 9316 21656 3302.75 3431.75| 10958664.45 | 32073544.83
Previous year 1413.04 8070.62 7148 17872 5219867.03 | 13932449.18
Motor Own Damage 15310.61 44692.78 541794 1654541 2651.31 9262.61| 1085222.44 4713124.84
Previous year 12659.30 35430.17 633532 1405812 12309829.13 | 15512300.97
Motor Third party 14937.82 43791.11 559101 1706567 3563.38 13572.31
Previous year 11374.44 30218.80 472768 1343848
Motor (Total) 30248.43 88483.89 559101 1706567 6214.69 22834.92| 1085222.44 4713124.84
Previous year (Total) 24033.74 65648.97 633532 1405812 0.00 0.00| 12309829.13 | 15512300.97
Workmen's compensation /
Employer's liability 782 1966 3103 23583 422.95 693.32 617863 815245
Previous year 359 1272 1528 12774 740872 835872
Public Liability 23 131 357 641 28.64 106.35 21995 23358
Previous year -6 25 -32 270 5647 8561
Product Liability 161 212 14 26 77.44 49.80 5270 5746
Previous year 84 162 126 133 -60696 3106
Other Liability Covers 1248 4307 6719 19558 -322.44 995.50 301086 746221
Previous year 1571 3311 12998 21975 -815251 517213
Liability (Total) 2214.65 6615.50 10193 43808 206.59 1844.97 946214.36 1590568.81
Previous year (Total) 2008.06 4770.53 14620 35152 0.00 0.00| -129427.88 1364752.12
Personal Accident 1649.90 4532.26 41362 132226 93.06 1236.31| 19962511.46 | 56772666.97
Previous year 1556.84 3295.95 61207 143578 8022203.18 | 10710394.01
Medical Insurance 23296.89 86209.57 121263 355364 1731.94 12355.19| 7387942.81 | 30603397.36
Previous year 21564.95 73854.38 153563 319062 1500215.04 8165039.28
Overseas Medical Insurance 95.14 297.43 2359 9206 -12.25 -20.54 -7895.03 713100.81
Previous year 107.39 317.97 10618 14041 -90922.28 55429.18
Health (Total) 23392.03 86507.00 123622 364570 1719.69 12334.65| 7380047.78 | 31316498.17
Previous year (Total) 21672.34 74172.35 164181 333103 0.00 0.00| 1409292.76 8220468.46
Crop Insurance 0 0 0 0 0 0 0 0
Previous year 0 0 0 0 1096 1096
Credit Guarantee 0 0 0 0 0 1 0 0
Previous year 0 1 -1 15 -275022 3
All Other Miscellaneous 4590.03 13274.18 77587 233232 -2044.59 -4409.21| 17332141.55 | 53347149.90
Previous year 6634.62 17683.39 128316 324580 53585557.13 | 87915061.93
Grand Total 85492.52 274350.14 905332 2776226 11790.69 42738.19 202000542.18 | 589749043.40
Previous year (Total) 73701.83 231611.95 1121970 2538642 0.00 0.00| 132736884.85 | 314768646.46

*Wherever applicable
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non-life insurance

Name of the Insurer: The Oriental Insurance Company Limited

BUSINESS FIGURES:

Ll LT P;?ctiaellez'sﬁfed th/écr?ufrt]it%n(sprdel:;iir&?n) Sum Assured
LINE OF BUSINESS For the Up to For the Up to For the Up to For the Up to
month the month month the month month the month month the month
Fire 7874.87 32211.27 42339 136861 1717.75 6578.75| 26871364.71 | 76719253.66
Previous year 6157.12 25632.52 45368 136238
Marine Cargo 2371.34 8649.98 15766 46347 145.59 1309.99| 13724134.98 | 37887394.42
Previous year 2225.75 7339.99 14946 43937
Marine Hull (Including
Onshore & Offshore oil energy) 5221.83 7698.92 542 1159 238.74 357.80| 64317481.95 | 65314813.49
Previous year 4983.09 7341.12 496 1131
Marine (Total) 7593.17 16348.90 16308 47506 384.33 1667.79| 78041616.93 | 103202207.91
Previous year (Total) 7208.84 14681.11 15442 45068
Aviation 721.79 2028.51 22 76 88.61 99.33 99770.47 4844265.64
Previous year 633.18 1929.18 56 126
Engineering 2835.72 9663.34 3194 10671 298.51 1633.25| 1912772.20 8955194.97
Previous year 2537.21 8030.09 3140 10519
Motor Own Damage 8737.78 26844.98 443847 1343427 653.76 2475.72 582774.14 1799649.27
Previous year 8084.02 24369.26 449196 1282623
Motor Third party 10347.52 31022.43 595580 1805465 1213.73 6027.22 0.00 0.00
Previous year 9133.79 24995.21 609280 1767144
Motor (Total) 19085.30 57867.41 595580 1805465 1867.49 8502.94 582774.14 1799649.27
Previous year (Total) 17217.81 49364.47 609280 1767144
Workmen's compensation /
Employer's liability 585.05 2058.91 5279 16699 -28.88 67.90 10588.04 35397.32
Previous year 613.93 1991.01 5487 16646
Public Liability 10.88 41.72 38 149 3.81 -3.17| 4968941.93 6991863.99
Previous year 7.07 44.89 26 137
Product Liability 9.61 85.19 10 24 1.59 -18.93 64176.21 470583.20
Previous year 8.02 104.12 9 31
Other Liability Covers 273.89 907.84 3192 9346 8.04 -20.08| 3064179.20 8442187.76
Previous year 265.85 927.92 2896 8526
Liability (Total) 879.43 3093.66 8519 26218 -15.44 25.72| 8107885.38 | 15940032.27
Previous year (Total) 894.87 3067.94 8418 25340
Personal Accident 1008.59 3252.11 69289 204760 -378.15 -32.50| 1378300.28 4336443.65
Previous year 1386.74 3284.61 78574 224445
Medical Insurance 12133.51 36704.12 79215 231878 3994.95 4758.39 389513.98 1189996.98
Previous year 8138.56 31945.73 74038 205293
Overseas Medical Insurance 73.74 232.85 1856 7033 -3.91 -23.97 191896.09 723046.88
Previous year 77.65 256.82 2064 7839
Health (Total) 12207.25 36936.97 81071 238911 3991.04 4734.42 581410.07 1913043.86
Previous year (Total) 8216.21 32202.55 76102 213132
Crop Insurance 0.00 0.00 0 0 0.00 0.00 0.00 0.00
Previous year 0.00 0.00 0 0
Credit Guarantee 0.00 0.00 0 0 0.00 0.00 0.00 0.00
Previous year 0.00 0.00 0 0
All Other Miscellaneous 4067.85 13686.93 69146 212613 33.07 -120.96| 4238685.85 | 16724327.54
Previous year 4034.78 13807.89 79341 232555
Grand Total 56273.97 175089.10 885468 2683081 7987.21 23088.74 |121814580.03 | 234434418.77
Previous year (Total) 48286.76 152000.36 915721 2654567 0.00 0.00

*Wherever applicable
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non-life insurance

Name of the Insurer: United India Insurance Company Limited

LINE OF BUSINESS

BUSINESS FIGURES:

Total Premium u/w

Total No. of
Policies Issued

Accretions during
the month (premium)

Sum Assured

For the Up to For the Up to For the Up to For the Up to
month the month month the month month the month month the month

Fire 9415.10 34974.53 79743 228163 1246.10 7330.53 10200542 37892231
Previous year 8169.00 27644.00 71915 213995 1107.00 3642.00 13059952 44195044
Marine Cargo 2453.46 9219.06 20341 72051 -18.54 198.06 5203521 19552619
Previous year 2472.00 9021.00 22827 70560 138.00 250.00 5242842 19132556
Marine Hull (Including

Onshore & Offshore oil energy) 1853.60 9346.73 1979 4102 548.60 2526.73 666763 3362133
Previous year 1305.00 6820.00 1754 5047 243.00 741.00 469424 2453237
Marine (Total) 4307.06 18565.79 22320 76153 530.06 2724.79 5870283 22914752
Previous year (Total) 3777.00 15841.00 24581 75607 381.00 991.00 5712266 21585793
Aviation 110.90 392.84 187 319 11.90 247.84 16639 58940
Previous year 99.00 145.00 84 247 8.24 12.82 14854 21755
Engineering 4688.05 12845.96 16132 36149 -532.95 246.96 2020711 5537052
Previous year 5221.00 12599.00 10761 29408 1741.00 2622.00 2250431 5430603
Motor Own Damage 13706.60 40401.63 555467 1612981 3175.60 9678.63 1944894 5732777
Previous year 10531.00 30723.00 493510 1378234 1856.00 4763.00 1494293 4359431
Motor Third party 13492.21 40879.83 862037 2769034 1854.21 10046.83 0
Previous year 11638.00 30833.00 842330 2394763 4443.00 8940.00 0 0
Motor (Total) 27198.81 81281.46 862037 2769034 5029.81 19725.46 1944894 5732777
Previous year (Total) 22169.00 61556.00 842330 2394763 6299.00 13703.00 1494293 4359431
Workmen's compensation /

Employer's liability 700.48 2371.07 6322 21196 204.48 802.86 0
Previous year 496.00 1568.21 6322 19552 18.70 162.85 0 0
Public Liability 88.20 364.27 375 1200 11.10 7.93 14949 61741
Previous year 77.10 356.34 538 2637 7.21 52.53 13068 60397
Product Liability 209.83 418.13 77 473 166.93 266.09 41749 83193
Previous year 42.90 152.04 176 546 3.01 -16.59 8536 30251
Other Liability Covers 232.24 679.19 1946 7576 153.24 20.78 70656 206635
Previous year 79.00 658.41 2505 8190 11.41 60.45 24035 200313
Liability (Total) 1230.75 3832.66 8720 30444 535.75 1097.66 127354 351570
Previous year (Total) 695.00 2735.00 9541 30925 40.33 259.24 45638 290961
Personal Accident 946.15 3951.27 42401 118652 70.15 718.27 3115410 13010437
Previous year 876.00 3233.00 32320 105861 45.52 357.88 2884425 10645374
Medical Insurance 21097.52 67376.59 286708 774309 5711.63 16360.06 2914314 9307091
Previous year 15385.89 51016.53 94607 457022 4807.52 14231.51 2125336 7047187
Overseas Medical Insurance -5.27 283.15 81 1037 -689.38 -2760.32 -1550 83304
Previous year 684.11 3043.47 5853 36969 4.48 684.49 201268 895402
Health (Total) 21092.25 67659.74 286789 775346 5022.25 13599.74 2912763 9390395
Previous year (Total) 16070.00 54060.00 100460 493991 4812.00 14916.00 2326604 7942589
Crop Insurance 0.00 0.00 0 0 0.00 0.00 0
Previous year 0.00 0.00 0 0 0.00 0.00 0 0
Credit Guarantee 0.00 0.00 0 0 0.00 0.00 0
Previous year 0.00 0.00 0 0 0.00 0.00 0 0
All Other Miscellaneous 4817.16 18828.75 178300 597745 -77.84 264.75 928609 3629639
Previous year 4895.00 18564.00 201589 601654 1431.92 4284.07 943615 3578603
Grand Total 73806.23 242333.00 1496629 4632006 11835.23 45956.00 27137206 98517795
Previous year (Total) 61971.00 196377.00 1293581 3946451 15866.01 40788.01 28732079 98050153

*Wherever applicable
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non-life insurance

Name of the Insurer: Universal Sompo General Insurance Company Limited

BUSINESS FIGURES:

LINE OF BUSINESS

Total Premium u/w

Total No. of
Policies Issued

Accretions during
the month (premium)

Sum Assured

For the Up to For the Up to For the Up to For the Up to

month the month month the month month the month month the month
Fire 1332.27 2916.32 12165 28539 631.32 1036.91| 2187867.84 4668561.50
Previous year 700.96 1879.41 10384 24950 165.73 557.89 948411.38 2620076.38
Marine Cargo 73.51 437.57 202 534 21.84 177.55 676242.93 3479633.62
Previous year 51.67 260.02 134 387 -22.99 47.50 511970.15 2268844.79
Marine Hull (Including
Onshore & Offshore oil energy) 0.00 0.00 0 0 0.00 0.00 0.00 0.00
Previous year 0.00 0.00 0 0 0.00 0.00 0.00 0.00
Marine (Total) 73.51 437.57 202 534 21.84 177.55 676242.93 3479633.62
Previous year (Total) 51.67 260.02 134 387 -22.99 47.50 511970.15 2268844.79
Aviation 0.00 0.00 0 0 0.00 0.00 0.00 0.00
Previous year 0.00 0.00 0 0 0.00 0.00 0.00 0.00
Engineering 59.37 380.79 208 542 -17.29 103.44 136307.19 290925.30
Previous year 76.67 277.36 87 368 28.16 54.49 105433.76 246515.58
Motor Own Damage 1219.38 2888.60 36756 94213 83.93 51.24 95589.28 229746.62
Previous year 1135.45 2837.36 29670 78142 -202.48 -337.29 52946.94 140662.05
Motor Third party 977.88 2658.68 0 0 694.01 1896.16
Previous year 283.87 762.53 0 0 -50.61 -359.13
Motor (Total) 2197.26 5547.28 36756 94213 777.94 1947.39 95589.28 229746.62
Previous year (Total) 1419.32 3599.89 29670 78142 -253.09 -696.42 52946.94 140662.05
Workmen's compensation /
Employer's liability 26.10 69 169 420 10.14 32.74 7436 13263
Previous year 15.96 36.69 95 254 11.34 19.48 1226.70 4770.15
Public Liability 0.28 1.73 1 8 -0.13 -3.76 1500 4100
Previous year 0.41 5.49 1 9 0.41 122 400.00 3935.00
Product Liability 0.13 4.80 1 5 0.05 4.09 100.00 575.25
Previous year 0.08 0.72 1 2 0.08 0.72 8.1 243.75
Other Liability Covers 12 64 24 75 10.60 24.67 3850 12997
Previous year 2 39 11 ) -2 18 321 8705
Liability (Total) 38.96 139.89 195 508 20.65 57.74 12885.96 30934.72
Previous year (Total) 18.30 82.15 108 304 9.39 38.96 1951.80 17653.75
Personal Accident 115.50 197.42 750 1580 6.11 -6.49| 2039448.78 2638093.69
Previous year 109.39 203.91 471 1406 16.37 46.32| 2049360.35 2567511.00
Medical Insurance 456.83 1752.99 3950 9791 311.96 533.85 14087.45 81210.55
Previous year 144.88 1219.14 3285 7455 94.35 452.99 8224.70 64170.25
Overseas Medical Insurance 0.86 3.91 25 288 -0.69 1.21 4790.73 72005.12
Previous year 1.55 2.70 46 92 1.55 2.70 14250.15 28333.93
Health (Total) 457.69 1756.90 3975 10079 311.27 535.05 18878.18 153215.67
Previous year (Total) 146.42 1221.84 3331 7547 95.90 455.70 22474.85 92504.18
Crop Insurance 0.00 0.00 0 0 0.00 0.00 0.00 0.00
Previous year 0.00 0.00 0 0 0.00 0.00 0.00 0.00
Credit Guarantee 0.00 0.00 0 0 0.00 0.00 0.00 0.00
Previous year 0.00 0.00 0 0 0.00 0.00 0.00 0.00
All Other Miscellaneous 531.00 1657.47 17528 39285 105.57 653.25 394868.70 942830.39
Previous year 425.43 1004.22 16139 36131 127.58 239.55 301124.95 737337.56
Grand Total 4805.56 13033.64 71779 175280 1857.40 4504.85| 5562088.86 | 12433941.51
Previous year (Total) 2948.16 8528.80 60324 149235 167.04 743.98| 3993674.18 8691105.28

*Wherever applicable
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non-life insurance

Name of the Insurer: Agriculture Insurance Company of India Ltd.

BUSINESS FIGURES:

Total No. of Accretions during Sum Assured
Policies Issued the month (premium)

Total Premium u/w

LINE OF BUSINESS
For the Up to For the Up to For the Up to For the Up to

month the month month the month month the month month the month

Fire

Previous year

Marine Cargo

Previous year

Marine Hull (Including
Onshore & Offshore oil energy)

Previous year

Marine (Total)

Previous year (Total)

Aviation

Previous year

Engineering

Previous year

Motor Own Damage

Previous year

Motor Third party

Previous year

Motor (Total)

Previous year (Total)

Workmen's compensation /
Employer's liability

Previous year

Public Liability

Previous year

Product Liability

Previous year

Other Liability Covers

Previous year

Liability (Total)

Previous year (Total)

Personal Accident

Previous year

Medical Insurance

Previous year

Overseas Medical Insurance

Previous year

Health (Total)

Previous year (Total)
Crop Insurance 5346.52 17033.48 19526 78681 -1419.40 2583.29 200432.55 638030.54

Previous year 6765.92 14450.19 11419 66931 1559.43 -401.41 206730.09 497788.03
Credit Guarantee

Previous year

All Other Miscellaneous

Previous year
Grand Total 5346.52 17033.48 19526 78681 -1419.40 2583.29 200432.55 638030.54
Previous year (Total) 6765.92 14450.19 11419 66931 1559.43 -401.41 206730.09 497788.03

*Wherever applicable
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non-life insurance

Name of the Insurer: Apollo Munich Health Insurance Company Limited

BUSINESS FIGURES:

Total Premium u/w Policies Issued thﬁcr%roertlit?ln(sprdel:rrliiﬂgr]n) sum Assured
LINE OF BUSINESS
For the Up to For the Up to For the Up to For the Up to
month the month month the month month the month month the month
Fire
Previous year
Marine Cargo
Previous year
Marine Hull (Including
Onshore & Offshore oil energy)
Previous year
Marine (Total) 0.00 0.00 0 0 0.00 0.00 0.00 0.00
Previous year (Total) 0.00 0.00 0 0 0.00 0.00 0.00 0.00
Aviation
Previous year
Engineering
Previous year
Motor Own Damage
Previous year
Motor Third party
Previous year
Motor (Total) 0.00 0.00 0 0 0.00 0.00 0.00 0.00
Previous year (Total) 0.00 0.00 0 0 0.00 0.00 0.00 0.00
Workmen's compensation /
Employer's liability
Previous year
Public Liability
Previous year
Product Liability
Previous year
Other Liability Covers
Previous year
Liability (Total) 0.00 0.00 0 0 0.00 0.00 0.00 0.00
Previous year (Total) 0.00 0.00 0 0 0.00 0.00 0.00 0.00
Personal Accident 78.40 204.21 2713 6759 78.40 204.21 54531.00 132349.38
Previous year 71.62 169.50 2826 7448 71.62 169.50 40166.50 98156.50
Medical Insurance 3120.83 9537.87 19039 53217 3120.83 9537.87 124193.30 255653.56
Previous year 1900.50 6608.22 49956 134306 1900.50 6608.22 78666.16 186150.10
Overseas Medical Insurance 68.98 193.11 2308 7713 68.98 193.11 131766.86 794256.86
Previous year 47.01 165.02 3106 9778 47.01 165.02 226327.63 755927.30
Health (Total) 3189.81 9730.98 21347 60930 3189.81 9730.98 255960.16 1049910.43
Previous year (Total) 1947.51 6773.24 53062 144084 1947.51 6773.24 304993.78 942077.40
Crop Insurance
Previous year
Credit Guarantee
Previous year
All Other Miscellaneous 63.47 233.17 0 2 63.47 233.17 320595.00 1174300.00
Previous year 58.88 240.29 0 2 58.88 240.29 291535.00 999055.00
Grand Total 3331.68 10168.35 24060 67691 3331.68 10168.35 631086.16 2356559.80
Previous year (Total) 2078.02 7183.02 55888 151534 2078.02 7183.02 636695.28 2039288.90

*Wherever applicable
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non-life insurance

Name of the Insurer: Export Credit Guarantee Corporation of India Ltd.,

BUSINESS FIGURES:

Total No. of Accretions during Sum Assured
Policies Issued the month (premium)

Total Premium u/w

LINE OF BUSINESS
For the Up to For the Up to For the Up to For the Up to

month the month month the month month the month month the month

Fire

Previous year

Marine Cargo

Previous year

Marine Hull (Including
Onshore & Offshore oil energy)

Previous year
Marine (Total) 0.00 0.00 0 0 0.00 0.00 0.00 0.00

Previous year (Total) 0.00 0.00 0 0 0.00 0.00 0.00 0.00
Aviation

Previous year

Engineering

Previous year

Motor Own Damage

Previous year

Motor Third party

Previous year
Motor (Total) 0.00 0.00 0 0 0.00 0.00 0.00 0.00
Previous year (Total) 0.00 0.00 0 0 0.00 0.00 0.00 0.00

Workmen's compensation /
Employer's liability

Previous year

Public Liability

Previous year

Product Liability

Previous year

Other Liability Covers

Previous year
Liability (Total) 0.00 0.00 0 0 0.00 0.00 0.00 0.00

Previous year (Total) 0.00 0.00 0 0 0.00 0.00 0.00 0.00
Personal Accident

Previous year

Medical Insurance

Previous year

Overseas Medical Insurance

Previous year
Health (Total) 0.00 0.00 0 0 0.00 0.00 0.00 0.00
Previous year (Total) 0.00 0.00 0 0 0.00 0.00 0.00 0.00

Crop Insurance

Previous year
Credit Guarantee 9671 25110 753 2120 1025 1986 347899 1003997
Previous year 8646 23124 1126 2786 1198 2320 300754 779531

All Other Miscellaneous

Previous year
Grand Total 9670.68 25110.07 753 2120 1024.84 1986.46 347898.65 1003996.77
Previous year (Total) 8645.84 23123.61 1126 2786 1197.94 2319.59 300754.30 779530.95

*Wherever applicable
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non-life insurance

Name of the Insurer: Max Bupa Health Insurance Company Limited

BUSINESS FIGURES:

Total No. of Accretions during Sum Assured
Policies Issued the month (premium)

Total Premium u/w

LINE OF BUSINESS
For the Up to For the Up to For the Up to For the Up to

month the month month the month month the month month the month

Fire

Previous year

Marine Cargo

Previous year

Marine Hull (Including
Onshore & Offshore oil energy)

Previous year
Marine (Total) 0.00 0.00 0 0 0.00 0.00 0.00 0.00

Previous year (Total) 0.00 0.00 0 0 0.00 0.00 0.00 0.00
Aviation

Previous year

Engineering

Previous year

Motor Own Damage

Previous year

Motor Third party

Previous year
Motor (Total) 0.00 0.00 0 0 0.00 0.00 0.00 0.00
Previous year (Total) 0.00 0.00 0 0 0.00 0.00 0.00 0.00

Workmen's compensation /
Employer's liability

Previous year

Public Liability

Previous year

Product Liability

Previous year

Other Liability Covers

Previous year
Liability (Total) 0.00 0.00 0 0 0.00 0.00 0.00 0.00

Previous year (Total) 0.00 0.00 0 0 0.00 0.00 0.00 0.00
Personal Accident

Previous year
Medical Insurance 1,221.89 3,638.71 10458 29530 1,221.89 3,638.71 33472 | 88557.60049

Previous year 481.56 1412.98 4231 12330 472.00 1373 13832.4 46656.9
Overseas Medical Insurance

Previous year
Health (Total) 1221.89 3638.71 10458 29530 1221.89 3638.71 33472.00 88557.60
Previous year (Total) 481.56 1412.98 4231 12330 472.00 1373.08 13832.40 46656.90

Crop Insurance

Previous year

Credit Guarantee

Previous year

All Other Miscellaneous

Previous year
Grand Total 1221.89 3638.71 10458 29530 1221.89 3638.71 33472.00 88557.60
Previous year (Total) 481.56 1412.98 4231 12330 472.00 1373.08 13832.40 46656.90

*Wherever applicable
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non-life insurance

Name of the Insurer: Star Health and Allied Insurance Company Limited

BUSINESS FIGURES:

Total Premium u/w Policies Issued thécr%r(?rtlit?ln(sp:jel:rrliir&?n) sum Assured
LINE OF BUSINESS
For the Up to For the Up to For the Up to For the Up to
month the month month the month month the month month the month
Fire
Previous year
Marine Cargo
Previous year
Marine Hull (Including
Onshore & Offshore oil energy)
Previous year
Marine (Total) 0.00 0.00 0 0 0.00 0.00 0.00 0.00
Previous year (Total) 0.00 0.00 0 0 0.00 0.00 0.00 0.00
Aviation
Previous year
Engineering
Previous year
Motor Own Damage
Previous year
Motor Third party
Previous year
Motor (Total) 0.00 0.00 0 0 0.00 0.00 0.00 0.00
Previous year (Total) 0.00 0.00 0 0 0.00 0.00 0.00 0.00
Workmen's compensation /
Employer's liability
Previous year
Public Liability
Previous year
Product Liability
Previous year
Other Liability Covers
Previous year
Liability (Total) 0.00 0.00 0 0 0.00 0.00 0.00 0.00
Previous year (Total) 0.00 0.00 0 0 0.00 0.00 0.00 0.00
Personal Accident 109.74 293.34 10377 27197 251 36.91 151301.89 737584.22
Previous year 107.23 256.43 10636 28194 31.84 -8405.44 134537.21 615583.84
Medical Insurance 4567.64 17223.32 91859 240622 -10531.48 -22935.95 340973.90 927681.15
Previous year 15099.12 40159.27 81722 217417 5573.43 28926.83 726869.35 | 10908522.25
Overseas Medical Insurance 150.90 466.60 5027 15517 8.70 13.20 522527.81 1690172.40
Previous year 142.20 453.40 4505 14573 14.29 -8491.85 480906.02 1547199.97
Health (Total) 4718.54 17689.92 96886 256139 -10522.78 -22922.75 863501.71 2617853.55
Previous year (Total) 15241.32 40612.67 86227 231990 5587.72 20434.98| 1207775.37 | 12455722.22
Crop Insurance
Previous year
Credit Guarantee
Previous year
All Other Miscellaneous 0.00 0.00 0 0 -53.90 -117.08 0 0.00
Previous year 53.90 117.08 19401 42004 12.60 8.58 194010 420040.00
Grand Total 4828.28 17983.26 107263 283336 -10574.17 -23002.92 1014803.60 3355437.77
Previous year (Total) 15402.45 40986.18 116264 302188 5632.16 12038.12 1536322.58 | 13491346.06

*Wherever applicable
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Our Missilon,
Your Protection.
Welcome to

IRDA Consumer
Education Website
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www.policyholder.gov.in
IRDA’s Consumer Education Website
created exclusively for
educating policyholders and

the general public about insurance

A public awareness initiative by
sftar faframaes 3R faemra wrftetor

mezn INSURANCE REGULATORY AND

isda DEVELOPMENT AUTHORITY

www.irda.gov.in
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6th Insurance Summit
By ASSOCHAM, New Delhi.

Programme on Aviation Insurance
By National Insurance Academy.

Reinsurance Rendezvous
By The Australia & New Zealand Institute of Insurance & Finance.

Insurance Management Programme of Energy Risk
By National Insurance Academy.

6th Health Insurance Summit
By Confederation of Indian Industry.

Indonesia Rendezvous 2012
By Asia Insurance Review, Singapore.

Middle East Healthcare Insurance Conference
By Asia Insurance Review, Singapore.

Conference on Pensions and Retirement Planning
By Asia Insurance Review, Singapore.

1stAsia Conference onInvestment & Portfolio Management
for the Insurance Industry
By Asia Insurance Review, Singapore.

Reinsurance Management (Non-Life)
By National Insurance Academy.
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The global insurance marketplace in which we operate demands an insurance supervisor with
the ability to cooperate quickly and effectively for the benefit of consumers.

Mr. Peter Braumdiiller
Chairman of the Executive Committee, IAIS.

I believe the U.S. system of state-based insurance regulation remains the strongestin the world
- and the on-going work by regulators isimproving the framework every day.

Dr. Therese M. (Terri) Vaughan
Chief Executive Officer of the
National Association of Insurance Commissioners (NAIC).

The global economy s slipping into a synchronised slowdown. The latest business surveysin all
major jurisdictions have turned more negative. There is greater uncertainty in the US economy
compared to three months ago, especially with respect to the labour market.

Mr. Ravi Menon
Managing Director, Monetary Authority of Singapore.

Central to the collapse of trustin banking is people’s feeling that they were sold a story about
the benefits of increasing financial activity which turned out to be untrue.

Mr. Lord Adair Turner
Chairman, FSA, UK.

It is important to ensure that the terms and conditions of all insurance products including
elements such as claims philosophy align with the bestinterests of beneficiaries.

Mr. Ross Jones
Deputy Chairman, Australian Prudential Regulation Authority.

Thereis a need to pick winning products from each category and then persist with them, rather
than churning out products with insignificant changes. 0ld wine in a new bottle does not make
agooddrink.

Mr. J. Hari Narayan,
Chairman, Insurance Regulatory & Development Authority (India).
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